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1. ‘fim?:]'.ginal Application N2 ’05 _/2004
2, Misc Petition No. St
3. Contempt Fetition No. _/
4, Review Application No., __,/
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Applicant(S)__. L.-S \’L'V i S
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Notes of the l’iegistryp“&i aate _(%} Order. of thevv’l‘rlbunal _ ~ A
* v oo A . -
) §9.5 2006 g The applicant was working as
This applicatio 5 0 form" { . % Assistant Director (Scientific Mds). -
is filed/Z. T o0/ Qnorth Eastern Police Academy and he was
deposited § | not considered for regular absorption
j M .
Ho.... 250, % % 2 J j and 5th respondent was engaged by repla-
Dated......2-5 - 9 ma.. i cing him. According to the applicant
,% (3 S-ﬂI ’ the 5th respondent does not posscss the ™
LA 1) &.Dy. Registrar requigsite qualification as per recruit- -
gfn ] ment rules. Aggrieved by the order of
s i . {the respondent he has filed this O.A.
, . i ' Heard Mr S.Sarma, learned counsel -
. for the applicant and mMr G.Baishya,
lodeo & oyele f
]\O‘h 24 v jlearned Sr.C.G.S.C for the respondents.
SM‘){' Ao D /Stc]fT ot | gt.eamed counsel for the respondents /-
% W g submits that notice may be issued to . -
2 | %dhe respondents including private respon-
L e TV ? i ents. Written statement shall be tiled
AQM j _f—a S 0 beithin tour weeks.
{ Q post on 9.6.06 tor wrd t.en statement
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0e24106/2006
* 9.6.2006 Mr.G.Baishya, learned Sr«C.G.S.Ce
wanted to have rour .weeks time to til
8- L —06/L .. - reply statement. Let it be e.

post on 12.7.2006.

()\ Seryi Le ne.,too’}’(

awolted , vice=Chairman
@ Ne Wl Vs hee™ bb
¢
\AM‘ ' T 324742006 Respondents are given tour wee
«—@___’ time as a tdnal chance to/tile reply

reply statement. POsSt on 36.8.2006.

Moo W

Se~xved om Tesp - . . vice=Chairmag
Me. 2 , 6+ | bb _. ' ,
W b<,,. - 29.8,06% ' Reply has bsen filed by the
/ \7/ o\ | Regpendentss The counsel fer the

applieant wants te file rejeinder,
Let .'I.t. he denes Pest the matter

No wWs hoo beem | . en 20.9.06% | /
' P~
lileed : | |
» , . Vice=Chairman
H"’)—'O};, . im TR
R © 204942006 Ms .B.Devi, learnéd counsel tor tm
applicant wanted to rile re joinde g
t?\q ‘ g O it be done. post on 26.20.2006, .

by bobd Lyt T S ]

@%\)cv\&m\ Nes. 4 ‘o, |

vice~Chairma
U ?‘g c_- ' bb 1 .
‘ . % ' ) | 26.10.2006 Present: Hon’ble Sri K.V. Sachidanandan
- | L Vice-Chairman.
‘Qﬂf o X — }6 ; ‘ Learned Counsel? for the ﬁ[pplicant
. wanted time to file rejoinder. Let it be done.
Q\\;o‘/s led tr\ M : Post on 21.11.2006. In the
_ R - No- Y . meantime, the Respondent No. 5 is given___

@ No wle \hM k) liberty to file reply, if a_ny | !
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21 ¢11.2006 ‘counsel for the applicant wante

bb

time to file rejoinder. Let it be
done. -
POSt On 30‘11020060

L

vice«Chairman

30.11.2006  Let the case be posted on

21+12.06

ps
19.1.€7¢

im

21.12.2006. In thé meantime Mr.Ge.
Baishya, learned SreC.G.S.C. will
take instruction on the rejoinder,

vic e-chairman
bb

Counsel for the applicant submi=
tted that since the plealings are
over the 0O.A, may be admitted.

| O.A. is admitted.

pecst on 19.1.07 for crder.

_ Vice-Chairman

N
!

Counsel for the parties has subw

mitt=d that pleadings are completed.
Post the matter for hearing mn 7.2.07.

(—

vice-Chairman
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S .. S o.A.No'.106,[«"2006 . | S
. - ) I o ) . . Lo o ;' » oy
el i S 27.2.2007 Present: Hon'ble Shri K.V. ‘
BN NG R R R Sachidanandan, Vice-Chairman
T | - - Hon'ble Smt Chitra Chopra,
S ‘ chog. - Administrative Member

The claim of the
apéiiﬁant is for absoéption in the
North Easte-n Prlire Academy. He
made sgVeral' representations, ‘but

" there was ' no rgp}yrf'fromtEche
respdndents.,Aggrieved by thevgaid
'inéction of the tespdndén;s, the

N applicant has filed ‘ﬁhe:spresént

’ ;O,A. before the Tr{bﬁnalf r

Heard Mr ‘S._<Sarma, learned
counsel fof the a~plicant and Mr G.
Baishya, 'learned Sr. C.G.S.C. on

" behalf of the respondehts.

R The respondents have filed a
detailed written statement. The
applicant has - also ~ filed a
rejoinder.

- .When ;hé matter came up todavy,

the learned ' cgdnsel for the

applicant. submit*ed - that the

| applicant does not want to proéeed

. ‘A"v with the case and méy be allowed to

' ‘ | withdraw the O.A. Therefore, the
case is dismissed on withdrawal.

- ‘ “ | ‘ - The Aapélicant ‘ further
“,)“ﬁ’@' o o :

submitted 'that he may be given

E g\\ - T liberty 'to approach the appropriate
D ;;'Q@éﬁg,' N v - forum in care of necessity. Liberty

e e B S is given.

T ‘ ' The . O.A. . is dismissed on

withdrawal. No costs.
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' CBNTRAL ADM[NISTRA IVE TRIIUNAL
GUWAHATI DENCH:

GRI GINAL AFPLECATION NOL /06/_6_5,.,.

1j 2) Name of the Applicats- L. g nema

bO Raespondants - Union of India & Ors
c) No, of 4ppllcant(5) e R

2+ Is the application is the proper formse- Yes[ﬁ94

3; whether name g desription and address of the all papers been
furnished in cause ritle - Yss/ N2

4. Has the application bzen dully signed and varified s- Yes p e
5, Have the Copies duly 51gnw s~ YeS //N/
6., Have sufficiant number of coples of the appllcatlon been filedz-YaﬁéNﬂ.

7. Whether 2ll the annexure parties ar« jimpleaded : YﬁsLNﬁ
g, #hether English translation of dueuments in the Language * zgstOs

9, Is the application is in time $= yas/Ng\
L% Has the Vakalatnama/Memo of appearancm/huthorlsatlsn is £iled t-Yes/No.
11, Is the application by IFOQ/ 00/ For Rs? 5 /- 266 224 | A o\»H 25 i €

12, Has the spplication is maitanable = Yes/Now— |
13, Has the Impugncd order original duly sttested been filed Yes{yzi
14 Has the ligible copies >f the annaxures dully 3ttestod flled -chﬁ&e

e

15. Has the Index of ducuments been £iled all avallable,m Yes/ .

16, Has the,required number of envoloped bear;ng_full address of the.
respondants been filed s~ Yes/ N T

17, Has the declaration as requirced by {tem ¥7 of the forms= Yeae;y.

18, Whether the relief sought fdr ariecs out of the single &~ Yesé/NO.

19, thether the interim rolief 1is srayed for i- Yns/‘gpf

9+, In case of condonation of dolay is ¥iled is it supported . Yos/ N2,

51, Whether this Gas® can be heard by Seng%e—%eaeh/DiV151on Bench:

22, Any other point &~

23, Result of the Scrutiny with initial of the Scrutiny clerk.the

appllcatlon is 1n oxder -

506
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Bppilicant.

Umion of India & ors

The applicant in the in:

action on the part of the respondents in not

in replacing him by

5. dees  not

zm nmer the reorudifment rule, but ignoring the fact
i s -

iy wviglation of Lhe

the official

5. Thie applicand

i tment ruls of

doss ot provi service rend vy bhe

the aqualifications.Hence

e Ve 28
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Type IV, Quarier,
MNarth ”AM*WPN PFolice Academy,

Uimepw

1 Lo %
Eximey BN B
E NNRRAE
SRR

AT IVE TRIBUNGL

1% of the Central
1 Act . 1985

.6.0No. ,Olé o e

(An applicabion under
Bdministrative

Laishram Shyam Humar.

Meghalays.

hauensanmmewssasnsaw PEDlicant.

E

nion of India,

Represented hy the Secretary Bo the Govi.of Indis,
Ministry of ﬁewelﬂpmemt evf Weorth e neg*unq {DOMNER D 4
GBovt of Indias, 230 Biiamarn, ANDerure,

Moulana Arad Aoad;

New Delhi

The Decrebar

Marth stern Dircle “itata
Meghalaya, Shillong — Z.

The Direcbor,
Marth East

A1) B

NEPSY .

i o
LA

The Union Public Servive Uommission,
Dholpur House, Mew Delhi.

Srd PoBharma,
istant Director, (&
Nn"t Fastern Folice ﬁcauemgf

Lhnmaw ~ TY . Meghalays . [} ' \y/)
(25 |
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OF THE SPPLIC ﬁfLm

TICULARS OF THE ORDER_ABAINST WHICH THIZ APPLICATION

s




This application is directed against the action on the
part of the respondents in sppointing the respondent No 5, as the

smatt,. Director, ( Scientific Alds), in NEFS, who doss not posses

the required gualification as per the recruitment rule  and  in

ignoring the case of the applicant
post  of Asstit. Director, ( Seientific Aided, in NEPA as per the

recruitment  rule.  The through  this 0.8, has  s81s0

challenged  the recraitment rule motified by  the respondents

superseding the esarlier recrultment rule of 1995 and 1996, fto &

particular extant as indicsted in the facts of

he applicant declares that the instant spplication has

meern filed within the limitation period prescribed wrder  secbion

=1 ef Bhe Admintstrative Tribunal et . 1988

Ze JURISDICTION:

The applicant further declares that the subject matter
of  the case iz within the jurisdiction of the Aeimimistrative

Tribunal.

4, FACTS OF THE CABE:

4.1, That the applicant in the instant 18 is

pondents in notb considering  his

the action on bthe part of the
ceme  for  regular  absorption and  in replacing  him by the

rempondent  No. 9. The Fe smdent No. 5, doss neb posses  the

regquired guslification as per the reoruitment rule, but dgnoring

the fTact the respondents have appointed him in vialation

31



oaf  the said Aules. The applicent through this  application has

lenged the recruitment rule, framed in supersesaion  to

alaso oha

i,

Cthe earlier recruitment vrule of 1999 and 19%4,  to the effect as
it doss not provide any protection to the service rendeved by the

applicant, as well as in prescoribing the qualifications.

Thig is the crux of the metter for which the applicant

has  came wnder the protective hands of  this  Hon"fle  Tribunal

seeking redressal of his grigvances.

4.2, That the applicant is & citizeén of Indiz and as such he
is - entitled Cto a&ll the rights, privileges and protection

guaranteed by the Constitution of India and the laws  framed

thersunder.

4.5, That the applicamf passed the M.Sc. in Forernsi

Beience, from Madré% Universiby with Firat Class. He cleared the
Regree in  law, from Manipur Undversity. The applicant also
cleared successfully the Post Gradusation Diploma in Computer
Application, from Madurai Eamsrad University. In the year 1999,
the applicant also cleared Lhe _Ngtimnal Eligibiliby for
Lectureship, iﬂ'FﬁPﬁﬁﬁiﬁ Grience. The applicant possesses all the
regquired &8s well &s desireblie gualification to hold the post  of

Ppastt. Director, { Scientific Aids), in NEFAH.

3, z

The applicant craves leave of the Hon e

<t

Bie Tribunsl
place a&ll the relevant certificates at the time of hearing of

the case.

.4, That the spplicant on Z8.85,1997, wasz  appointed  asm

Asstt,. Director, (HBcientific Alds) under the North East Police



~

ik
N\

4 )

' e, - ’ e 5 v ;. o .
fGoademy, (NEPA)Y, Ministry of Development of North Eastern Region,

(DUONERD ., orr ad-hoo basis after following the due  processes  of

selection. S1lthouch, the said anpointment of the applicant was on
b A ™~ By

however., with

ad-hoc  basis, but same contineed i1l 24.12.
some  short artificial breaks. It is noteworthy to menticon  here
that during such period of breaks, the applicant was engaged as
fuest Lecturer. The applicent during his service benure had  to

trairn and  teach the frainee PFolice Officers of &ll  the North

i
"

Eastern Police Organizations as well ss the basic course and lhe

ia
-

i service course bto such officers. The applicant who imparied

training to such Police Officers includes the following subjects;

i) Forensio Science.
ii) Drime Investigation.

1id? Loaw ( Mimor Actes)

3

ivi Human Rights.
Vi ITrdian Constitution.
vil Criminology and Penology.

vidd Computer. ebo.

Copies of the ordera dated 285,97 and
17.18.05 sre anmexed herewith and marked

as ANNEXURE - ioand 2.

4.5, That the applicant afher his initial service 28

Divector, Boientific Alds, inm the year 1997, continued to perform

all concerned and to that effect

hie duty to bhe salbis
the concerned authority issued ceritificates. During his servioe

tenure he had to impart training to the Poelice Officers upto  the

». 14 de noteswarthy o mention

rank of Dy. Superintendent of Pol




here that  inm addition to his aforesaid asllotied

seprform varidows  atdditional

|l

Copies  of the ceritificates are annexed

3 oand 4,

Rerewmith and marked as ANMEXU

[y

Aol That the applicant begs to state thalt the respondents

by & Ga Notification dated 26.11.%6, issued thes recrwitment

rule for the post of Asstt, Director, Bocientific Aids, in NEPA.

The said rule provides the gualifications Férl Lenassy

(a) (i) Holding aralogous post on regular basisy or,

(14)  with 3 yesgrs of regular service in posts  in the

srale of Rs o eaulivalenty ar.

fidi) with 7 years of regular service in posts
srale of Re 1648/= — Z99d/= or equivalent and

{2}

irg the following agualifications | and
experience i
(i Seniar Secondary Certificate or  eguivalent  with

Phyvsics 7/ Chemistry /7 Biclogy /7 Mathematics as  sublect

(a) of study;

{11} Three years practicsl experience  in Forensic

Geience Laborastory.

(Pericg of deputation ingluding period of deputation in
another post held immediately preceding this appointment

in  the mame or some other organisation / department of

i




the ﬁ;ﬁtral'ﬁmvt, shall ordinarily nobt to exceed  three
VBT - Thw‘maﬁimum age iimit for appointment by $ransfer
o deputaticon shall be, not excesding 36 years, as  on
the closing date of receipt of application.).

\

of the said recruitment Rules is

annexed herewith and merked as Annexure-i,

4.7 That the applicant begs to state that the recruitment

zt point of time was defective in respect

rule prevailing at

of its entry qualificstion, and same was not in sccordance  with

the need of NEPA in respect to the said post of Asstl.
Goientific fBids),  as it rerpul res hrigher shill and
responsibilities.  The besic duty of the NEPA is to impart
training to  the police officers upto the rank of Dy. &.F. in

phase manner and having regard to the over all development of the

experts bo

crime, there is reguirement of highly profes

impart  such  treining. The post of fAsstd. Director (Scientific
pided, has played the basic rele in dmparting fraining  which
includes basically, Forensic Science. Law and now a days Computer

pQ

Gpplications. For such a responsible job the recruitment rule of

19946 provides  the entry aualific for the said post  wasn

Senior Secondary or equivalent. In fact the respondent slso  felt

to amend the said recruitment Rules of 19946 suitably

ard ko that effect correspondences  were made to  the URBD o

formtilate & clear ard sufficient recruitment Hules. 1t is alan

pertinent to mention here thalt during the vears 1997 fo the year

288%,  the vespondents have made nob less than 3 (five! attempis

-~ zedvertisements on deputalion

o~

top Fill up the post by publishin

but failed.



-

4.8 That tﬁe applicgnt hegs to state that in the month of
Nev.28, the respondent published an advertisement f&r filling up
of the post of Asstt. Directar (Scientific Aid%) on ad-hoc basis.
In the said. advertisement the respondents intdlicated | the
gqualification as follows:
"Hustt. Diréctor (Bcientific fids)— candidates with
gualification Degree/Fost Graduwate in Forensic Science with
teaching experiences. Degree in Law would be preferabhle.”
A . . copy of the said Advertisement
dated 23%.11.98 is annexed herewith and
marked as Annexure—oé.
4.9. That the applicant at that relevant point of time mf:
publishing the advertisement dated 23.11.98 was holding the post
of Qaﬁtt.,ﬁirector (Sci;ntific fAids) and he apﬁlied for the same.
The authority concerned after foallowing the due process of
sefectimn selected the applicant for the post of Asstt. Dirdctor,
( SGerientific Aids?) in NEPA; and the applicant kept on cantinuihg

in his service.

The respondents again in the month of May 1999, issued
another advertisement in the Local daily for filling up of the
post of the Fost of Asstt. Director (Bcientific Aids) in NEPA 06
ad-hoc  basis indicatiﬁg the VQualification same as it was
indicated in th@‘advewtiﬁemeﬁt dated 23.11.98. The applicant who
is eligible and qualified to hold the said post of, Asstt.
_Directmr ( Scientific Aids) in NEPA, was once again selected fér
the ‘said post. From the gualifications mentioned in the said
advertisements dated 235.11.98 and May 1999, it is clear that the
respondents have virtually 3mended the 199646, rearuiﬁment rule on

the Easis af the need.



A 2 oopy of the said advertisement
dated 24.3.99 is annexed herewith and

marked ss dnnmexure-7.

.18, That the applicant begs to state that in  response
to the said Annexure~7, advertisement nobody a;paaréd PO BNYOne
got  selected for the post of Assit. Director, (Scientific Aids)

in N.E.P.A. The respondents z2e earlier failed in the procéss o f

lecting  the Asstt, Rirector (%r'”ﬁLszc fids) on ad-hoo b

=)

and the applicant on the rlnh hand continued to perform his duty

an ad-hoo basis. Subsegue Mlyr the respondents once again made an

attempt to Till up the said post of fssti. Director (Srientific

on Transfer on depubation. The gualification mentioned is

that the said asdvertisement {

in the Emplovment News (21«

27y Jume BEE3) 3, dindicates the eligibility criteris as under.

. fssmistant Director {(Seientific Aids) -
Method of Recoruitment
Trensfer on deoutation

uncder the Qentral/Btate Govis. Alls,

() (i) holding snalogous posts on regular basis, or (11} with
S years regular service in posts in the scale of Re.d506/~
I, OEE or equivalent, or (1ii) with 7 yvears regular service

ir ﬁwft” in the scale of pay of SHEE-9088 or equivalent, and

5,

{ked ssemeing the following gqualifications and experience:

I
o
xll

{4

(i) Berior Hecondary Qertificate or eguivalent wi th

Physice/Chemnistry/Biology/Mathematics as subjectis) of study

experience in  Foregnsic Soience

(Period of deputation including period of deputation in

anather ex-—-cadre  poaslt  held immedialtely preceding this




a0 -

appaintment in the same or some other organization/department
of the Central Govt,. shaill ordinarily nmt.ta exceed X wvears.
The maximum age limit feor appointment by transfer an
deputation ‘ahall he, not exceeding 856 years, as on  the

closing date of receipt of applications, )"

A copy of the aforesaid advertisement ig
annexed herewith and marked as Anmesure-

8. - .

4.11. That the applicant state that the qualifications
menﬁidmed in the Annexure & and 7 advertigements indicates the
gualification for the post of Asstt. Director (Scientific ajds)
a8 Uraduation/ Post~graduztion is Forensic Science with teaching
EHperiences as essential qualification and degree in law as
desirable qualification. Rut ¢he gualification mentioned in  the
Annexure 8 advertisement, indicates & completely different -
qualifﬁcatimnu Surprisingly enﬁugh, oan 8. 18,2484 the respondents
once  &gain  published an advertisemsnt for the past of Asstt.
Dir@ctér (Scientific aids? on contract basis, however, without
mentioning any qualification whatsoever,

A copy of the said advértigement dated

B.IE. 84 is arnexed herewith and marked as

ARnexure—9,
4.1%. That during the zforesaid periad i.e. in the month

af Marchy 1999  the respondent No.Z, forwarded a proposal
indicating the recruitment rule to f2ll up the post of Asstt.
director (Scientific Aids). In the said proposal the respondent

No . 2y ciearly indicated the fact that the Rearuitment Rule of
7

st



— 10 ~ - | 4

1994 wxas  impractical taking into considerstion the dubies and

reaspoansibilities  of the posts in guestion. The respondent  Nood

while Mighlighting bthe difficulties and past BHEBETLENCEs

recquested. for asmendment of the said rale is mmé&ul%atian with the
H.P.5.0. The sgid  respondent No.?2  also highlighted the
inzdeguacy  of the entry gualification éﬁ (Lg+2) whe s reguired
to train  the police officers upto the rank of Dy.8F. The said
resporcdlent No. 2 mhiim enclasing the prm§m$@d recrui iment  rule
indicated the gqualification as well as the other gqualification as
unders;

Educationsl & other gualification required for gdirect

recruitment

Fesentbials- (i) Hinimum Second class Maszter Degree in
Farensio ﬁuiéﬂcﬁfﬁhyﬁiCﬁlﬁh@miﬁtwyfﬂimlmgy:

(i)Y Minmdmum two vears working experience.in Forensic Boience
Labaratary  or  two  ye2ars teaching experience in training

institute in the field of Forensic Scienge.

2 f

e
i

Notes—T., flualifications are relaxable at the discretion
UPSE inm ecase of candidetes ptherwise well gualified.

TI. The gualification{s) regarding experisnce is/are

ndidate

[34]

rélaxabi@ at  the discretion of UPSD in case of o
obtherwise well gualified.

Tesirables— Candidate pm%ﬁéﬁﬁeﬁ additionel]l gualification{s]
like Degree in Law/Master Degree in Sociology/others Police
related subject.

in of recruitment bry promotion/deputation

Ftransfer.grades from which promotion/deputation/transfer  fo
e maede .

Transfer onn Depubastion/Absorption  dncluding  short term
contract/Failing which by Direct Fecruitment: OFfficers under

18
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the Central/Btate GovtS,fUTs/Training Institutes recognised
by the céntr31 Governments.

(a) (i) hoiding analogous posts on regular basis; or  {(ii)
with 3 years regular service in posts in  the scale of
Re.6,080-18,588/~  or equivalenty Three yeafﬁ teaching and
practical experience 'in . Forensic Sﬁiencs Inatitute and
POSSess5ing expehien;@ of teaching/training in  all hranch/
division of Forensic Boience; or (iii) With 7 years regular
service in posts in ﬁcélm of Re., 358809005/~ ar equivalent and
7 years teaching and practical e%p@ﬁieﬂce( im Faorensic
Science; and possessing experience of teaching/#raining_ in
all branch/ division of Forensic Science.

(b)) Possessing the educational qualifications and guperiences

prescribed - for direct recruits: Essential: (i)Minimum Second

Class Master Degree in Foarensic Science/Physics/Chemistry/
) ) Y

Biology.

(;i) Mirtimum two years working egperience in %mfen%ic Bocience
Laborataory or two yearﬁzt@aching experisnce in  training
institute in the field of Forensic Science.

Notes: I.Qualification are relaxablé at the discretion of
UPSE in case of candidate otherwise well gualified.

Il.The qualification(s) r&gérding experience is/are relavable
at the discretion of UPSE in case of candidate otherwise well

qualified.

Desirable:Candidate having additional gualification like
Degree in Law/Master Degree in Sociology/others Police

related subjects are desired.
Noter~ {nly Central/State Government/Union territary,

Government employees are eligible for transfer on deputation.

11
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4,13, That the applicant states that in  the aforesaid
proposed recruditeent rule in Annesure-~I1 the respondent No.d also
indicated the duti the post of Asstt. Director ienmtific
Alds) asn under 5

Duties of the posts in detailed;
e To Forensic Soience &mvgwing subriect like Finger
arimt, Fuootprint,  guestioned Documentd
Ballistice, Teicalogy, EBuplosives, "
Serology st
2. To seth papers, conduct test sto. in Forsnsic Science.
Fa va prepare and update training notes in the field bmf
Forensic Boience.
4. To guide the ftrainees on their project assigrnments.
e To prepare  lesson plans a#mu and keep  abreast on the
latest advances in Fo and related subjects,
Go To assist Dy.Director{Indoor)in indoor training programnme.
7. To look after the fAcademy FSL  and  conducd
8. Buch other duties entrusted to him h} Director frog time
i time. ' "
£Af o gight duties are to be performed by the
6, Director (Scientific aide) and are directly elated itno
forensic Science. It is noteworthy to mention here that subject
Chemistry, does not  include or cover all the
reguirements.,
3 copy of  the  proposal 16 arnexed
hersawith arnd marked aé Arnnesure-LE,

1%
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4,14, That the applicant begs to state that the proposal
(Annmexure-16)  clearly indicates the fact in support and reason
for  the amendment of the old recruitment rule  which was
inadequate and impractical. In the revised Annexure—I1iI attached
to the said proposal prescribed the method of recruitment as
“Transfer on deputation/ sbsorption " . (indicating vﬁhmrﬁ term
contract/direct recruitment . With the gqualification aﬁd
experience the said revised Annexure-~IIl of the proposal also
indicated the reason as to why the amendment is sought for. From
the ahove Annexure~1# proposal it is crystal clear that
recruitment could not have been made to the post of HAsstt.
Director {(Scientific ﬂidé) in MEFS, with the old Recruitment Rule
of 1996. The Annexure~1# proposal is also ihdica%ive of the fact
that the only post of Asstt. Director (Scientific Aids) availabhle
in N.E.P.A. has been carried forwarded to 29844, to fill the same

by the new recruitment rule.

4,15, That the respondents orn 20.18.2004 published a
Gazette Notification by publighing the new Recrultment Rules in
the name and style as "The North East Police Academy, Borapani,
Beputy Assistant Director (Police Science), Assistant Director
(Law;,_ﬁsgiatant Rirector {(Bcientific Aids), and Deputy Director
(indoor) Recruitment Rules 28484 in short the "2084 Hecruitment
Rules".

f copy of the said 2884 Recruitment Rules

is annexed herewith and marized as

cAnnexure~11.

4.16. That the HeE4 Recruitment Rules (Anmexure—-11), in

Column 2, Mumber of Posts indicates the fact of availability of

13
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the jonly vacant post subject to variation dependent on workload,

arc in Column 8, prescribes the educational ard other
qualifications, wherein essential qualification has been

prescribed as Master's Degree of a recognised  University or

equivalent, with the desirable qualification as Master‘s degree

in Socioclogy/Master degree im Criminclogy/Bachelor’'s degree in

Law of & recognised University or equivalent. The methad of

recruttment provides in  the said 2854 Recruitment Rule is

Deputation (including short term contract)/Absorption  failing

which by Direct Recruitment.

4.17. The applicant states that from the above Annexure—
11 recruitment rule of 2064 as well as the proposal. (Annexure-
16y it " is clear that the vécunt post holding by the applicant
iee. Asstt, Director (Scientific Aid$§ was carried forwsrd with
the sole purpose to fFill  up the same through  the 24
recruitment rule which provides the adequate qualification under
the changed circumﬁtaﬁceﬁy The applicant who was holding the said
past  of Asstt. Director (Scientific Aids) on ad-hoc or in  short
term contract was under the bonafide expectation that in -dde
caurse  of time he would be absorbed and his geniority would be
counted from the date of his imitial appointment, providing the
other cmngequéntial service benefite. Rut surprisingly enough,
the respondent No.2, in the month of Tanuary Zfgé4 selected  the
respondent No.5, for appointmenﬁ te the poﬁﬁ of Asstt. Director
(Scientific Aids) in NEPA, ignoring his case for absorption. The
respondent No.5 on 38.1.66 joined fhe post of Asstt. Director
(Scientific Aids) in N.E.P.A. on deputation.

The applicént “in spite of his best effort could not
collect the appointment order issued in respect of Respondent

14
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No.3  and as such he craves induligence of this Hon'ble Tribunal
for a direction towsrds the official respondents to place the
appointment order of the Respondernt No.% as- sztt. Director

(Scientific Aids) in N.E.P.A. as well as the minutes of the

selection, at the time of hearing of the case.

4,18, That the applicant begs to state that the

respondent  No.3  does not posses the required gualification in

“terms  of the 2084 recruitment rule. The applicant could come o

know from the reliable source that the said interview in gquestion
by which respondent No.d was held on 23.12.84 i.e. .after the
cammencement of the 2834 recruitment rule ( d.e. 23010, 7084, Tt
is noteworthy to mention here that the respondent No.5, hes  put
ﬁr@mendmu% pressure on the respondent No.2 to select him and as a
consequence  of  such undue pressure, the respondent .Nmuﬁ Just
prior  to  the said selectimnvi5$ued a letter to the UPSC dated
17.11.484  recommending tﬁe case of the respondent No.d  with -a

request to select him.

A copy of the said communication is annexed

Rerewith and marked as Anmexure-—-iZ2.

4.19, That due .to repeated requests made by' the
respondent No.2, thé Respondent Ne.3 (JIPSC) with ulterior motive
selected the respondent NOL.3 to the post of Asstt. Director
(Goientific Aids) in NEPA, without taking into con%idegation the
recruitment rule holding the field at the relevant point of time.

It is noteworthy to mention here that all sorts of effort have

been made by the respondent No.2 to appoaint the respondent No.®

though he had no requisite gqualification to hold the said post of

fesstt. Director (Scientific Aids). The UPSE {(Respondent Ng.3)
13
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having been entrusted with the job of selecting the candidate for
the post of Asstt. ﬁir@ctmf, the respondent MNo.Z ought net to
have issued such letters (Annexure—~12) to the UPBC requesting the
5eléction of the‘ respandent NOWS.  This ﬁshnms the malafide
intention of the respondents in interfering in the process  of
selection, and as such the selection and appointment of the

Respondent No.% to the said post is not at all sustainable in the

eye of Law and liable to be set aside and quashed.

4.26. That the applicant' begs to state that in  the
proposal sent by the respondents (Annexure-1) clearly indicates
the nature of duties and the responsibilities to be soldered by
the Asstt. Director (Scientific Aids) in N.E.P.A. Annexure-ll to

the said propossl indicates the duties of the said post of Asstt.

Director, (Bcientific Aids) in NJELP.A. mﬁich directly falls

under the subject "Forensic Science”. The respondent Ne.3 who is
E.Sc. in Chemistry, under any circumstance can not be treated fo
he eligible for holding the post of Asstt. Director (Bcientific
Aidsl). Apart fwoﬁ having the basic eligibility criteria, to hold
the ‘pmst of Asstd. Director (Beientific ﬁidﬁ); the respondent
No.% has also does not posses the desirable qualification. On the

other hand the applicant noet  only possesses the reguired

‘qualification that too in Forensic Science- the subject in

question, but also, he has got the desirable qualification as
pre%mribed in  the recruitment rule. In addition to that the

applicant has got the add@d.qualificatioh af  FPost G%aduate
RDiploma in Computer ﬁpglicatiwm fram.ﬂaduvai kamraj University
and cleared the examination conducted by the University Grants
Commission- National ' Eligibility for Lectureship in Forensic
Seience. On  the other hand the applicant has got 8 years of

working experience in the following subjects 3

id
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(i} Foremgic Scisnce

PR ey

tiiy trime Investigation

o
ot

{iidr Law (Minor Acts)

(ivy Human Rights

{v) Indian Constitution
fvil Criminclogy & Penology
ivii) Computer;

Foalice Officer of North Eastern Police

ko the trainges

Organizations both Basic course and in service courses.

ate That in tevrms  of

4.0, That the applicent begs to s

the 2884, recrultment rule, it iz clear that the applicant who

has  gob all the recuired s well as the desirable gqualification

v the

with required superience, is sntitled to get absorption i
1 opmst of Asstb. Director (Scientific Aide) in N.E.P.A.  The

- o

recruitment rule of  ZEE4,  clearly indicates ¢

o
[

& faelh that

deputetion incluwdes the short term contracth angd the provision for

aheorption. The seguence menticned in the said recruitment  rule

specities that the case Tor sbsorption of short term contract

service is reguired o be considered first, and in the event of
failure, the method of direct recruitment is  reguired to be

adopted. The recruitment rule also provides the provision  for

sphearption of officers from the same organisation, i,e, NEFA. The
applicant  who in fact has heen hoalding the #aid post of Assbt.
Director (Scientific Aids) in NEPA in the form of %hwf% term
contract and he having fulfills 211 the required oriteria, is
reguiired  to be absorbed. It was the Quty af the respondents. to

consider the case of the applicant first, amnd thereafter in  case

at  failure, the other method should have been adopted. I the

=
~i



fact situation of the case the appointment made to the respondent

Moo T, dis not at all sustzinable and lisble to be set amide. ’

433, That the «py11funr bre to state that presently  the !

respondents have been managing the indoor training programme for

Basic  course by the guest lecturers even after getting the

service of the pondent Mo B, The weekly programme clearly

indicates that the applicant had the better gualification

(b ject wise) than that of the r@mﬁﬁnd#ﬁﬁ Mo %, toe cover $he :
said  training programme. The respondent Nj. Fy heing only a
Chemistry graduate, is presently  imparting %rai@ing tey the
officers upbto  the rank of Dy 5.F in Foremsic Seisnce,  without
having Forensic Boience as a2 subject. On the ather hand the
applicant with his  educational qu walification, as well %ﬁ
experience, iz able Lo impsrt training not only  in Forensico '
Buience, but  alse in all fthe subjects exciuding  the subject .

"Human  BRehavior andg Police Attitude®. In such =z circumstances

ation to allow the respondent No 5

. there  dis  no Justifti

Fl

. iz
cornkinue to hold the post of fAsst. Director, (Scientific Aids’ and
in not considering  the case of the spplicant for permamnent

o

abeorption in the post of Asth, Directory, ( Scientific Aidsl, in

MEPA .

ARNEXLIRE~15.

4,33, C That  the applicant begs to state that the recrus itment

rile of 2004, came in to effect after receiving. the Annesurs ~16H,
’

rroposal wherein the respondents have made it clear that the post

&
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of 856t DRDirector could not he filled up due to  inadequate and
impractical recruitment rule pr@vailing at. that point of time.
The proposal also indicative of the fact that the said post  was

manned by ad-hoc official for last 7 vears. It was therefare, the

concerned authority at the time of framing of the new recruitment

"~y

rule of Al oﬁght to have made certain categorical provision
for automatic absorption of such ad~hoc officers. Anart from that
the duties and responsibilities as prescribed ﬁn the proposal is
indicative of the fact that the subject Forensic Bcience  should
have been included either as essential or as da%iraﬁle
qualification while framing thé recruitment rule of 284, Having
not  done so the respondents have shown their ron—application of
mind and as such necessary amendment is reguired to be made in

the recruitment rule of 2864 to that effoct.

4.24, That the applicant begs to state that aumittedly he had

ococasien to serve the respondent for about 8 vears of undisputed

and unblamish service careeﬁ and as such the duty cast on thé
responcdents to Pagulari@e his wservice asn  Asstt. Director
(Scientifia ARids) in NEPA. It is notémorthy to mention here that
there are instances of recruitment even of Group E officers
without there being any recruitment rule. In this connection it
ia ﬁtated'that,one 8ri Ramesh Ch. Doundiyal { Hindi Officer) gotb
his . initial recruitment as Hiﬁdi Instructor, without any
advertisement and selection. The recruitment rule prevailing at
that point of time provides only method ﬁf recruitment through
deputatian/tranﬁfer on deputation, failing which direct
Tecruitment. As he was a fresh &ntrant to the dept. ( NEPH) the
respondents could not have appointed said Mr. Doundiyval ‘as Hindi
Instructar in  NEPA, vielating the recruitment Crule. The

respondents even prometed Mr Doundiyal to the post of Hindi

19
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Officer, subsequently, without there being the recruitment rule
as  well as sanctioned post etc, for the .&aid post of Hindi
Officer. It is also pertinent to mention here that Mr Doundiyval
acquired. the desirable gqualification to hold the post of Hindi
Instructor, i, B.Ed, subsequently. This shows that the
respondents  have measurably failed to take in fm consideration
any of the recruitment rules including  the recruitment  in
question - and appdinted persons as per their own sweet will., In

such  circumstances the action/inaction on  the part of the

- respondents are not st all sustainable and liable to be set aside

ardd auwashed.

4u25, That the applicant begs to state that the action of the.
respoandents  in dgnoring his case for regular absaorption to  the
post of Asstt Director, (Scientific Aids) in NEPA i not at .all
sustainable and liable tm}bé set aside. It is stated that the
regpondents have adopted the method of ad-hocism, as a short cut
to the normal recrmitmeﬁt proc655 in recruiting officers which is
nat  at all permissible snd liable to be interfered with, It i
pertinent +to mention here that one Mr PaM,Gurrung,- got his
promotion  as Bupdt. in NEPA, on ad-hoc basis and wlitimately he
Mad  to go  on retirement on ad-hoc hasis though the post is
garmarked for deputationist only. The respondents  assured the
applicant {to accommodate him on regular baéiﬁ but- ignoring his
case he has been replaced by the respondent No %, - anather
deputationist and in the processes he has by now has crossed  the
upper  age limit for any BGovi johf The applicant ventilating is
grievances has made ﬁ@Q@ral repreﬁentatioms' hut apart from

assuTances nothing has been done so far in the matter. It

prs
[
i

under  the fact situation of the case, the applicant has come

2
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Cunder  the oprotective hands of  the Mon‘ble Tribunsl sesking
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f copy of the said representation dated

231826805, im annexed herewith and

marked so ANNEXURE-~ 14,

b

w. GROUNDS FOR

M lLEEAL PROVISION:

5.1. . Foar  that  the actionf/inaction on  the part of the
respondents in not abgmrhimg the applicant in the ?m%% of faatl,
Director { Scientific Aids) in NEPA, having regards o the length
of mervice 28 well as the recruitment rule hﬁidihg the field, and

his eligibility, is per-se illegal and arbitrary and zame  is

recruilted to bhe set aside and ouashed.

i

»

5.2 - For that the respondents have violated the recruitment

rule in selecting and sppointing the respondent Mo 5 to the post

of  Asstt. Director ( Soientific Alds) in NEPA, and ss such same

to e set aside and guesshed.

s btake  into

Bed. For  that  the respondents have failed

consideration the propesal sent for amendment of the recruitment

rale of 19946 and prepared the recruitment rule of 2884, and  as

such same reguired to be modified sccordinaly.

Bl For that the respondents have failed to appreciate the
eligibility and reguirement of the service of the applicant as

Aestt. Director ( Scientific Mids) in NEPA, and as sich

appropriate direchtion need be issued for his absorption  in the

il post.

- .
L}

ik
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5.8, Far that the respondents have committed various
irregularities in appointing the re%pmnd@nt‘wm & to the post of
Asatt. Director ( Scientific Ailds) in NEPA, and ignoring the case
of “the applicant and as such appropriste direction need be issued

for his absarption as Asstt. Director ( Scientific MAids) in NEPA.

The applicant craves leave of this Hon’'ble Tribunal to
advance more grounds both legal end factual &t the time of

hearing of this case.

HLDETATLS OF REMEDIES EXHAUSTED:

That the applicant declares that .he has exhausted all

the remedies available to them and there is no alternative remedy

available to him.

7. MATTERS NOT PREVIDUSLY FILED OR_PENDING IN ANY QTHER

The a?plicémﬁ further dedla%eg that he has not filed
previously  any application,; writ petition or suwit regarding the
grievances in respect of which this application is made before
any oather court @r any other Bench of the Tribumnal or any other
awthority nor  any ﬁuchjapplicatiwn s wWrit petition or suit is

pending befare any of them. .

8. RELIEF SOUGHT FOR:

Under the facts and circumstances stated above, the
applicant most respectfully prayed that the instant application

a2

o
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he admitted, records be called for and after hearing the parties

on the cause or causes that may De Show and  on perusal  of

records, be grant the

I To set aside antd guash the selection and appointment of
kx

the respondent of  the respondent Mo 3 7to the most  of  Asstt,

Director ( Scientific Aldsl in NEPA,

g.3. T direct the respondent to consider the case of the

™

applicant for ahsorption  to the post of  Aestt. Diveotor

tGeientific  Aldsr  in NEPAG,  from the date of his inittial

apmointment with all conseguential mervice benefits sto.

£

.35, T amend the recruibment rule  af 1 R suitably

incorporating neos ary correction/sddition in the basic as  well

as the desirable gualification towards fitling up of the post  of

fentt. Director ( Scientific Aids: in NEPA.

Bad. Cost of the aspplication.

CAny  other relief/reliets to which

P
3
o
i3

e
Tné

-y
i
st
ot
1

}
o
Eaad
fars
1

H

smtibled o under the Ffaols ard circumstances af the case.

i

ROER PRAYED

fon!
b
T
an

Pending disposal of the application the applicant prays for

ting the respondent to allow the applicant

an interim order dire

to  hold the post of Assti. Director, (5

HEFH .

~qhenbific Hlded i

[a%
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2. Date 8 25 L1 0G

o ToF.0. Now

aw

S Paysble at : Buwehati.
LIaT O ENCLOSTIRES:
fAw shated inm the Index,
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Ty Bhri  Leishram Shyam Fumar, son of late 1, CGourahard
Singh, aged about 39 FEArs, &t present residing at Guarter Type

IV, Umssw— TEEIRE, Meghalava, do hereby solemnly affirm and

vl fy that The bt Mmatie in

paragraphs f1'£LfL:gx):4,?§ )%;295 gre  btrus bo omy |

i
e

¢ 2 5 2 L] it
¢
4

knowledge  and thosze made in paragraphs qz@fﬁﬂ%%;h%;éaglngﬂ are

alen matter of records and the reat gre  my  humble submission

setd any  material

grr on this the Verification on thiﬂ;‘ﬁ?@:%ad day

A T

Bignature.
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Government of India
Ministry of Home Affairs
North Eastern Police Academy

i Unsaw, 793 123,Barapani, Meghalaya .[L(~ '
' : b
NOoNEPA/EG/6/90/ C] (/§_— Z/) 6 & Dm.UmsaW, ﬂl M&ytgr/e
: ORDER 'i

Shri L Shyam Kumar is hereby appointed as

Asstt.Director (Scientific Aids) on adhoc basis for a
period of 172 days with effect from the. forenoon of
28/05/1997 to 15/11 /1997 afternoon or till.a regular

7)) ~ @ppointment of Asstt.Director(Scientific Alds) is made

7 which-ever ig earlier, in the scale of pay of Rs.2200-
75ﬁg800~EB~100«4000/§p,m,.plqs‘qther allowances as ad-
missible to the Central Government Employees from time
to time, '

~ The ad-hoc appointment however will not
make Shri L Shyam Kumar entitled to claim any regular
- appointment, '

~)£2' .é%axzagga;
( 2 Chandrase harhm)
: : | | - Director %’7& 4
~ Memo No.NEP_A/EG/6/90/C? 4@9"‘ 46‘0’@1, msaw, the&_&_l\layig?.

Copy to :-

16 The'Director(NE.II), Govt, of India,? Ny
Ministry of Home Affairs,New Delhi " | .

for information pl., The mettep rela b 11

"ing to:the selection of Asatt.Directdy I S ,

- (Scientific Aids) 1s under process id ‘ ’ §

~likely to take Some-time,Services of{a = .. :

| Assti.Director(Scientific Aids) ig @85~ b

~ential in view of on-going training pro- - !

I gramme and, therefore, is not;obviatajle, :

2, The RPAO (IB), Shillong-03, |
3. The-a/cs Section,NEPA, Unsaw, Barapant .

4¢°Shri L Shyam Kumar,Asstt,Director(Scien-
i Wfic Aids) - this refers :to:his appli-
 cation dtd, 16/05/1997, s |

5e. Persongl file, L 5

6. Office Order File.

élﬂﬁg{//

| }D : (@{Muu/f |
T Chandraaekharééxg’
N Directopr. 7(;3
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» Covernment of India '74
Ministry of DONFR
North Eastern Police Academy
imsaw, 793 123, Umiam, Meghalaya

No.NEPA/Apptt (ADIY/4/99/Vl-t 4/{@ 55/ Dt Umsaw, u/}/om.ns.

ORDER

Shri L. Shyam Xumar. is hereby appointed  as Assistant Director
(Scientific Aids) on ad-hoc basis in the scale of pay of Rs.8000-275- 13.500/-p.m. plus
other allowances w.e.f. 18/10/2005(FN) to 24/1 12/2005( AN for a period of 68 da‘,'c, or till

repnlar appointment is made whichever is earlier

The ad-hoc appeintment will not make him entitled 10 claim any regular
appointment or suhsequent appointments as a matter of right,

Further, retention in the service for the period ihid will depend on
performance and i performance is found nor satisfactory, service will terminated ar any

time,

/
(T Pachuan JIPS
' S Director
Meino Ncwﬂ\}ﬁp',’\'?.fx'pp(’t (ADIN4/90/Vnl 1] 4/ (@, @ Dt Timsaw, I.V;‘Om_()s
(”‘r»;v‘y 10:-
I The Dy. Secrel: 1wy, Deptt. o DONER, Govt, of India, Vigvan Bhavan
Annex, Maulana Azad Road, New Delhi-110 0] I,
2. The linder qpr‘rm'n\' LIPS, Dhoapur House She 1inhan Rond. Neww
Delhi-100 011,
The RPAO (IR, Shiflno-03,
The Accounts section, NEPA, Himsaw,
Shri L, Shvam Kuamar, Assyq. Director (Scientific Aids), NEPA.
Umsaw.
6. Personal File.
7. Office Order File,

hn N o

Anpz/(ua
( T Pachuan TIPS
Dhpeetoy

Ly

Advocate.




® " ANNEXURE. — 3
" — 2 8 — North Fastern Police  Aransiay
) 3’:;,3‘ - Gevernment of Indiv 3\‘@
PRSP Munistry of Home Alairs
,VJ?:; R Uingay, 7901080 (Uimtam)
J?i j),: | rf," Meghaiayn
nF o Tole Noo (0) 0304 60296 & 0290
SN ” ' (R ORGH 64240 570466
Foov No O3 GA290 K704 64
. R S Datedd
h.o NEPA/PAD/A20/Par(-1/2001-02/ £/ & 10/02/2002

70 WHOM 1T MAY CONCERN

This is to certify that Shri Laishram Shyam Kumar fras been engaged
as Guest Lecturer in the North ‘Lastern Police Acadeny, Umsaw, Meghaloya. w.c.f.
20" June 2001 to 29 August 2001. Duriryy this period fie has been teaching various
subjects liKe Forensic Science (both theory and practical), Crime Investigation and
Law to the trainee officers of the rank of Deputy Superintendent of Police and Sub-
Tnspectors of the North Tastern State Police Organisation: attending Basic Training
courses with this Academy. In addition, fe fas also been engaged in various

administrative fzuzctions 0/ the ﬂcacfemy.

He is a conscientious officer. 1 wish Rim all success.
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— 29 - ANNEXURE — &
North Eastern Police - cademy ()(
Government of India @
-~ Ministre of DON T

Umeanw FO3I23 i
Ri-Bhor District, Mo slaya

w T Tele Ne 030 2R7070000) 036:0 2570746 (R)
SR S . FFax No. 0364 2870441 '
T Website s http/Avww nepanic.in

Email 2 director nepa nmsawddyahoo.co.in

nnNu,,,/‘/1’/.’%’/!7@/..’?.’7(&/‘/)/”M/ Dated - /r/‘f nl

TO _WHOM IT _MAY CONCERN

Tlis is to certify that Shri Laisfiram Styam Kumar was/is working as Assistant
Drirector (Sc. Aids) in North Tastern Police Acadenty, Government of India, Ministry of DONER,
Umsaw, Umiam, Meghalaya on adlioc basis in the scale of pay of Rs.8000-275-13,500/- p.m. as
details given below —

172 days w.e.f. 28/5/97 to 15/11/97 (AN)

178 days w.e.f 24/11/97 to 20/5/98 (AN)
178'days w.e.f. 1/6/98 to 25/11/98 (AN)

179 days w.e.f. 15/12/98 to 11/6/99 (AN)

179 days w.e.l. 18/6/99 to 13/12/99 (AN)

179 days w.e.f. 20/12/99 to 1 5/6/2000(AN)
179 days w.e.f. 23/6/2000 to 18/12/2000 (AN)
179 days w.e.f. 23/12/2000 to 19/6/2001 (AN) -
129 days. W.e £.25/9/2001 to 31/01/2002 (AN)
10 179 days w.e.f. 10/2/2003 to 7/8/2003 (AN)
11. 179 days w.e.f. 18/8/2003 to 12/2/2004 (AN)
12. 178 days w.e.f 3/3/2004 to 27/8/2004 (AN)

13. 71 days w.e.f. 15/10/2004 to 24/12/2004 (AN)
14, 88 days w.e.f 11/1/2005 to 8/4/2005 (AN)

15. 179 days 16/4/2005 till date.

CENOO B WN -~

Turther, it 1s certified that fie is teaching the subjects like Torensic Science, Indian
Constitution, Criminology with Penology, - Human Rights, Law (Minor Acts) and Crime

Investigation. In addition, fie has Geen engaged in various administralive Junctions of the
Academy, o '

He is a conscientions officer: 1wish him all success.

D L (-'1//4'/—/'7.
(I Pachuau, 1PS)
Director

Ayocas,




(1o e Bublished in Part I1, Ssction 3, sub-snction(d)
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Government of India
Ministry of lbme Affairs
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New Delhi-110001, the 20-\|-1796

HOTIFICATION

CeleRoeeneneneoenss tn oxercise of the powers
conierred by the proviso to article 300 of the Consti-
tution, the President hereby makes the following rules
recgulating the method of recruitment to the posts of

Assigtant Director (Scientific Aids) and Deputy Assistant

Dirnctar (Police Science
~c2iciy, Tarcpani namely: -

n the Morth Sast~rn Police

1. Short title and commencemant-- (1) These rules
may ¥ called the torth Eastern I'olice Academy, Darapani

s hssintant Dircetor (Scientific ALAs) and Leputy Assistant

Dirceior (Police Science) Recrultmont Rulces, 19006,

(2} They shall come into force on the date of thelir
publication in the 0fficial Cazotte. '

2, Humber of nost, classification and scalesof vays~
The number of the said post, its classificatinn and the
scrlegof may attached thereto snall be snecific in T
ca2lvmns 7 to 4 of the Schedule anneved to these rules,

3. Fethod of recruitment, age limit, qualifications
cte.:~ The method of recruitnent to the said pPost, age
limit, qualificetions and other matters relating thereto
shall e as specified in columns S to 14 of the saig
Schedule,

4. Disqualification;-—No“bérso[y,

(a)  Who has entered into or contracted a ma=
rriage with a person having a spouse

1iving or

(b} . who, having a spouse diving, has entered
into or contracted a marriace with any
person shall he elicible for anpointment
to the said post:

Provided that Central Goveurnment, if sutisfaction
that such marrdiage is permuss hic nndar Lhe mereconal low
zanlicable to such person ana the other party to the ma-
rriace and that there are other creuends Tor 52 dring
cHo R a0y noarson from e arera ion o8 Chio vulo.

Attestad

.

Advocase.
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SCHEDULE

Scale of pay Whether selection or Age limit fcr
' ' non-selection post direct recruit
4 5 6
N\
—— e e e L O T T T T T T T e e e e e e e e e e
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: ervice a Ssible un@e? quallglcatlons required tiona} qualifications Dre- tion 20 f;““Od of recrui tment
. - Tule 30 of the Central Civil for direct recruits, Scribed for direcs T T AR ey renpnsr by direct
5 Service Pensio iy : gy = zent Y
' s {(Pensi n) Rules,1972. recruits will apoly in the r EE;:;;r:r %
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If a Departnental Dronotlon Com
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Jsosvisoseel

follow ng qualifications and

ary Certificatz.or equivalent with
ZT]/B*O’“'"/Uf thematics as
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',_i’., e S e ?_)C-!\"L'- __:‘.._“,__ VL2 it G OIS s e
NG T nQrrnolys
S goaoutateon Including PVCLOd of depntn-~
o chher n:'"wC"a 00~F nelg. imnaediately
. T tae 3 anpoin : in the srme or scu?
B by xcq/*‘"' T of the Coentral fovi.
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roee [SRE AR 13 :,-’L:ﬁI‘;,-
N .- M
Eoas B

4l

7 case of recruitment by promotion/deputation/. mittoa Clrcnmstar
ransfer, grades from which promotion/deputation/ exists® what is its composition. Union Publ
ransfer to bz nade. ’ is to be c
» recruiznen
g =
>
‘{3‘:
12 i3 1a =
_Pwids?na 07 DE T ATIONS
. -~ — - STTA 3} M~ rmy A=y =
Nffissre uniar the Gantral/Sistes Jovis./Un10n T2ITLL0TISS ‘ot azopliczcztle DCnsuliot tor o -oTEn
- -~ raernilar © is: -
{a){i} roldéing analogous pOsis 01 regular 0asis; Tnion Putllc Zazvics
or
: . . e e 207 Lcsict n2e2s3are
(11} with 3 y2ars’ v‘Ogular s=ryic2 1n poOsSvs 11 e J !
a4 o N - - g fang 3 be E - il .
sczlz Of RS.2000.35000 or eculvalent; or
\(iii) witn 7 yeszrs reguler sarvice in posts in
the coanla of RS.1840 ,,30 or eauivalent; and
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aducated cultured. guod 1ogking | chines -1 no. for spherial a1 paf - [2nd foor (2600 sg. i), nowly ¢,
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PEC (NE)

! : Cotlor "cyl{pdrlcal Ieriso;;bpvlng;'z "] structed, (m‘ﬂ(openmma heo
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SITUATION VACANT - g

ne reputed marketing organi-
-ition requites 5 nos marketing

|

"

rofessional (Field Executives)|

raduate who arc dynamic per-
rmer can grab the opportunity
1d earn good money+ incen-
ves + Bonus, If determined, can
alk in for interview with
sume, on 26th, 28th and 30th
{ay’99 between 12 PM to 4 PM

Pacific Smil C.K. Agarwalil
ath, Chenikuthi, Guwahati- 3
V/P/4069/1

One post each of Asstt.
-Diractor (Scientific Aid), Asstt.
Director (Lecturer) and Asstt,
Director (Law) are required to
be filled-up on ad-hoo basis
in NEPA as per details given
below -~
Asstt. Direstor (Sclentmc
Alds)™y Candidates with
qualification Degree/Post
Graduatein Forensic Science |.
with teaching experience.

Degree in Law would be|

preferred.
Asstt. Diroctor (Lecturer)
Post Graduate Degree.in
Soclology/Psychology/Social
Anthropology with two years
research experience in any of
the above mentloned
subjects.
Asstt. Director (Law)
Degree in Law with two years
teaching experience in‘an |’
Institution/College.. .
Interview on 7th June, 1999
at 1130 hrs. with orlgmal
testimonials. .
Venue : Office of the Dlrector,
North Eastern Police Aca-
demy, Umsaw (Meghalaya)
CD/G/SV/2534/1

15 days for the post of Principal

in Uttar Kampith Maha-
+ vidyalaya (Sr.) Jagara P.O. Jagaca
Dist. Nalbari Assam (affiliated up
to TDC part 1) from the intend-
ing candidates having Master
Degree in Arts/Science/Com-
merce with atleast 10 years teach-
ing experiences in college and
should possess good administra-
tive capacity in Higher Educa-
tional Institution. Preference will
be given to the candidate hav-
ing Doctorate Degree or doing

-| Researcit Work for the Degree of |
Ph.D. Apply to President, Special .

body , Uttar Kampith
Mahavidyalaya (Sr), Jagara, P.O.
Jagara, Dist. Nalbari (Assam).
.SV/P/4064/1 - . '

Applications Are invited within®

‘Nalbari HPO 781335) upto ‘[t};
June, *99. Particulars of postg: 9‘(!’%

One . cach in English, Assamese,
Physics, Chemistry, Mathemats |
ics, Zoology, Botany. Econom-
ics, Education, Political Science,
Logic & Philosophy, History &

- Computer Science,

SV/P/4063/11 -

Applications in standard form
with all bio-datas and copies
of cortificatesare invited forthe

"} post of Stenographer Grade il
within 08.07.99. The date of
test/ interview is fixed on

.| Office of the Chief Judicial
| Magistrate, Morigaon, candi-
dates will appear at their own
cost. No further correspond-
ence to the dpplicants be
made In this regard. .
CD/G/SVI253511

15.07.99 at 10.30 a.m. at the |

SANKARDEV ACADEMY,
) NALBARI _
* (A Co-educational Junior
College of Science & Arts)
- Applications, are invited with
photostat coplcs of all educn-

tional lesumomals from candn-‘

dates having PG degree for the
post of lecturer at consolidated
pay and will be received by the
Secretary (Post Box No. 8.,

Appllcauons are hereby mvxtcd from lndxan Citizen as defined

in Articles 5 to 8 of the Constitution of India for reeruitment of the:
undermentioned posts upder the Dlmctomw of Soclal welfm, Assam.,

Guwabhati-1.

The number of vacant rcservcd post is 4(four) only at present. nll
the vacancies are reserved for persons with disabilities i.e.’ for Blind
Candidates and candidates with Low Vision as per “The Persons
with Disabilities (Equal Opportunities Protection of Rights and full
participation) Act, 1995.

The name of the posts and pay scale are given bc.low

Name of the posts - No. of post  Pay Scale (revised)

1. Craft Teacher 1 Rs. 301Q-6075/- p.m.
(Instructor) v .

2. Music Teacher (Tabla) ' 1 Rs. 3010-6075/- p.m.

3. Matriculate Tearhar 1 Re 30IN.AO0TS/. nm |

Dan=~

~ Applications are invilc& ‘fro.i;l
_candijdates hayjng Jatgst U.G.C..

norms for the post of a Lecturer |
in the department of f History (Ap
cient Group)- agamst ‘sanctioned
post and wil] be received within
15 days. Apply -to Principal &
Secretary, J.D.S. G.,Collcge. PO
Bokakhat. °
SV/P/4060/)

s

Applications areinvited for the |
post of Assistant Pxofcssor in
Computer Science & Int‘orma'
tion Technology. Quahficauon.
B.E..Computer Scicnce/MCA .o
cqu;valcm. Must have thorough
knowledge of Windows 9X/NT,
MS-Office, C/C++, Oracle, Dev

veloper 2000, Visual: Basli.

Unix/Linux, Fox Pro, Dbase,

" Networking and the Internet. Sal-

ary: Negotiatile. Apply bchxe
3ist May 1999, Reg:strar.
NERIM, Parukutty- Bhnwan.
Nabin Nagar, R.G. Baruah Road,
Guwahati-24, Phone: 0361
453293/452437. S
SV/P/4066/1 '

,(R-C»Cw ground ﬂoor toi Ccntmi

|| EDUCATIONAL ‘|

Learn Raj Bapnas Mmd-Power
and English (Spoken, wnt;en,
phonotic). Faculty Developmenp

"Centre, Ambari, L'amb Road,

Guwabhati- 781001
630078.
EdwP/4026/2

Phoneé‘

Conchmg. Admnss;on going’ on g

HS I year Arts and Commerce
J.ogic, Ecopomics, - Book-
keeping Education contact. |

Future foundation Rajgarh Road, .

Phone+540748, . 612077, Dn_
Soroju Das, Course Cordinator.
Edu/P/4068/1

L tost .}
1 have lost my ccmﬁcate (oqgi‘

~Vs~ .5

nal) Admit Card and Markshedt.

Umatara ‘Tea Company’& Ors. 1

ffice, ;' Company | unaw
ExepuUVe justinear ‘Wireless | any
cuy-bus stoppage. Comact on | '94.
573722 or Rumi Restauram in | been:
4 Wircless. g repet
IUPI407211 ST e Lrissue
= | from
A Offic
L 'LEGAL NOYICE -| Bisw
IN'mF,GAUHm {ou e
~>*HIGH COURT- mnyo
 (THE HIGH COURT 01=° 'g?yl;
ASS NAGA.LAND ,
MEGH?AM’LAYA. MANIPUR. Ty senvk
. TRIPURA, MIZORAM & * proct
'ARUNACHAL PRADESH) unaut
* MA(F) 151 OF 1229 e d,u_ly
Uniwd Bank-of lqua v
LT e APB‘B“N!‘ X i
S ' "‘Vs" i ' AREY
Assam Surg:cal Produc&s (Pvt) Janas
L &Om 7 | GBN
P ....stpondems —
TO. . O
AssamSurglcal Pmducstvt.Ud s ;!
Melachakar, B ¢ Co‘:
Slbsagar Town, Snbsaga: z Ld
Assam
. Whereas the above namcd J Sie“r
plaintiff has instituted lhaabovc sur
‘appeal agamst you for realisation A 1silp
of Rs; 11,67,477.00 and othér | | gy
reliefs you are hereby summonfd A
.to appear in this Court i Inpersap, || con
‘or through counsel on pr before_ met
22.69910answcrlhecla1m.and.' C
you are directedto produce on that
day all the documentsupon which | | Si
ou intend to rely in suppon of O
your defence. CD.
;' ~Take notice that i m dcfaultpf _—
yayr appearance on;thc day - 5 r"
. mentioned above, the.appeal will ;| E
beheaxdanddetcnnmedmyour" O
“absemce. it Lo aL ot g
»Given under myhand and the. | hoa
sealofmcCounmumeZOthQAy/
of May, 1999, ik Sthvg
Depuly Regxstmt (IIE) +|¥o. R
Gauhatj High Court
S ~-Guwahati, -
LNZISE >y i, 03" / _,
“ BEFORE THE DEBTs . Se
RECQVERY: 'i‘RlBUNAL ! ‘J?“"w
+*AT GUWAHATT - * 4 prEf
"5 O.A. 116 OF 1998 e .Jaﬂd r
| United Bank of India. .~ - - appro

ceee Appllcant

-3

. Defendantss ¢

%/\;
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L

Utkal University of

Culture
Sardar Patel Hall Complox
Unit-Ul
Bhubaneswar-751009
Ph : 2535484, Pax ; 233548t
Corrigendum o

<dvertisement published on

24th-30th May 2503 in the

Employment News

Followng g 3¢:p nes are added to
those specihed n the previous
agvert'sement 1ar ragruitmaent of
Professars. ABAS s Lot urer s
8L No. 2 South’Southesst Astan
Studies Omer Scsal Seakos and
Humantes Pauleenco e e gven
1G raseAned and putic.ators pertaning
© agpetls of e
51. No. ¢ Orfssan Studiss Onssan
Ltetary/Linguisic Huter

Last aato ot aprication axtonoed uplo
Tih Jufy 2008,

EN12 78 Reglatrar

davp MERIINTING
A

Ordnance Clothing
Factory

Shahjahanpur

Corrigendum
Paference agvgrtinement Nutrder
dsvp 7180 {S) 2003 pudshed by
Emgioyment News in .15 ssus of
3-. 9 My 2003 regarcing titng up
the vacancics of puramadia.! sttt The
following amendment may be notoa n
the vacancy creu'ar

For Reaa
Ward Sahayak Ward Sahayak
Aga 30 yuars Ape 32 Yoars
For Reag
Famuy Planng  Famey Plan-iee
Atgrdant Areda? f
Age 25Yeary Ane 27 Years\
Eigue canddote may $.5m mer
agphcaton o e Gensral Mannger

Ordnaace Clothing Factory,
Shahjsherpur withiy €2 ¢ays ot e -
pubiicatsa et edegr Ua irg=

ENaled

Qovernment of in'a
North Eastern Police Acadeiny
Umsaw, Umiem-793123 .
(Meghalaya)
Ona past sach of Depuly Directar (Indoor) 11 NG B2 4! gy of N3 10,000 st
15.200-p.m Ave..tzot Daeetor (0190, 76 Ads) e sate of 5oy of Rs £000-
I13.200-p.ar 2(Wvo}pe.ts of Ass:stont Direci (L, in e seaiaal py of
R3 TO00-275-13.230%p 1 & 2 *40) posts o Depuy Ass sturt Oirector (Pe. 20
Seerss m Mo scate of gay of Ay €500-200-10 SCC o m arv requ vad ) ba
Ta@up o1 s nshiotion as oot datd 3 gve ) de'an
1. Deputy Directer (indoor)
Mothed of Recruitment
Tragster on dap {including Short Term Contract)
A Frzin amongst officers of Cantral/Stass Pauce Crganizatons
(&) (i £2T0y anslogous oSS of tegui Dass. af () with § yases g
SIVEN 1730 e 322,067 R J000-13,600 f wquivaient and \b) Prasees.tg
3 YOS expurionce of Teuchirg Tt ng i Lesy 10 POUCE Training ins: s ¢#
3 inctan Pouce Serv.ge OMmeers O cers ¢f State Juticial Service
(a} {i} he'ing araiogous posts or reguies basis of (1) with § you'y reg.tr
30V.Ce 3 pogty i he $eale of Ra.2000-19,400 ot equivaent, or
C O 3 under the ContranState Goverrmesti/imon Teinlones. Lovoges of
Regog” 26kl Universies ; ’
(a) (i hc &ng anaiogous Posts on teQisy tasis: of (u) with § years' reguiar
891V 28 11 Posts i the scals of Ra, £000-13,600 of equivaiwnt cr ()W 8
YORIY teguldl service in posts in tha tcah of Rs. 6500 10,500 of agu.vatit,
and b} Possesainy the foilowng EA iy '8 and axporh

Matgrmatas a3 sulisc{s) a?32ey (1) 3 808 £ STt exp nenoe Fcrensio
S¢.0798 Laborgtory. C
(o of depulation acudpg perad of Gep taton in ensines ex-cacke post
he'd immedratey preced =y this appontmant .1 he seme of eome other
organizaton-gepartment of the Central Govt sho” ora nar y not 0 exceed 3
yeary The maurtum £go Lait B appomtment &y 28n3°  on deputston shed
. D8, not uxceeding 58 yoars, €8 0 the closing da% of recs £ of eppications.)
% Asstatant Dirsotor (Law)
Msthod of Recruitment .
Tranulee on deputstion (incfuding $hort-Term Contrect),
Officors under the CantreState Govls. recoprized Urivars. -29/Tamng insthtes
tecognized by the CeriralSlate Sovernments
(&) (i) holding araicgous pos's on reguiar basls. o7 ) w.h three yaars’ regu'ar
saivice n posts n e scely of R 6500:10.500 ¢ squvziont ang
‘(bYp g the Blawing quaiitcatons end expet 3TXEY
Eaventisd ! (1) Degrae v Law from a recogn.zed Uaiversily of euivalont, 1)
Two Yours sxperdnca cf taauhing Law in an InsututovCeaga
For Armed Forces Poracnnet
Transter on saputa-onvRe-empityment.
The Armad Forces Parcornel of e rank of Second {loutsncnt 4nd adove who
HPFLL 10 Tetrs of wha are 1o be ranskmea to rotdIve witin 8 poriod of one
. yYOu! nd having the regsits o and expedenca p $hat siso
be consicersd. Such person would be given degnitation torms o the date o
which they are due t3 retaase from the Armed Fercas . tereahier they may be
continued onte-em2ioyment. in Case by the tme e $155C%2n process ta fnalzed,
the Armed Forces Po tetve of age banefurred 1 reserve, ey moy te

{14 Dogrea in Law hom a recogntzed Unversty of equivalent with 3 gy’
experence of teaching Law sutfsets m en instiuton Coliege.

For Armed Forces Parsonnet .

Tranefer en OeputationRe-emplorment

Tre Armid Forces Puraonnal of, tho ranX of Mayor and above who &g €0 1o
19078 €7 ' 56 transterrad to 1eserva w.hi 1 a period of one you and poascss
Deres ) Law rem a Recognited Un'versly or equivalent wiry 3 yzats
XPOTanCs 1! tuohing Law udiects i ¢ Mastiuton/Collkege sha! *20 be
con.3ired®” selactud, such oMisira w.: ba gven deputalion terms upio tiw
cata o which Dy are o of mw:s0 trem the Armed Fojoge; there2t7 tay
may B £2ntinued en (9-enqigymant lerms. In case such aligibie off'csrs h=ra
Beon 5770g or nave Deen Tanstered B reserve Relor the actual seacon
the poet 1s made, theit appe wis be on ¢ hoymaent ba= t (Re-
omp's, Tt wto the age of superonnuaron with 1eafuience 10 civit pe-ts}
(Pamed of oo pUutgn/eoTrast ewdng pet od of depulalion/contract 1t sneter
ox £22'g postmidrmmediately Preccd ng s appaniment in the same or 2ome
cthor ergumaitondasartront of the Centtnl Governmant shat orununy ot
exciad Jyean oo mimom 202 0f £2pomimct by tanaker on. Saputy 30
£S5 the A t5Im contaen Sha) B Aot Croouding 56 yours & o th ey
%3 ¢ My fute St of apoiTatong 1

Panod ef poB3ten Zysars for Armed Ferces Patsonnel As-employed

2 Asgistant Director (Sclentific AMds) -
Hathod of Recrultment

Tranatcr on

Ofizery (adet the.Certa State Govts UTe

‘a) (} ST anaNrus posTT o0 roQUiRs Bty oF (i) walh 3 YHioT fogear
S8re.2 3 pasts i e seuid of P €500-10.500 or eguivakent, Of .. W 7

¥ TS SETVG 11 PRSIyt N 86213 €7 £y & HT0-0000 o ey -t
md () 3= 29 T Ao AT G ISE RN avd X encE |

GESe T Gstonan Y Lani s v aguivaisttw U A1y sica:Chemmsty ooy .

ON re-omAsymant, it selected
(Pariod of deputation inchuding period of doputatien i enother ex-cadhs post
held immediately proceding this appointment . the seme 57 some othor

+ - roranization leparimento! the Central G ovarnment ghe” ordnovity not 1o exceed

Tirse yaars. The nyscmum age limit for transfer on doputation (inciuding shert
* torm contract) shaiibe, 6ct exoeeding 58 yoars, &1 ¢ the clos!ag date of recsipt

of appications).

Period of probation : 2 years tr Armed Forces Parsomel re-empioyed

4. Daputy Asststant Director (Police Sclence)

ikethod of Ascrultment

Transfer on D

Officers of the Centyz/Str'e Govis AITs

(a} (i) holang ansicgous post on regular Basls, of (3) w. ee yesrs roguiar

sarvice in posty in the sce’s of Re. §,500-9000 or squiveiant OF (ui) with sight

[YRNS roguiar 80rv.09 in pasts in the sceie of Rs. £500-7000¢ R 3000: 8000 or

aquiviient, and

(D) possasang 1ro0 yeens professional xperensy M tha £pp-crtion of PG/

CrPC/Evidence ActV'nor Act and allied malters om P 2 Scionse and Crime

investgation

(Poniod of duputatsn ncluding perod of Segulatsy ) encther ex-catia post

haid immed.ate.y precec.~y thia appointment 1 the sema o some ot™er

QQLNZANCD depATnent ¢f e Contal Govl shal g~z 2ot % axcaad 3

yons. The maxintsn £99 Linit ko appontment by Tonstor on deputation shal

be, not exCeeiing 23 yeers, as gn the cloging date cf rece:t ¢ appiications.)

Appiisaton siung wih Bio-data shiyid reacis 1ig Loidere'gned within 60 daye

fom tha date of pubscsen along wWith last § years pontdental reports Whie

RIWaraing apphca’tang ity kindy de confirmadwhnher therels any viglney

case and AISC.g! Ty FROCOOLngE 9.er PAGNG OF SO TRixtes! agnst ary

ol the applicants; Appcations wiich ars nut ssotepansed by the retevant

partculans of othomw'ss Srompiole o recened atey By Letdaty 4 cuwt, Wil

not be anvderigined. Thy candidates who apply for 1o pott vl ectde Kiowod b

Defence Research & Developmant Organisation

withdraw they cast. & e subsequendy.

BIO-DATA PROFORMA (T Pachuay, 1PS)
1. Name and adcross n £acx letter © Director
Terminat Batistics Ressoreh Labotatory, Sevior 80, Chandigerh 2 Date of Buth i Ozt = mra) -
Appi &M a%e 71 d S T portmotaned o'ty 9. Data of tetieme und~ Cenial/State Govt. n'ax.
SNo. Name of  Ho.of Past  Pay Scuh Qualifization Age Limit 4. Educatonal Quu "zzts~s .
Poxt . 5. Whether Education) endeher quolt 13 TeQL T od for O
- (1 any qwrumwmnﬂ»muwuhmwmmm Ded ™ the
1 Adrs G past 3C50-75-2050 Serim Sngerdory L chodd Carticate 18 ko 25 ynrs fuiee, 61t the auther 'yt te samq ).
3 . ar. . o P
Asgistany R wwy‘d £3-2570 nosgzedly :-'ra ConyeiTtma Govt (vok’um 0 Gualiica strmee  Quatificatisn oo
A b Prysicg yping Bpead : Accurc™ 8peid of yoars for Propea mqmm“‘“"b" od vamm e
(Had Hanacaped YEOPMH R 2 e gped 25 WOty handcapoed, Exsentiai(t) {2) ©) (6 postsused ty the offizer
Typat) M categrey) pore “uth Cin 2289 1posd ot 6000 SR . i
Heanng key dommesuions poo P % Rawanty € 6. Plaass state ciearly whalrar in the lgijo! evtries mada by you above, you
AN aCotyite meot tha requitements of the peat v .
e munarem Doelrubls : Keowingyy f Computet 7. Datails of Empioyment, in chrongiog ca brdur, gncipoe e separata sheet, duly
egwa’ cperatanar pata m Computr Course at authem.cated by your signetre, e Spraoe botow Ip euttsient
3Dty sreud O Love! Prg*om nce w. ! ba ghven to Offics | ivett. | Orgn, l Post | Frem .To | Cccleof |Natureof
03 40 cancentys ho..ag kmwiadgo « bath heid | pay and | cutise
Kl snd Enggish Typng. » | | batiopay |

Place of Duty : Trincs jarr iamgain 03t Poachafts (Hary aa)
Appheations ReuTy dvp(WAKRAS wrilten o the £70 £r 30 app.k: 1507 form may be sunt to e Direclor, Torr At

., Buistes Hessarch Lavratory, Sector 59, Chane game 16030 ax

igw th atestad copias &f edcabonal qualigat s

N Chionciopeal o134, A& SCSTACRC one™*aates Wiltin dtio menth St¥ys date ¢ sdvertisemaent Candietsr -
categ tor wetinto vige wil fave t protitg € 2.8 ULt or 0. a0 oetd certhitntut at e tma of mtiry. o
Cantiditys who we a. waty momkag in Certe Sty Gove O J o i rugamad 1o ot No objection carttfients

from thelr emply e aid athich Ce sume w4,
The ctugial cuts o Gt IBLoY e 03 ar 1 30 Jun 2003

application fotm .
HoliNo..... .

7. Peimmanent RA0L7038

8 Chocg of spead test, ! grpocame prada 12k k) Coirouty

9 Eousatenal Quatifieation

PROQREA {To be fiiied by ¢ =)

1o (APPLICATION POR THE FQSY : -
N (-AITETHS HAME OF POST APPLIED FOR) | Ta -

1. Nanw ;in Slock Lations) M Latost

2. Faters Rustand Hame . 9

3. Daw ot By Phato

T wWnother uiong. 5 SCISTIOBG (i pes, 2% e ;- 1 5.3 Lo attach certrsn'y) be past-0

§ Whether you are Phys.caly HANGCIEDEd? Fyus imMomon tagrve caloQory of gsabuty

6. Acirexs & eorredpo OenTa | .

Type vrimt

*
8. Nature of presort employmont 1e ac-hoc o7 Lo porefy of Quas) permane
of parmanent.
9.1n caze the prosart €, ment {9 heid on CepLAINONCONSST Basia pleasa
state
() Tha date ol irual eppertmaent.

() Poriod-of apontment &5 JeputRLovcontrast
(€) Nume of the parent o o8 organ:zation ka wAsh you batong.

8. Acatonal detw!® £buut Prasent smpioymurt Fonee sinie whether work.ng

under .

{a) Contraf Govt.

{b) State Govt. )

(6) rmaungAnstituy ne tegs prized By State/Syntru

( 9) Recognized U vare sy

{ 9} Aulonomols {ro-nizetion/Public Sector Uncurtss, ~4

11. Ate You in rev 3od 2c= . of pay ifyas, Gve %9 6.2 %, 1 wh 2h The ravon
took place &wo :nd - " T - He-taviesd scaie

12. To\d emoiunsr .3 por - .o rows deswa.

13. Addibonal mirmzEon, ¢ any, Which You WOLkE '3 Y mEEan i+ suppe-t of
your suitabilty kv tha post £close a sepwrala shaat, hr 2pases.asullicant

4. Whether beiong : to SCLST/OBC :

16. R ks

ClassDagrec’ Bead
courss passes Ur <arsity

Vearct |
passing

Semputiony: Libet vy

*s of marks Div/Clian
sut oot

In chronctogica? order from Xth Standard cvarards,
Empirsyment Card No ond Name of Empoysy-=t Cxchange

CERTIFICATE

| certfy ¥a¢iar0 hat s atormabion furaishg By m 11 1™ aBLliai o 11T GE TRt
NOTE ’

Lignatute of apgsant

Short tytad candictios on menl o4ly DO Co 20 BF Merviva NG cUWrS My BESLETS al thew names Raw met
Oeen sontinad M g murit st and 60 COMEIPONGNCe % | Du s turkzned In this regars
Incompiote £pphiaaton will ba cut nohliy e e~ d

cavp T1€X(12012003

Tomhre of ;e cunchdat

Date ;

") Ris campbed tt no v.glance case is ponc~ysort: ot ed against the
applctett and he 0 ez ar from viglance ange

(il Integnly of I 2pp™s2ntie cerhed.

(i) 1 s coryfod NO nC ma;or penaity has Boen v, g upen tw cftiose
aunng the fast 10 yests/ & list of magor/munct penc 38 e=posed wpon the
officer cunnyg She laet 10 yuans 18 encicsad hersw.

AL dessisr, ongnetiatiested photacopcg.of the ACR3 of the apricant far
thesasl 5 y630 £ eneiosed Rerewty.
{v) it woerufied -l the purtculars furrished Ly the o cer &) comrect.

: { Hoad of t Deparyment 4

()

EN12'6
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UNDER' GARMENTS |

TO LET

For complete Lingerie and -

Nightwear Solytion - Qne

and only. Shah ,Stores, :

(9863062960)

Ael ST

wmsr’wATcu'FriEE |

.With"any- 2(two) Vlvtlb
Garments, only Cat:
Abhinandan, . Anitas

Shoppe, " Wool- Plus, Joy

Stores & Stylo

R

DENTAL & ORAL

For' any ‘Dental & .Oral]:

;Sroblem consult wrth Dr.

B.K. Hazarika B.D.S.| .
(Lucknow)FDS FILAGP|"

(Cal) C.C.E.D.. (Bomb.)

Senior Chief Consultant "
.| Nov. "Contact Ph:_:»
2580290
09-10-04¢ at. Bansara’ Eye-

Advanced Denustry
Gufvahati‘on Saturday

Clinic, Lartumkhrah
Shillong. Contact: 2228784'
2544752 094350144973

-"V’ﬁ .

CONSULTATION

_ ;Wednesday ‘and Frrday

Dr.. Gwyn Evans, ' FR.CS.,
(Ortho)-":

avgilable at the K. TP, Synod
Hospital for, Consultations
on' Monday, Tuesday.

; Orthopaedxc
Surgeon - from UK “is |

- | 'Euphonies":

3 bedroom cottage - wuh
attached bathroom knchen
and amenities for rent in.
'| Bishnupur, Shillong.
Contact: after 4 pm Ph. No

2222976/98630—22139

i e K
<bd ‘, \ .5\ o P

EYE SPECIALIST

‘Zescalates

avarlable _at

~ ‘| Road, Shrllong 1 Ph:
2225574 ‘every Saturday |':
from'9:00: AM-5PM -other |:f

from 1 PM~5PM

W h
28K, “BhuyanTMS | )ipy
Shlllong a :\f :-o:.-. Y
OI»’tlcalsPolrceBa.za\r’-I-hana :

days', doctor. is' a avarlable

7w 'war't:that! had killed ; more than

- — {710,000 UK efugal to ‘proyide”
' FOR' SALE © - I 4oythebrebels: puts
Bajaj Chetak model-l999v v 5k fiom Maoists

kllhng c'vilians

KATHMANDU: Both Nepah
'govemment troops-and Maoist
Tebels are,abducting, torturing .
] and- killing ordinary people as

‘an; erght-year-old conflict’,

v ;anq za Hard;‘,Place Crvrhans.

;| Struggle to,Sirvive;in Nepal'g ‘f%d:;\%?e probably de

Tt eaves ‘them;,

.vulnerable “.to, repnsal attacksf

3 "'TO‘LLT

Laitumkhrah, Contact Ph
| No: 2546943

1 thOldﬂ] both; sxdes responsib e‘f
Ofﬁce accommodatron only, e o e

- | 3000'Sq.£c. at Upland Road, |" h
Aordisappeomnces _ (PTI) AT

tu
N

SCHOOL TUITIONS

Begins i its

coaching’ for Classes XI &
“'| X1, Science and Commerce

One;: post eachr

™ Assrslant”‘Drr
Drrector (Screntrﬁc ¥Aids); wﬂl be’
paymenmofu ﬁxed amount. of Rs 12000

om'. secunty forces,” it; sardn

for)? regulqr 3 intimidation
extoruon.“ A abducuons‘

Car bm

Jeader. ™" -

; aroun

ISLAMABAD 40peoplewere'
killed and over 100 wounded
early Thursday when a car:
bomb - ripped through a”

:i. gathermg of Sunni Muslims in,

| Pakistan's .southern Multan

i | Gityto. mark the; first... déath ;. »

ZATZN

. Rk R .,
‘Policg said a r'emotgmntro

{CiVil‘War,"| Human ‘Rightst{ari¥bomb that; !35

‘Watch: de}au ‘,'ipow innocent; | Qutside.+ the;™y g, “30 ?

people Wereiéften faced :with's| commeglogaulvg gw L,
"untenable horoes in aif +| had “started late y:

1 'night and: contmued ,lhr )
early ! 'this. morning: “ﬁlff?& i

Local' police,. chref Talai
Mehmood ‘Tariq told;re ncrs y

-|.that the’ explosxve-ladden‘gaf
g | was: blown up atia- hme when

the congregauon 6£,.neax;l
ple wis dlspers
0430°hrs'clos; 12' A

morning, prayers, R S .’~

'*“'Hesard ‘quoting ofﬁcrals of 5

‘the! bomb’ disposal. squad mat%i
ithet ;

e * ,dqwce.\wexghed 6 Tl

Call 2534803

/< p.m.-

ecfor (Law) and Assrstant -
ﬁlled on.contract basis on
aterested
iterview on'12. 10.04 with |-
ondmons of appomtment

-[life-threatening condm
:| spokeswoman;. for:
: General.\- Hosp;tal._’
: (Reuters) w,"

£ LOST & FOUND

' can be obtamed from NEPA ofﬁce Direitor NEPA ¢ | I'] A“brief case belonging -to ‘
1. . \ T Umsnw.793123 Ur’niam Mcghalaya Nk (GD) Amulya Hajong of I
Rty ‘ ‘111SSB . “was- ‘wrongly

JJ 4 U
No 1, 110111103/2004-01
11 1011/103/2004-Q/dt. 26 Mar

IndiaU

Please refer to thié Duecfomte Tcndcr Notru: No

No
2. 4 :Sealed tenders are. hereby mvrtcd on behalf of t.hc Presrdcnt of
Union for supply of. ‘Hygiene and :
from 01 Nov 2004 to-31 Mar 2005 frdm original manufacturers or| -
authorised. dealer/drsmbutor The rate shoulc‘g

Jow: - -

Chemrcal item for the period

be quolcd for thc item| -

queofitems _ NoLMGAR . NonGAR NoSMGAR Total.
No-. (Dimapur) - (§llchnr[ 1: _(Jorhat)  [:+*--

Bleacmng, v '_36900‘_'!‘(33.'_, 2300 Kgs 4025’ Kgs 13225

Powder SRS B : g Kgs:

A Vacoane

- The m(es (luoted be mclusrve of all taxcs Thc ucms should be
»

.exchanged wrth another
| while. travelhng by bus: on‘)’
'l 0ct6 Contact 2233155¢ 2N |

‘ Classroom ‘coaching ‘for|.

of “"Humanities -Social
Sciences etc, .commencing {
15.10.04 reviséd syllabus;
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North Eastern Police Academy

ANNEXURE ~ |0

Govt. of India \)E?\

Ministry of Home AfYairs
Umsaw : Umiam : 793 23 - Meghalaya

a/
W NOATSON/H/SS-Lst/Vol-1i _ Dud March'vo
To,
The Joint Secretary (N.E.)
Ministry of Home AfYairs
Govt. of India, New Dethi
Sub . Proposal for Amendment of Recruitment Rules of Deputy Director (Indoor) / Assistant
) Director (Scientific Aids) / Deputy Assistant Director (Police Science).
K
Sir,

It 1s 1o inform you that the North Eastern Police Academy which was set up at Barapani,

Meghalaya in the year 1978 based on the proposal almost entirely in line on the recommendations made by the

Gore Committee on police training. It is facing a serious crisis in gelting suitable faculty support for imparting
training 1o the basic DySP (Probationer) / Sub-Inspector (Cadet) o civil police of the North Eastern States. The
present crisis, in addition 10 other reasons are due to the impractical Recruitment Rujes which‘in the present time
have become unattractive to invite suitable trainers on deputation from either police / judicial services / retired
Armed Force Personnel. Moreso, NEPA being located in far Nor) east / Isolation from ncarest town which is
about 25 Kms from Shillong and also with the present turmoil in North East, there is less attraction for officers
from the other states to opt for these jobs. You will agree with me that for training the police officers of the states,
we require Civil Police Officers as trainers besides other faculties from the other branches. 1 would say without

hesitation that the best suited trainers would be the officers who have served these North Eastern State and having
field experiences. '

It has been our bitter experiences, that even

petting retired person, as a guest lecturer /
consultant 1s difficult as the incentives is Dot very attractive.

The other drawback for not getting the state police
officers is the disparity in the scale of pay in the same training centre. Where officers from Central Police
Organisaiions (CO's) Tike CREF 7 BSF draw iheir cenirai pay, tix state police oflicers we given thgir siate pay
with negligible percentage of deputation / training allowance, ’

Hence, it is for these cumulative reasons that on number of occasion agains! the advertisement
of the posts, the tesponse from the- Civil Police was nil. As such these posts of Civil Police officers have been
fitled up from CPO's 1o keep the post existing, Against the two potis of Deputy Dircctor, there is only one police
ofticer of rank of Addl. Supdt. of Police (Dy. Director, Indoor) who is also to be repatriate soon. Even all the
posts of Assistant l)ircclors;ﬂying vacant for want of suitable volunte
Deputy Assistant Director, (one) post is filled up by Central Reserve Police Force (CRPF) officer and other
filled up by the officer from National Crime Record Bureau (NCRB). ‘e officer from NCRB is also likely 1o be
repatriate on May "99. One post of Deputy Assistant Director js lying vacant for suitable candidate. Thus, (he
Academy will be lefl with no oflicer afler their repatriation, :

The post of Assistant Director (Scientific Aids) which could not be filled up_for_the fast 7
(seven) years nspite of several wide circulations is managed on adloc appointment basis, The faculty ol this post
is required 10 train the trainees about the utility of scientific evidence in Crime Investigation. This subject needs to
' wei : i crime are becoming more
sophisticated in the present time: It was quite astonishi
the rank of DySP who are mostly post graduate. The essential qualification in the approve R/R of'the said post had
been kept as passed 1042 qualifications. This certainly requires an amendment as far as the qualification and
recruitment is concerned. The recruitment for this post also being very selective (transfer on deputation) only
needs to be more broad based and as such the carlier proposcd R/R needs to be revised to include field / service
from where suitable candidate can be recruited. Here 1 strongly recommend the provision of direct recruitinent as
prevailing in the recruitment rule of Assistant Director (Lecturer) NiZPA in sinilar scale.

Comd . 2/

¢rs. Also against the 3 (thice) posts of

ng that this post which required to train police oflicers of

Lo
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This year the Academy is having the responsibility of training about 100 (hundred) trainee
officers of the 7 (seven) North Eastern States for the Basic Course which would last for complete 12 (twelve)
months. Beside this Basic Course we have the commitment to train In-service officers in many other course
discipline: during different period of the year. The North Eastern Police ‘Academy cannot shun this great
responsibility on the ground of lack of adequate trainers. Further, the shortage of trainers as felt every year quc to
impractical R/R which does no longer attract willing and suitable trainer, is greatly hampering the training in the

Police Academy and as such- the existing proposed R/R needs to be revised / amended to include field / service
from where suitable candidate can be recruited.

» Therefor, there is an inescapable requirement for amendment of R/R so that we may get suitable
and willing police officers to be appointed as trainers. Having, no other additional mode of procedure for
appointment to select trainefs for the police training institute, it.would be advisable to maké*an effort for broad
basing the selection procedure of selecting state police officers / other experts with adequate ficld experierice
which'is essential for the Police Training Academy. " "

Itis therefore requested that Department of personnel and training / the Union Public Service
Commission may kindly approve making necessary amendments in the carlier R/R permitted by Government of
India, Ministry of Personnel, ‘Public Grievances and pensions (Department of Personnel and Training)
O\ No.14017/.2/97-Estt (RR) dated the 25™ May, 1998. We propose to amend the R/R to make it more broad-
basc by including the enclosed additional mode of recruitment as indicated against the post.

1 would further like to add that in addition to the amendment of recruitme
indicated, if the-existing provision for re-employment for the Armed Force P
the State Police ofticers in the post of Dy. Director (indoor) and Dy. Asstt. Di
state police officers who have taken voluntary retirement / willing to take vol
for the said posts. Here 1 would like to make a mention that any Armed F
Degree in Law cannoi teach civil police related subjects in the Indoor train

nt rules of the post
ersonnel, could also be extended to
rector (Police Science), we may get
unlary retirement for re-cniployment
orce personnel thegugh possessing a
ing us their job is totally inconsistent

from the Army.

IUis therefore requested that UPSC may please be moved o approving, different mode of
recraitment, as given in the proposed Recruitment Rules, The provision of te-employment of State bolice ollicer
upto the uge of supernuation with reference to Civil post could be kept as an additional means for selection on

failure of wening suitable candidate by transfer on deputation / re-employment as laid down for Armed Force
Personnel

[ therefore propose to fill up th

¢ above sanctoned posts by the method of recruitment as
indicated against these posts as per revised annexure

~ I(A,B,C) which may please be approved and intimated.

Yours faithfully

/L?‘L/-»v\l"@ gy

(K K Jha, IPS)
Director
Copy to :-

Under Secretmy (R.R.) UPSC, Dholpur House, New Delhi for information.
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REVISED ANNEXURE - | (B) 6’

L

7 RECRUITMENT RULES OF ASSISTANT , .DIRECTOR( SCIENTIFIC AIDS) FOR NORTH EASTERN
POLICE ACADEMY,UMSAW, MEGHALAYA. _

l. Name of Post

2. Numbcr of Posgis.

3, Classification

4. Scale of Pay

S Whether Sclcblion or -

Non - sclection

6. Age limit for Direct Recruitment

7. Whether benefit of added years of
service admissible under Rule 30 of the
CCS (pension) Rulcs, 1972.

o

for direct recruitment.

\/ Educational & other qualification required

9. Whether age & educational qualification
prescribed for direct recruits will apply
incasc ol promotecs.

10. Period of probation, if any

1. Mcthod of recruitment whether
‘ by direct recruitment. or by promotion or by
deputation / transfer and pereentage of the
vacancies 1o be filled by various methods.

- otherwise well qualified

"t Assistant Diroctor (Scientific Aids)
: I{one) Subject to variation

et

:General Central Service Group A Gazetted,
' Non-nﬂqislerial

: Rs 8000-375-13_500/-

. Not applicable.

: Not exceeding 35 years (Rclaxable for Government
scrvant upto S ycars, ST/SC upto 5 years/OBC upto 3
years or orders issucd by Central Government).

Note :- The crucial date for detérmining’ the age limit
shall be closing date for receipt of applications from

kashmir State, Lahual & Spirit District and Pangj Sub-
division of Himachal Pradesh, Andaman & Nicobar
Islands and Lakshadweep, -

: Not applicable,

: Esscntia_l:- (i)Minimum Sccond class  Master Degree in
Forensic Scicnce/Physics/C hemistry / Biology.
(i1) Minimum two years working expericence in Forcnsic
Scicnce Laboratory or two years teaching experience in
lraining institute in the field of Forensic Science.
Note :- 1. Qualifications are relaxable at the discretion of
UPSC in casc of candidates otherwisc well qualified.

' I1"The qualification(s) regarding experience is/are
relaxable at the discretion of UPSC in case of candidate

Desirable : Candidate posscssed additional ql'wliﬁcalion

()like Degree in Law/Masicr Degree in Sociology/others °

Police related subjegt .
& .

. Not-uppicable

* 2(Two) years for dircct recruits.

: By Transfer on Deputation/ transfer failing which
Dircct recruitment.

FOTE
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i
|3, In casc of recruitment by promotion/dcputation
‘ NMransfer.grades from which promotion/deputation/
transfer to be made.
13. If a Departmental Promotion Committee
exists what is its composition .
14, Circumstances in which the Union Public Service

neCessary.

_ 4y - ,
Page(2) ) ' 4 (\/

7

& Transfer on Deputation/Absorption(including short

term contract/Failing which by Direct Recruitment:
Officers under the Central/ State Govts/ UT/ Training
Institutes recognised by the central Governments
(@) (i) holding analogous posts on rcgular basis ; or
(ii) with 3 years’ regu'ar scrvice in posts in the scale
of -Rs. 6,500 ~ 10,500/-or equivalent ; Three years
teaching and practical experience in Forensxc Science
Institute and posscssing cxpericnee of tcaching / training
in all branch / division of Forensic Science ; or '
(iii) With 7 years regular service in posts in scale of Rs.
5500 - 9000 /- or eqmvalcm and 7.ycars’ teaching and
practical experience in Forensic Science ; and posscssing
cxpericnce of teaching / training in all branch / division of
Forensic.Science.
®) Posscssmg the educational quahﬁcauons and
experience prescribed for direct recruits : Essential:
(i) Minimum Second Class Master Degree in Forensic
Scwncc’Physrcs/Chemlstrylﬂlology
(i1) Minimum two ycars working cxperience in Forensic
Science Laboratory or two years tcaching expericnce in
training institute in the field of Forensic Science.
Notcs: 1. Qualification are relaxable at the discretion of
UPSC in case of candidate otherwise well qualified
11. The ualification(s) regarding expericnce is/are
relaxable at the discretion of UPSC in casc of candidate

otherwise well qualificd.

Desirable: Candidate having additional qualification like
Degree in Law/Master Degree in Sociology/others Police Vi
rclated subjects are desired. '
Notc :- Only Central / Statec Government #Unjon territory,
Government employees are eligible for transfer on

~ deputation.

- Group *A’ DPC for considering confirmation
1. Dircctor. North Eastern Police Academy : Chairman

2. Director/Dy. Sccretary , Ministry of Home Affairs :
Mcember.

: Consultant with Union Public Service Commission

i

1 ’ C
| Va8
anZevel
(KK Jha, IPS)
Dircctor
North Eastern Police Academy
Umsaw, Mcghalaya -793123
Tele. No. - 64290 (Office)/
64246 (Residence)
Signaturc of the Officer Sending the proposal
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[Sim 1o be filled by the Ministr
Aflairs and the Union Public Se
the posts.

y / Department while forwarding proposals to the Ministry of Home
rvice Commission for framing / Amendment Recruitment Rules for

I (a) Name of Posts - - © Assistaat Director ( Scientific Aids)

(b) Name of Ministry /

Department : North Eastern Police Academy.
"(c) No.of Posts . I(one) N
(d) Scale of Pay _ - . Rs 8000-375- 13000/-
(e) Class & Service to which : Group *A” Gazetted,General Central
the posts belong (of MHA Service.
Notification No. 20/16/60 -
‘Estt (A) dated 13.3.1962) S . ¢

(f) Ministerial or non-
ministerial (ofFR9 (17)) : Non-ministerial. _

2 Appointing Authority ‘Ministry of Home Affairs,Govt of India

‘wd

Duties of the posts in detailed - L. Toteach Forensic Science covering

-+ subject like Finger print,Footprint,
. Questioned Document& Investigation,
~ Ballistics, Toxicology,Explosives”” -
Chemical Analysis, Serology etc.
« 2. To set papers, conduct test etc. in
- Forensic Science,
v 3. To prepare and update training notes
in the field of Forcnsic Science.
4. To guide the trainees on their project
assignments,
2. To prepare lesson plans etc. and kecp
abreast on the latest advances
in Forensic Science and related subjects.
v~ 0. To assist Dy.Director(Indoor) in indoor
training programme,
7. To look afier the Academy FSL and conduct
practical classes.
v 8. Such other duties entrusted to him by
Director from time to time.

5\
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Page(2)

Describe briefly the method(s)
adopted for filling the posts
hethero

Method(s) of recruitment
proposcd '

Of promotion is proposed as a method of

recruitment - :

(a) Designation & No. of the posts
proposed to beincluded in the field
of promotion,

(b) Number of years of qualifying service
proposced to be fixed before persons in the
ficld become eligible for promotion (of MHA
OM No 1/5/58-RPS dated 26/2/1958).

(¢) Percentage of vacancies in the grade
Propased to be filled by promotion,

(d) Reasons for proposing the percentage
in(c) above, B ,

(e) Have recruitment rules been framed for

~the post proposed in the field of promotion?

If' framed in consultation with the commission,’

please quote Commission’s reference No. .
lfconsultation‘ with Commission was not
required, please attach a copy of rules framed.
(f) If recruitment rules were not framed for the
posts in the field of promotion- g
Please indicate briefly the method of recruit-
ment actually adopted for filling the posts.
Please also state the percentage of vacancies ‘
tilled by each of the methods, '
ii) Please state briefly the educational qualifi-

cation possessed by the persons in the field of
promotion. ) .
i) In case the feeder Posts are filled by prom-
otion, the recruitment rules for the stil| lower
posts(including the lowest post to which
the direct recruitmént is one of the methods
of recruitment may be' furnished.
(2)(M)Ts the promotion tg be made on selection
or non selection basis 2
()Reasons for the proposal in (1) above.

'(7;;»' Chn - ('/ sttt
. Notyetfilled-up
: Transfer on deputation/Absorption
(including short term contract)/Direct
Recruitment. ‘
. Not applicable

" Notapp!" ble
- Not applicable
~ -do-

-do-

-do-

3 Post not yet filled up.
-do-

" Not applicable

-do-

. Not applicable
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(h)If a DPC exists, what i_s its composition ?

(i)Indicate if the feeder posts are having
promotion channels other than the one
under consideration,

If promotion is not proposed as method, please
state why it is not considered desirable/
possible / necessary:

Ifdirect recruitment is proposed as a method of
recruitment(of MHA OM No0.2/45/55-RPS
dtd.8/10/55, please state)
(a)The percentage of vacancies proposed to be
filled by direct recruitment,
(b) Indicate if there.are any promotional avenues
for the direct recruits
(¢) I) Age for direct recruitst MHA OM NO.
2/41/59-RPS did.3/12/1959),
ii) Is age relaxable for Govt. servants?
(d) Educational & other qualifications require
for direct recruits (It may be please noted that
the essential qualifications prescribed are * ¢
relaxable on commission’s discretion in case of
candidate otherwise well qualified).

(1)Essential

(i)Desirable

(e)Whether essential qualification to be pres-
-ricbed are in accordanc‘e with any Act(s)? If
80, please quote the relevant Act(s) under
which it is necessary and also supply relevant
extracts from the Act(s).

£

. Group ‘A’ DPC
I. Dircctor, North Eastern Police
Academy : Chairman.
2. Director/Dy.Secretary, MHA :Member

~ As there is no cadre of indoor
instructors in the Acadgmy,

promotion is not possible. There is no
other higher post sanctioned against
Forensic Science other than single post
of Assistant l)‘ircclor(Scienliﬁc Aids).

é

This is a single post.
© Not at the present stage.
- Upto 35 years

: As per normal rules

- (1) Minimum Second class Post
Graduate Degree in Forensic

_ Science/Physics/ChemistryZBiology

from recognised University or cquivalent
(ii))Minimum two years working experie-
-nce in Forensic Science Laboratory or
Iwo years teaching experience in training
institute in the field of Forensic Science.
: (DCandidate possessed Degree in Law/

Master Degree in Sociology/other Police
Related subject.

. No
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I

[

(DHas the post been advertised by the Com-
mission in the past? If so, please quote
Commission’s reference No.

If direct recruitment is not proposed as a
method, please state'why it is not considered

¢

desirable/ possible/ Tiecessary. o

D) If promotion & direct recruitment are both =~ -

proposed as methods of recruitment will the
educational qualifications proposed for direct
recruits apply in case of promotions? "
i) If not. to what extent are the educational
qualifications proposed to be relaxable in
case of promotion.

(a) Is deputation/transfer proposed as a method
of recruitment? If §o, please state the reasons
for the proposal. Please state clearly whether
deputation or transfer or both are proposed.

(b) The percentage of vacancies proposed to be

filled by this method

(¢) The period of which deputation will be limited

() The names of the posts of grades or

services etc. f‘romiwh,ichdeputalion/transfer'

is proposed(of MHA OM No. 2/25/60-Estt(D)

dtd. 19/8/1960)

(a) If'any of the methods is proposed fail, by
what methods aré such vacancies proposed
to be tilled '

(b) Whether recruitment rules relate to a post

which has been upgraded from group ‘C’ to

group ‘B’ to group*‘A” or ‘within the same

group? If'so, whether the necessary provision

or initial constitutioq has been proposed.

(¢) Whether the recruitment rules relate to a post _
which is proposed to be down graded? If so,

whether necessary safeguards have been

suggested in respect of the existing incumbents

- of that post?

S Lgo

Page(d)

¥

: No.

Does not arise.

[

ét applicable.

-do-

'S

. By transfer deputation/Absorption/

(including short term contract/Direct
recruitment.

-+ This is a single post.

: 210 5 years
‘From the Central/State Forensic Science

with minimum 3 years regular service in
the pay scale of Rs.6500-200-10500/-0r -

-7 years regular service in the pay scale

of Rs. 5500-9000/-

: Cannot visualise any method.

. Does not arise.

. No.
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(a) Special circumstances, if any other than those
~ covered by the rules in which Commission may

be required to be consulted.

(b) Whether the Deptt. of Personnel & Training
have concurred: in the proposal?

(c) Whether the Deptt. of Pension & Public
Grievances have concurred in for tihe grant

 of benefit of added years or service under
the Pension Rules?

If these proposals are being sent in response
to any reference from the Commission, please
quote Commission’s reference number.

Name, Address & Telephone numbers of

the Ministry’s representatives with whom these
proposals may be discussed if necessary, for
clarification/early decision,

- No.

. No.

No.

: No.

:Director,North Eastern Police Academy
Umsaw, Barapani-793 123, Meghalaya.
Telephone No. 64290(Office) /

64246(Residence).

| / jj&(”\\ Rl

(K. K. Jha, IPS)
Director

Signature of the Officer sending the proposals
Telé. No. ()42‘)0(()”'1cc)/(>4246(Rcsidcncc),



/
FOLMN TO BE_FILLED BY THE

REVISED ANNEXURE — 11}

o 50-

&

MINISTRY / DEPARTMENT WHILE FORWARDING PROPOSAL TO THE

AMENDMENT APPROVED

DEPARTMENT OF PERSONNEL AND TRAI

NING AND- THE UNION PUBLIC
RECRUITMENT RULES AS A SPECIAL, CASE FOR NORTH EASTERN POLICF

SERVICE COMMISSION FOR

ACADEMY.,

[ Name of the Post

Reference No. under which Commission's
advice on recruitment rules was conveyed.

Date of Notification of the original rules and
rmendments (copy of the original rules and ;
subsequent amendments should be enclosed.

duly flagged and referenced)

2 Name of the Minisl‘r,\" / Department

+ Assistant Dircctor (Scicntific Aids ).

SINo. .Provision in the approved
R/R :

l. Rs. 2200- 4000/-.

Transfer on Deputation
Officers under the Central/State
Govts./UTs ¢ '
(n(h Holding aalogous posts on
regular basis;or

(1) With 3 years regulars scrvice
in posts in the scalc of Rs. 6500~
10500/- or equivalent: or

(iii) With 7 vears regular service
in posts in the scale of pay Rs.5500-
Y000/- or cquivalent ; and
(b)  Posscssing the  following
qualifications and experience;
(Sentor Secondany Certificate -or
cquivalent with physics /chemistry
/diology as subject(s) of Study. v
(i) Three years practical expericnce
in Forensic Science Laboratory.
(Period of deputation Ancluding the
period of deputation in another ex-
cadre  post  held immediatcly.

preceding  this appointment in ‘the |

siine - or ~some _ other
organisation/department of Central
Govt. shall ordinary not exceed 3
vears. The maximum. age limit for
appointment by (ransfer  on
deputationgincluding - short  term
contract) shall be not exceeding 56
yars as on the closing date of the
receipt of application. .

Revised provision propesed

I Rs. 8000-275-13500/- :
Transfer _ on Deputation/Absorption
including s} rm _contract /Dircct
recruitment : (A)Officers - under the
Central/State Govis./UTs -  © *

(a)) Holding analogous posts on
regular basis;or o

(i) With 3 years* regular service in

posts in the scale of Rs.6500-10500/. -

or cquivalent and 3 ycars' tcaching and
practical expericnce in Forensic Science;
or :

(1) With 7 ycars regular service in
posts in scalc of - Rs.5500-9000/- and
having 7 years' tcaching and practical
experience in Forensic Science. - '

((b) Posscssing  the following
qualifications and cxpericnce:
(YMuaster Degree in Forensic

Sci_cncc/Physics/Chcmislry/Biology

(ii). Expericnce in teaching both theory
and- practical. in the field of Forensic
Scicnce covering subjects like Scrology,

Toxicology, Ballistics, Explosive
Analysis. Chemical . Analysis,
Fingerprin/Footprint, . .. Questioned -

Document . Forensic Odontology and
Elhcr related subjects.

(B) DIRECT RECRUITMENT :

Age: Not exceeding 35 years

: Gowvt. of India. Ministry of Home Affairs, NE []
North Eastern Police Acadcmy, Barapani, Meghalaya
: MHA Fax No. 6/1/99-NE Did.6/1/99-**

: Govt. of India. MHA notification vide order No.
- MHA No.F.No.4/15/96-NE did.26/11/96,
No subscquent amendment made till date.

- Detail Reasons in Support of the

amendment

The reason for amendment of R/R to
the existing onc arc under

i)The provision in the approved R/R
(existing) is sclective, where the

- sclection process is basically only
- Transfer on deputation.

(ii) The other Institutions/Departments
not willing to relcase the cxpert from
their laboratory duc to shortage of man
powecr.

(iii) The incentive given in Training
centre is not attractive as there is no

- monctary benefit. The only inccntive is

10 % of deputation allowance with 5

% of training allowance.

(iv)Expert from the Forensic Science
laboratory is expert only in a particular
branch/division. For police training
centre imparting basic training to
DySP(Probs.)/S.1(Cadcts) and other in-
service courses we prefer M.Sc. in
Forensic Science who can teach all the
subjccts covered in forensic science,
(V)Not able to get voluntcers from the
North East duc to shortage of FSL
expert in State FSL/Anstitulc,

(vi) The previous approved R/R has nol
mention tcaching cxpericnee which is
csscntial for training institute.

(vii) North Eastern Police Acadcmy
being isolately located about 25 Kius.
away from the nearcst town ol Shillong




Name. Address and Telephone
number of the Ministry s :
representatives with whom this
proposals may be discussed if

necessary. or clarification / carly

decision:

(1) Minimum Second Class Master
‘Degree in Forensic Sci;xlcc/PII)'siqs/ (
. Chemistry/Biology. - o

_CNpéricnce in training institute in (he
“ficld of Forensic Science E

Page(2)

(Relaxable for Govt.servant upto 5
years/ST &SC upto S years and OBC
upto 3 ycars or as per order issucd by
Central Government

EssentialQualifications: _

(i) Minimum wo ycars: working
experience  in “Forensic - Science
Laboratory or two “years teaching

Desirable; * (1)Candidate: _ posscssed
Degree in  Law/Master Degree ' in
Sociology/other police realated. subject
are desirable :
NOTE:

Qualification are relaxabie at  the
discretion of UPSC in casc of candidate

otherwisc qualified. —

: Director, v
North Eastern Police Academy,

Umsaw, Barapani-793123

Meghalaya.

. Telephone No. 6429%)(Office)

64246(Residencu),

el

&

S

in far north cast docs not attract willing
/suitable trainers from other statcs,
(viii) The important factor which docs
not attract the volunteers to the training,

. centre could be many, but the main

~(ix) In order to attract experience

- factor being that the officers of the state | :

are not given Central scale of pay.

officers the mode of recruitment needs
1o be revised./amended to include ficld
service from where suitable candidate
*¢an be recruited:a. -

(xii) For this the revised provision
proposed in the R/R has been broad
based by transfer on deputation

(including short term contract)/ Direct
recruitment. '

P AT

{) / - ’ ‘
, 2 Sj
Z P
.), r‘\{ \'\‘ K\

(K. K. Jha, IPS) o

Dircctor

Signature of the Officer sending the 1
proposal i
Tele No.64290(Office) /. by
64246(Residence)
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SANCTION STRENGTH VIS - A - VIS PRESENT VACANCIES

Sl | Name of |Sanctioned | Vacancy | Date of Name of Attempt Remarks
No. | the Post | Strength vacancy | Recruitment Made for :
Recruitment :
Deputy Transfer on ' None selected as the
1. | Director Deputation /| 2(Twice) |Candidates did not
(Indoor) 1 1 07/04/92 | Transfer -on qualify. |
i ' Deputation - Re- ; |
employment for
Armed Force
: : | Personnel
Assistant .| Transfer . on] :
2. | Director I 1 02/06/93 | Deputation only. | -4 (Fourth) -do-
| (Scientific | - . |
Aids) 7 _
Deputy | o Transfer ~on]
3.. | Assistant 3 I 05/10/98 | Deputation only.” | 1 (Once) -do-
| Director | o 1 | |
- (Police ‘
- Science)
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" 1)MEDICAL OFFICER -1 -

3By ASSTT DIRECTOR

— 52—
HIERARCHY OF NORTH EASTERN POLICE ACADEMY

" DIRECTOR -1

" JOINT DIRECTOR -1

n
ogp{dey DIREC]TOR ' DEPUTY DIRECTOR
(Adjutants) - (Indoor) -1

1. ASSTT.DIRECTOR z) ASSTT DIRECTOR 3) ASISTT DIRECTOR . 4)HINDI

| 1)DyASSTT.DIRECTQR
i ~ {Police Science) -1 .

(Police Science) -1

PAY SCALE (revised):  (Page 2)

\ ' - Umssww“_ju

- (Scientific Aids) -1 - = - (Law) -2 | (Lecturer) ;1o JOFFICER-L ..

{s
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DIRECTOR
HOINTDIRECTOR

_r).;\';:mm,-:-c"l'ok (,§<1jl;iax1(s) |

Dy DIRECTOR (Indoor)

.-\SSIS'I'/\N’I’ DIRECTOR

(Scientifie Aids)

:\SSISTAN'I' DIRECTOR °
- {Law)
/\SS‘:IS'I’AN'I' ~l)ll{f.{(‘,'l'()R_

( l,'L‘c(Ul'k‘l)

\Hilr,)l(“/\l‘ OFFICER

Dy z\SSIS’l'AN'l’ DIRECTOR

©HINDI OFFICER

CSCALL

Rs 10,400-4 5(‘)Q2<).oo«')/i"' '
| m 1-:.360-4_00; 18.300/-
Rs m,ooo.jzs-ls_zuo/s

Ksi IU;()U?)-JZS- 15, 200/.

4

RS 2000-275.1 3500;.

W o M
kN

. st
Ry {!‘)()9-275-135()0/-

R $000.275. J500/.
R« 8D00.275.1 3500,.

Ry 0500 20))- 10500y

R 6500-200-10500/.

s

Direciw,
YortA Lustern Pcolice Acude
Vivvaw, Barapuy/

&)




o/ DEPUTY DIRECTOR (INDOOR) :
Nature of dutics-

1) To superase the Basic indoor trining for DySP(Probationcers) & Cadet Sub Inspector which extends
for 12 months, o S
3 To impant training (bothi theory & practicals) in Crime I cstigation to Basic Traince Oficers and  In
-senvice truning officers attending in various courses in the Academy, — .
-3 To impant triining in police related subjects like Police chu‘l‘:uiolggs'. l?oliqg Acts. Maintenance of
Law & Order cie, ' A S S T SR -
4) To guide the trainees on their project assignments, -, L
3 To set papers, conduct test-etc in'the above subjects and update training progrimme,
0) To work as Course Dircctor for the in-service Courscs like Refresher Course, Advanced Intelligent,
Imvestigation & Interrogation Coursc and various courses. . "' -, ;

a‘

. . .. RO Lt oL P
7Y To assist Director in truning programme. . RARE A R ' *
8) To co-ordinate the functioning of all faculty members and such other dutics cntrusted to him by the

Director from time 1o time. SRS
DEPUTY ASSISTANT DIRECTOR ( Police Science): .
Nuture of duties - :

b toimpman truiniug(boil_l theory & practicals) in Police.Sc

icnce to the trainees officers (DyQP Probs..

Cadets S.1) and in-senvice training officers attending in various course in the Academy.,

2} Toimpan training in police related subjects like Police Station Mamagement, Police Station record

&registration. Crime Prevention . function of PS, cle.S b e :
H - Toimpan training in simulation exercise/case dairy/charge sheet ctc.
4} To set papers: conduct test cte. in Police Science for Basic Trainces officer,
3 To prepare and update Lraining programme for DySP(Probs.).
01 To guide the trainces on their project assignments.’ ‘ ,
Ty To assist Dy .Dircctor(Indoor). & Assist. Director in training progeismune,
- Other dutics entrusted to him by Dircctor from time to time,

" : »t

Cadet S.1as well as for other courscs,

»
N

ASSISTANT DIRECTOR (Scientific Aids) :

.y 1,
Natre of duties--
. Subject co-ordinator for Forensic Science. S . ; .

2) Toimpun training (both theory & practicals) in Forcx;éic Science to DySP(Probationers).Cadet Sub
' ' ademy. covering subjects like Documents

.

Inspecior and trainees attendi ng various courses in the Ac

Examination. Scrology, Ballstics, Explosivos Analysls, Chemical Analysis, Toxicology

Fingerprintfootprint, Forensic Odontology and other:related subjeets cte.sHe:will also be

fespansible o organise & conduct coursa In compiter ™ 17 % LA

W1 Toser papers, conduct test cte. in Forensic Scicnq_c._i‘fq‘r;l);.‘SI?(l’robs.).._Sul) Inspector and others e
(rnees attending various courscs, R T pe

41 Ta prepare and update trinin
lor other courses.

IR - MU

£ notes, handouts, lmjg)j;tg aids lor 1))-Slj(l?robs.).S.l (Cadcts) as well

To gude the triinees on their project assignments,
~0)To prepare Iesson plans.cte.and keep abreast on the latest ady:

u_nccs' in Forensic Science and rclated
subjects.

71 To assist Dy.Director(Indoor) in indoor trsining programune. .

81 To look alier the Academy Forensic Science Laboratory.
) Such other duties entrusted 1o him by Dircctor from (e (o lime

F
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L ..x\..

supeise ol e o

Shrectun ey, A

TR ) VTR

’(Wﬂ"l"l'—ﬂ Y wiga

v gy (v ¢ b, 546 16U, 7-12-1996, WLALF, 286 foi
1a ) daifua Lt

I\ORTH EASTERN COUNCLLSECRETMUAT
New Delhi, the sth Scptember 2004 .
ool Do aaers conderred byllxcprovi foanitcle 0v ¢ shie Constitution of India ana in
Swnn Pone s Acadeny, Barapani, Depre Assistant Dix ar {Police Scicnce), Assistint

Lt Dfsector (Scienziag Aids) and Deputy Director ndoox)l(cc uitn it Rules, 1995 and 1996 exce Pt
s respects done onatied toibe done befor s such supersession, the Pres:

it hereby inak: s the .ollowm;, rules regulating

he methed orrecs witnient u‘) the abovup\. (s in thc NorthLastcrn Pol‘ )\uduu), Barapani mmdy —

..' i
\)/ dartan and

m.l aencenict—=(1)" IllCS(, rulcs ma_ybu n-d e Noi th.‘slunpohcc Acadcmv Barapani,

Deputy e aeetor
Drectut Giicour )i Ll

vrl) Ilm thl c.dwmud ! ~ave come into loxc‘.onthu_

ToApplication, —
tales,

3. Number, classi
0. muhuun lLLll
ather mane: s relating to Lhu

0. l)isqu‘.xii(‘iczuiux

_—.Lr

,xL.muu and seale
attached tiereto sia!) be .1:13

J« 1ce Scicti 1), Assistant Dlrcc(or (Law} ssistant Director (Scientific Aids) and Deputy
xu\u s,.’.U\h.

¢

ol their-publicavon in the Olilcml Gacelte,

: lhm, mlus siali apply. lQ llu. posts spu:x' din column Tofithe bchcdulc annexed to these

’

}’ p.x) —The number of pests, their classnﬁuuon and the scales of pay
ls specified in colutns of the said Schedule. '

(muxt. dge huut. uu‘xlzhc.x(wn w..—-—’l:‘ st of vecruitinzn age limit, \ﬂthlC.AuOh&und

sadd-posts .~,h dbbeas §pcc1ﬁcd n columm i the said ucln,dulc,

N0 pqson —

(a) who lias c]

g (b)l )s:lxo, 1\3\'11

Lcrcdmlo or contracted a marriage with 2. wha g spouseliving; or

ga, spousu lmug, las umrcd into or conti:. Sware ge whiany person,

Jall be eligible for uppoinu}xcnt for any ol the: saxd pou

Provided that the
applicable o such personiang
the operation of (lus rule.,

6. Power tor chiux. 4
ady, by order for reasons. (o

n%ol) QI persons or posl ;

7. SA\’mg ~—-No!lm

: Ylu,dult,d Cd u.s the: SClIL |

Wil Hf otadsy ﬁ;sliud byl

{Li

(;uur.ll Govcrnmcm may, if satisficd thatsuch m: arriage s peiimi

issible undc.r the petsonal Law

other.party to the maria ;,c and “there arc othu grounds for so doing,. c\cmpt any person from

1 -

K

-—Whuu the Cuuul Govcnuncnt is. ot’lhc 0; siston that it lS neeess

ary orexpedient so to do, it
be: rucoxdcd in \vuuu;: Il.ld\ .my of Uu: pxo\ isions of .the se ruleshy

vith respectto any class or

qup llu,s.t, mlus slull.uicct u,;crvauous and Olhur congessions required to be provided for the

ed’ Tribes Ottier. de\ward Clasws dlld olhcx special categorics of Bersons inaccordance
EURET GRRTMEITIR G tmu, m tlus rcg,ard '

£

.
.
i
|
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SCHED!LE

Niame of
]JO:\:

1

Jumber of
BOsts

Classification

‘Scale o pay

" S Rt o e W T VI AR A

wfww \126

Wlu.-lhcr'scll,icc(ion
by merit or selection
cum-scniority or

Age limit for dmct
Rccnuuncnl .

- non-sclection post

2

3

Assistant
Dircclor
(Scientific
Aide):

by

1* (2003)

nworklo.

Subject to
3 ariation

cpendent
ad.

General Central
Service Group ‘A’
Gazetted,

" Non-Ministerial

Rs. 80t41-275-.
1350

W ) 5 e .

6

Not applicable

- cUslands.

" Not exceeding 35

years

Nute 1: Relaxablc for
government servant's
upto 5 years in accor-
dance with the instruc-
tions or orders issued
the Central Gosverminent,

Nate 21 Thecrucral

' f]alufor determining

the age limit shalt be
the closing date for
receipt of applications
~from candidates
Indiay (and not the clo-
sing date presenbed for
Cthose  in ¢ Assam,
Meghalaya, Arunachal
Pradesh, Mizoraim,
Manipur, Nagaland,
Tripwy, Sikkim, Ladakh
Divisionof Jammu and
Kashmir State, Lahaul
and Spid District and
Pangi Sub-Divisionof
Chamba District of
Hinacluy Pradesn,
Andaman and Nicobar
of
Lakshadweep).

Whether bene!it o
added years v sa
adnussible

/ice,

Educational and other .
qualifications required.
fordirect recruits

Wisth. rage aod ceucational =

Pcrlod of probation,

qualifications preseribed. fOIdlL’CCLuquLjthl)}(j;m,_

recruits will ‘lppl\' i the case of

promotues

~J

"8

1)

o,

No

Essenitial :
(i) Master's Dc.;,ruc OfdA

'ru.co;,mzcd university

or cqmvalcm

(AN

) Thrcc \ca rs’ C\pcrxcncc

in m\csug,Juon of CJSCS m
Forensic Disciplities ina

Not apphicable

A vear for direct recrusts

TN

fe NS0 T

St G
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[Paxr 11—Sec. 3(3y,

Forcnsic Snnee L--:ibox"uibry
G el Covt/Siate Govty/
coraoni e nories O three
wears ieaching experience in

i Frdning Botue in the ficld

“ut Forensi: cience.

Victhudor . Craitient wh
by Direct Reciuitmient of
Promotion or by Deputal
Absorption _and percenta
the posts iwe Litled by va
mcthods

Note 1o ioadifications are ‘
velixibic e discretion of
| e Unioe ablic Service
| Comming aoin casc of
1ocandidaes stherwise well i
! aeahiliad :
fote 2 ualification(s)
regarding - pericnce isfare
rclaxabie 5 the discretion of
the Unwas Public Service
i Commizsiog in the case of .
{ candidate. belonging to
§ Scheduled  Castes  or
Scheduled ribes. If at any
siage of sek ztion the Union
Public Service Conunission is
- ol the opimon that sufficient
number of candidates from
these - conrmuiitics
possessiny the requisite
experience qicnot likely tobe
available @ Gl up tie posts
reserved for them,
I Desiveable: Master's Degree
i Spciology/Mus’lcr's,chrcc
i Criminology/ Bachelor's
Degree in Law of 3
recognized university or
cquivalent.
ther : Lo case of recruitment by Promotion/Deputation/Absorption, grades
by = - frou'lwhichPromolion"l)clwn:\lion//\bsorption to be made
pn/ . '
¢ of
ious
I 12

Deputiticn including Shoge
Lo ('.'o.’u,_mgt)/Absorp(iox A

Cantwie by divect rec-!

nhinent,

Deputation (including short teim contract)/Absorption :

Officers of the Central/State Govts./Union Territories/Recognized
Research Institutions/Universities/Public Sector Undertakings/Scmi-
Govt./Statutory or Autonomous Organizations :

() (i) Holding analogous posts on regular basis in the parcnt cadre/
~deparunent; Or ' '

i

e W Y AS Yl D
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(1) Withfive years servicein the grade rendered afler appomtment thereto

on regular basss 1 e scale of pay of Rs, 6500-10500 or cquivalent in the
parent cadre/depattinent: ind '

(b) Possessing tiv cducational qualifications and cxpericnce prescribed
for Dircet - - “ruits under Clol. 8

e
o

Note: Only - -
Territories a
absorplion t.

(Period of dej tationv/contr

‘et 1 Government/State Govermments/Union
s nsidered for appoinunent on

act including the period of deputation/contract

inanothicr ex- idic post held immcdiately preceding this appointment in
the same or s011¢ other orga nization/Department of the Central Government

shall ordinaril 1:01 exceed 3

years: The Maximum age limit for appoinunent .

by deputation (including short term contract)/Absorption shall be not,

exceed 56 yei s, as on the closing date of reccipt of applications).

ifa Departinental Promotion Conmmittee
romposition

exists, what is its

rs

Circumstances in which Union Public

Scrvice Commyssion is to be consulted in

13

making recruitment

14

- Group ‘A’ Bepas

mental Promotion Committee
for considering cpnfirmation :—

Consultation with Union Public Service
Commission is necessary for fillin gthe

accordine:

I Dircctog North Eastern Police Academy —Clrinnan post-and amending and relaxing any
' : provision of these Recruitment Rules,
2 Principd, Police Training School, Shillong Y
3. Deputy Secretary, North Eastern Council,
* Shillong : —Mens A
Nameof Number of Classification . Scale of yay Whether selection Agelimit for Direct
post post by mierit or'sclection Recruitment
’ ‘ cum-seniority or
| non-sclection post
1 2 3 i 5 e
Assistant 02* 2004) General Central Rs. 8000-275- Notapplicable " Not'extécding'3s
, . " , N sE DR W2 R S L TR R LAl
Dircctor * Subject 1o Service Group ‘A’ 13500 . “years
(Law) ' variation Gazetted, Relaxable for A
dependent Non-Ministeial governinent servants’
onworkload.

upto Syrs. in

~with the instructions
" orarders issucd by

the C.'(:n%x;‘ll Government.

Note : The crucial:
date for determining
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the age limit shall be
the closing dute for
reecipt of applications
from caydidaies in
CIndia. (and not tie
closing date prescrib-
¢d for those in Assam,
Meghalaya, Ancnach:
Pradesh, Mizoram,
'Mnnipur Nagaland,
Tnplu.L Sikkiny Ladakh
valsxonol Jammu and
lwslmurSlulc Lahaul
and Spiti District and
Pangi Sub-Division of
Chamba District of
Himachal Pradegh,
_ An(Lml.m and Nxcqbur
’ “lsl.md‘s orL lJ\Sh.l-
diveep),

Whulhu age and educationa)

qualifications prescribeq lor di

[ duwuo‘ .11 and other
quilificuiions required
lor duw LCCTuUlts

Promoties
I — e
e : - —_—
Essenfial

(1) Bachelosy: Degreein Law Not ; app
froma recognized umvcmlv
orcquu‘.a ST

: (u) Theee '\'c;lrs' practical
experivic. i the Bar or three
years' eNpriicice in Teaching
Law:in Training Institute/
Recognized Law Collq,u

Note 1 QlldllllClllOllS are

I relaxable at a.z:uuuon of the

‘Umon Public

S¢rvice

casc of
Cdlldld.llw otherwise well
qualificd,

Note 2 ; Qualx!xc‘mon(s)
regarding experience is/are
refaXable ar the discretion
“ofl {he Union Publxcl
Service Commission inthe
.1 - casg ofc)mlxdutwbulonbmb
3 to Sclu,dulud Castes or
. Scheduled Tribgs, I at any
stage.of suvcuou the Union

T : - "‘MM ; . - — e
il
i
i

©recruits wil] apply in the casc of

Period of probition,

rect ifany

1)

e e -

Ay for direct recruirs
& promotecs.
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e g reserved for them,

Public Service Cominission is
of the opinion that sufficicnt
number of candidates from
these communitics
posscssing the requisite
expericnce are not likely to be
available o fill up the posts

!

Methad of rccruilnutnl whether
by Dircet Recruitigent or by
Promaotion or Ly Deputation/

Absorplion and p centage of
the posts to be filled by various
methods

Incascof recr. . oy I me xL/Dcpum(ioxVAQsorplion grades

fromwhich Pre ot ny/Deputai ~/Absorption tobe made

. o Ceral) 10

1

1

L5

0% promotion/dejitation
inchuding s,horl-tcml contract.
50% Direct Recruitnjent,

Composite Method : .
Oflicers of the Central/State Govis./Union Territories/Recognized \
Rescarch Institutions/Universities/Public Sector Undertakings/Semi-

Govt./Statutory er Autononious Organizations:

(a) (i) Holding anitlogous posts on rggdlar basis in the parent cudfc/
department; OR ' ’ o '

(i) Withfive years' service in the grade rendered after appointment
thereto on regular basis in posts in the scalc of pay of Rs. 6500-10500 or.

. "equivalent in the parent cadre/department; and

(b) Possessing e cducational qualifications and expericnce prescribed
for Direct Recruists under Col. 8

2. TheDepartn i Depur - As stant Director (Police Science) with
fiveyears" regu - . icei the wade shall also be considered along
withoutsiders s . ase bz s slected for appointimient to the post the
same shall be deet o 1o have e filled by promotion.

Note: Where junio:s who have completed their qualifying/cligibility
service are being, ¢ ¢ sidered for ]-romotion, their seniors would also be
considered providad they are not short of the requisite qualifying/
cligibility scrvice v more than haif of such qQualifying/cligibility -
service or two years whichever is less and have successfully completed
their probition pericid or promotion to tl;c‘;_i’iclxt higher grade alongwith
their juniors-who hie aircady co mpleted such qualifying/cligibility
scrvice, -« REIFM .

(The deparumental oiticers in the feeder catcgory whoarc in the direct line

of promotion shall not be cligible for gotisideration for appoinment on
deputation. Similarly; deputationists shall not be cligible for consideration -

‘for appointment by promotion, Period of deputation/contract” including
-~ the period of deputation/contract'in another ex-cadre post cld immediately

preceding this appointment in the saime 'or’ some’ other organization/
Dcpartment of th¢ Central Government shall ordinarily not exceed three

years. The maximum age limit for appointment by deputation (including N

short-term contract) shall be not, exceeding 56 years, as on the closing
date of receipt ol apyitications),
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¥ AL}\n.mu cdPreonof Conmtiee 0 S mstances which Union Public
sists, what - s ¢ nosition : ' ' service Commission is to be consulted in

naking recruiti it

" ST W {

corsup tAT Departnee vl Pomoion Combnee

Consultatior: with Union Public Scrvice
or consider uy e anaon) r—

Commission innceessary for filling the

Lo Dire o s b Egbtern Police Ac ey —Chainman st and amending and relaxing any §
L Pruiapal, P .»_'.v}'\:‘;Iil‘xi.;i‘\:j,SL"ll\,‘U'; willong - —Member arovisicn of these Recruitment Rulcs. ,
Pty See N Eiiann el T o ‘ ' %
Hhiiong, .. 1 L -—Mecmber . _ }
e of Nonberd o Classieation Scale of pay CAhethe selion Age limit for dircct
Lost Copa W s ‘ P O BVINCrh orse clion recruitment

opeseniorin o
on-selectio. ot

epuly 112003 - General Central- Rs.'10(5_00~‘325- ot applicab.. Not applicable
i nrector * . bjechlto - Service Group ‘A’ - 1520000y '
~ndoor) vination N :Ga'z.cllc’d‘,' T e
doocadeft Non-Ministerial
o orklgnd, )
Sether benelicol | Eduzational sndother - - Whether age and cducationa Period of probation,
sdded years of servis quaiification tequired qualifications prescribed for direct if uny
~Inissible fifor direct recruits’ " orecruits will apply in thecase of
e © 77 Promotees
7 s L9l B
Lo .xpphmbl Not ;}p‘pl'iculx':ﬁ_: S . -Not applicacic . Notapplicable
Slethod of recruiting . Wiltther 7 lncase of recruitmer. . il dey |’li<m/:xbsorplion, grades
bodireet recruitinent or dhy - - fromwhich promotioi. + .ton/. ssoi : on tobe made
promotion or Ly deputatiq/ : S

absorption and percentage] of.
the post 1o be filled by varidus
micthods

1 I e 12

Composit method-Deputatign Plus: - Comyposite Method -
Promotion _ W . Oflicers under the Central/State Govts./Union Territories/Recognized
The Departmental ofticer pgssessing o Rcsc‘ucl\Iusl;luuons/Umvuamgs/l ublic Sector Undertukings/Semi.

the requisite qualifying serv ,Fc inthe: .~ Gowt. /Statulory or Autonomous Organizations
#rade shall.also be c\msidcrj]d alongwith = - (a) (i) I—,Iolduu> analo;,ous posts on regular basis in the p‘m.nl cader/
outsiders and in casc he is splected for .department, OR ..

appointment to the post thefame
shall be deemed to-have beeff filled

by promotion. R

_ (i) Wuh ﬁvc year s service in the grade rendered after appointment
. 1hercto on reg,ular basxs mpostsin the scale of pay Rs. 8000-13500 or
‘cquwalcm inthe parcm cadre/department; and

(b) Posscssm;, Lhc following educatiunal qualifications and
- experience :

~n
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rree i Law ol re cognized university or cquivalent.

AQ) Bachcl({z .

Circnmstances in which Union Public

() Fiveyea: o iicalespericnee atthe Bar or five years's experience
in teachi- o Training Institute/Recognized Law College.
j' , ‘ xR
i B.() Master i ow finarecognized university or cquivalent.
@) Fiveyeun i penence at the Bar or three years” teaching
— experience 1 - hing aw aTraining Institute/Recognized Law
" College.
5 2 TheDepar et Assistani Director (Law) with five years' regular
? servicein the <ivc shall also b considered along with) outsiders and
5 incase heis e tud for appointment to the post the same shall be
1 deemced to hiw - been filled by promotion,
Note: Where juniors who have completed their qualifying/cligibility
: service arc beiny umsxducd for promotion, their seniors would also
be considered provided mcy are not short of the requisite qualifying/
cleigibility service by more than half of such qualifying/cligibility
scrvice or two yaurs whichever is less, and have successlully com-
pleted their probition period for promotion to the next higher grade
dlongwith their juniors who have completed such qualifying/eligi-
bility service. .
(The departmcnta) eflicers inthe feeder category who are in the direct
line of promotion shall not be cligible for consideration for appointment
on deputaticn. similarly, deputationists shall not be cligible for
r consideration 1or appointment by promiotion. Period of deputatios/
i contract incitcing period of deputation/contract in another ex-cadre
post held imune-fiitely preceding this appointment in the same'or other
orgmuznlimv’t" tmer ' Central Government shall ordinarily
not b\(.u.d X LT dimum age limit for appointment vy
dcputalxon ( ueitding short term contract) shall be not exceed 56
"YCUrs, as on e Llomng,( ate ol receipt of.lpplxcanons)
| . : — —
o It Departmental Prgmotion Conumucc

exists, what is its cofposition -

Service Conunission is to be consulted in
malung recruitment

1 workload.

government servant's
uplo 3 yTs in accordance

13 14
Notnpplicable Counsultation with Union Public Service
: Conunission necessary for filling the post and
amendment/relaxation of any provision of these
Reet. Rules.
Name of Njiuber of Classification Scale of pay Whetlier sclection Agelimit for Direct
post piist by merit or sclection Recruitinent
cum-seniority or
non-selection post
| 2 3 4 5 . . 0.
Dy, Assistant 0] *(2004) General Cenual Rs. o500 ot Applicable Not exceeding 30
Dircctor (Police * Fuby.cl to  ServiccGroup ‘B 10500 oo ycars
Science) viriation Gazetted, Note 1: Relaxablefor
dgpendent Non-Ministerial
o

Jo496 1]y 33
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with the instructions
or orders issued by
the Centrd Governn, it

fote 2:Thie crucial date
for detcrmuning the age
limit shall be the cios-
ing date for receipt of
applications from cu..idi-
dJates in Indii (Aud not
closing date prescroved
for thosc in Assum,
Meghalaya, Arunaciial
Pradesh, Mizoram,
Manipur, Nagaland,
“Tripura, Sikkim, Ladakh
Division of Jamumu  und
[Cashmir, Lahaul and
Spiti District and Piagi
Sub-Division of Chuunba
District of Himacial
Pradesh, Andaman and

Nicobar lIslands or
Lakslmc{xycq p).

Lducationsiand other Whether ag:e anmd cducation:

Period of probation,

TR qualificativ.s required qualificaticn: preseribed for direct if any
for dircct v ruits recruits with & it sen - of
‘ Promotecs
, .
3 Y 10 -
Essentia)

(1) Bachelure s Degree in Law
or Masier's Luegree in crimi-
“nology troni a recognized
university or equivalent.

Not zxpplé Ak

(ii) Two year's practical
experience at the Bar or two
“year'steaching experience in
Police Training Institutes.

| Note 1 Qualifications are’
relaxable at discretion of the
Union Public  Service
Commission in case of
candidates otherwise well
qualificd,
Note 2 : -Qualification(s) re-
garding cxperience is/urc
relaxable at the discretion

2 years for dircct recruits
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of the Union Public Scrvice 4 :
Comuission in the casc of

candidates belonging to ' >
Scheduled Castes or Sched- - o
. uled Tribes, If at any stage of ‘ ‘ ' u&
sclection the Union Public _ - i
Service Commission is of the :
opinion that sufficient nym- oo b
ber of candidates from these _
comuunitics possessing the . ®
requisite experience are not : i
likely to be available to fill up : -

the posts reserved for them,

. dh
Mcthod of recruitmelt whether In case of recrur: nent by'pn:moli()n/dcputation/absorplion, grddes T
by dircet recruitmeht or by from which proy: tien/deputation/absorption to be made _
promotion or by ddbutation/ “a
absorption and per cntage of : P
the posts to be tilled Yy various . Te2
methods, o , : o
11 12 =
] — - : A
Deputation (includis s short-term contract)/ Deputation (inclding shori-(érm contact)/Absorption ‘”
Absorption failing which bydirect rectt,” - Oficers under tl.c Central/Siate Govls./U_x;ion.Tcr'riloriqs/Rccognizcd B
: ' i Rcsc;xrchIuslilution:s/Uuivcr.xilics/Public Sector Undertakings/Senyi- e
Govt./Autonomous or Statutory Organizations: - o
@) @) I-Ioldi"ng aialogous posts on regular basis in the parent cader/ at
. department; O A -
@) With three years' service in the grade rendered after appointment , E
- thereto on regular basis in posts in the scalc of Rs. 5500-9000 or fg
. . : : i
cquivalent in the parent cadre/department; QR B
3 _ (@) With six years’ service in the grade rendered after appointment E‘f;
i thereto on regular basis in posts in the scale of Rs. 5000-8000 or 1
| cquivalent i the parent cadre/department; and 4 i‘i
. , i
“ (b) Possessing the cducational qualifications and experience prescribed 2
C ferdirect reciuits under Col. g, o N
Note : Only offier. of (e entral Government/State Govis./Union 3
Territories arc elipiin b rbedy. ;considered for appointment on absorption qf
basis. L
. . C ' . lly
© (Period of deputiiineny watracinclnding peitod of deputation/contract in s
another ex-cadse post eld inediately preceding this appointment in the _ Lé
same or some other organiznion/departnieat of the Central Govt. shail rYf
ordinarily not exceed three yvears, The maximum age limit for appoint- ;
;o ment by deputation {including sllorl‘tcrm,fcomracl/ubsorption shall b
. be:mot exceeding 36 years as on the:closing dateof receipt of :{
applications). .
<,
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[, eite afewz/A917/2003
: | . . T e, Iy afa
U Fewruty ;e < i (fafy ) 3 i fom, 1995 T f4. 309 it 1-7-1995, e s-wvra e (i fergra)
- B g (1) e su-Frwe (5ER) ... 546 e 7-12-1996, W% 286 frm
13-7 196, FH WHITURL fif 17 leﬂ’rﬁmmmﬁm """""""
NOI11l EASTERN COUNCIL SECRETARIAT
iew Delhi, the 8th Scptember, 2004

Ry exercise of tiv: puwers conferred by the proviso to article 309 of the Constitution of India and in
supersession of i Curth Eastern Polioe Academy, Barapani, Deputy Assistant :Dircctor (Police ‘Science), Assistant
Dircctor (Liv), As - .t Diccetor (Scicitiiic Aids) and Deputy Director (Indoor) Recruitment Ryles, 1995 and '1996 except

as respects done o:itted to be done befure such supersession, the President hereby makes the following rulcs regulating
the method et - went o the above pusts inthe North Eastern Policg Acade_my,j‘Bgrqpa_ni namely :—

C B Lhorte L commencenivat—(1) T hwerulcsmayb&calléd'l‘hc NorthEaslcm:Rolice Academy, Barapani,
Deputy. Assistant .. . cior (Police Sciciwe), Assis;am.Di_rg:ctqr-*(Law), Assistant Dircctor (Scicntific Aids) .and Dcputy
Director (Indoory Keviiunent Rules, 20054, ta :

y e
e

ZJ Tl “shallbe deemed to have comg into force.on the date of their:pyblication.in the Official Gazeute,

2. Applicauon, —These rules shall apply 19 the posts specified in column’l-ofthe:Schedule annexed to these
rules, - ¢ e P

’

3. Number, classification und scale qf‘.' pay—The number of posts, their classification.and the scales of pay
attached thereto shalj be as specified in columns of the said Schedule,

- : 6. Method of recruitment, age limit, .guhliﬁéxition -te.—The method of recruitment age limit, qualifications and
other matters relating to the said posts sl}all be as:gpeci_ﬁcdin:coluqmsqf_‘.thc said:Schedule. -

6. Disquuliﬁuulions.——No.pcrs:on,—-—- '
(a) wio has entered into or contracted d'marriage with any person having a spouse.living; or

S (b?) wihc, having aspouse living has entered into or contracted a-marriage with any person,
oty e, T AR PEEE S A S ; -

shall be eligible for u ppoimméht forany of the said post ;-
Fa .. N D S

Provided that the Central Government may, ifsatisﬁéd that:such marriage is permissible und

der the personal law
applicable to such person and other party (o the marriage and -there argother grounds for so doing, exempt any person from
the operation of this rule, L : o L

6. Power to relax.—Where the Central Government is of i
may, by order for reasons.to be recorded in writingirelax any of the
category or persons or posts. ' o U

he opinion that itiis nigcessary or expedient so todo, it
provisions of .these rules with ‘Tespect to any class or -

‘ 5 3 . e S E ~“ S o V',)- EERTRETIEN '._’ L , "
. 27..'.Savigg.—,1~_{ou}.ix] 7] )thg:sarules.shall;x,{t,‘ect;resgr;vgtiogls,fand‘ott{;g:xycoxxgcssions required to be provided for the
Scheduled ¢a4és,the Sc

cduied Cagtes, the S I'IG_ l%éQ,TfiQés;‘QlLi,é:{vBa¢k‘Y§gd~C{z}S{s§§_'@q other special categories of persons inaccordance
witlifEokadss iSstied Gyl ﬁé?\‘li%i‘@@?fﬂiﬂélﬁrfmi tinie {o'timeinthisregard, * " :
. : T T e
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- North Eastern Police Academy
Government of India
- Ministry of DONER ,
Umsaw,793 123 Urhiam, Meghalaya

Dtd. Umsaw, the/ Z Nov’04.

Shri i Sampath,

‘Under Secretary (ADT-3)., o~ .

UPS(, ©holpur House, -
Shajai::. Road,
New I":iLi-11,

Fillin; .. the post of Assistant Director (Scientific Aids) on deputation.

é

‘ Pleas: - iue this office letter No. NEPA/Apptt(ADSA)/6/99/2778 df.
FU8/20440 Loopy el

puaition ¢l i case .

sed) on the subject mentioned above and intimate the present

It will i: : highly appreciated, if you could kindly look into the matter and
who is having vast.experience in the field of Forensic Science
s professional courses in reputed institutions of the country. His
y stiongly recommended for selection/appointment vide letter under

Yours faithfully,
( T Pachuau, IPS)
: Director
Gy
" Fasdi
A o
¢
L]



Weekly Indoor Tréining Programme for 29" Basic Course DySP (P) & C/SI

“Section ‘A’

Week Ending as on 22/4/06 Week No. 16 -

Section ‘B’

ANNEXVRE — 43

Day/Date ~_Session . __Topic Faculty CS Topic Faculty - CS o
Monday 0830 -0910 Science & Technology .. BD 21 CrPC TRB 48 ]
17/4/06 0915 - 0955 CrPC ~ TRB 52 Forensic Science PS - 16 ¢ f

g 1000 — 1040 | Fundamental Rights v Joint Director Fundamental Rights Joint Director |
1100 — 1140 | Fundamental Rights « Joint Director Fundamental Rights Joint Director I
11451225 | Maintenance of law & order v (- SA 10 IE Acts JKM 24 t
1230 - 1310 | Forensic Science v~ PS 20 Maintenance of law & order LS 05 :
Tuesday 0830-0910 |[IEActs JKM 23 CrtPC TRB 49 ;
18/4/06 0915-0955 | CrPc TRB 53| HimanRights KRG 0o .
: 1000 — 1040 | Maintenance of law & order - SA 11 ‘Forensic Science PS 16 - .
1100 — 1140 Mamtenance of law & order ~ LS 10 I1E Acts JKM- 25 é
1145-1225 |& M": KRGE 01 Human Beh. & Police Attitude x GC 13 !
1230 - 1310 | Forensic Science PS- 21 Maintenance of law & order ' LS 06 ;
Wednesday 0830 - 0910 | Forensic Science PS- 22 Science & Technology BD 28
19/6/06 0915 - 0955 Human Beh & Police Attitude x GC 15 CrPC TRB 150
1000 — 1040 CrPC TRB 54 Forensic Science PS 17 :
1100 - 1140 | Maintenance of law & order LS o 11 Maintenance of law & order SA 05 :
11451225 | HimanRiehts KRG 02 IE Acts: JKM 25 :
RELO e 1 - FER ety .
1230 - 1310 1E Acts JKM 24 Forensic Medicine Dr. 24
Thursday,, 0830-0910 Police manual LS 41 Forensic Scienée PS 18
20/4/06 0915 - 0955 IE Acts JKM 25 CrPC 51
1000—-1040 | CrPc TRB 55 Human Beh. & Police Attitude x 14
1100 - 1140 | Maintenance of law & order SA 12 1E Acts , 26
1145 -1225 | Forensic Science Ps 23 Human 1 02
1230 - 1310 H"“”“ﬁb"ghw? KRC) 03 - Forensic Medicine 25
Friday 0830-0910. | IPC™  ~ JKM 14 Maintenance of law & order 06
-1 21/4/06 0915 - 0955 Human Beh. & Police Attitude x GC 16 CrPC 52
1000-1040 | CrPC TRB 56 “Forensic Science 19 ’
1100- 1140 | Police Manual LS 42 IPC 16
11451225 | Forensic Science PS 24- gumgnRIgh 03 .
, 1230 — 1310 | Forensic Medicine Dr. - 23 | Police Manu Manual - 28 = -
Saturday 0830-0910 | Forensic Science PS . 25 Hindi x 14 &
22/4/06 09150955 | HSEAA Rights KRGS 04 [crpC 53
: 1000 — 1040 C “TRB 57 Police Manual _ 29
1100-1140 | IPC JKM 15 Forensic Science PS~ 20
1145 - 1225 Police Manual LS 43 Maintenance of law & order SA 07
1230 - 1310 | Forensic Medicine Dr. 24 IPC - JKM 17
Faculty C :
1. Joint Director :  Shri P.R.S. Vijay Raj, Joint Director 7. L@, Tl:ihetry}\Reta ‘!Saf’*%Gwe?f'Faculty
"2 GC :  Ms. Gehabati Chanambam, AD (L) 8.~ : Shri T R iswas, "Retd. DySP Guest Faculfy
3. Dr. : Dr. Sanjib Gogoi, M.O. 9 LS : Shri LivingStone, nsp.
. 4. PS : Shri P. Sharma, AD (Sc. Aids) 10 SA : Shri Suresh Anthony, Insp. ..-;’,Q
S. JKM : Shri J.K. Mishra, AD (Law) 11 BD  : Shsri Babu Daniel, ASI
6. RCD Shri Ramesh Chandra, H.O. ~ \@5

Director
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To, |
- The Director, ,
North Eastern Police Academy, JB _
2
Umsaw-793123, Meghalaya. ' _ Dated .7..". /// o0 S
Subject: -~ Representation for Absorption/Regularisation ip the post of
Assistant Director(Scientific Aids) in North Eastern Police
Academy.
Sir,

With reference to the above cited subject, I would like to state as‘follows.

That, I was appointed as Assistant Director(Scientific Aids) in North Eastern
Police Academy w.c.f. 28th May 1997 on adhoc basis for a period of 6(six) months,
since then I am continuing in the same post till date with breaks in between. During
the breaks I have also worked as Guest Lecturer.

That, for the past 8(eight) years I have been rendering a sincere and dedicated
service to the Academy by imParting training in the subject of Forensic Science from
17" Basic Course to 28" Basic Coursc both Sub-Inspector and Deputy
Superintendent of Police and In-service Courses.

That, I am also imparting training in the subjects like Criminology, Human
Rights, Law(Minor Acts), Crime Investigation, Constitution of India and Computer to
the Basic Courses and In-service courses trainees as well, as the Academy has very
limited faculty. Also, I am maintaining the Academy Forensic Science Laboratory
without the help of Laboratory Assistant.

That, besides imparting in training to the trainees attending the various
courses, | have also been engaged various other duties assigned to me from to time ,T
to time to the satisfaction of the Authority. - _ !

That, before my joining in the Academy, the classes were managed by Guest
Lecturers. However, it was discontinued asit distorts rhythms and continuity which
are vital for sound and effective training. Since 11(eleven) years or more the
Academy has tried to fill up the post on regular basis but failed.

That, I have joined the Academy with a hope and expectation for rendering a
continuous dedicated service on regular basis. Unfortunately, despite the fact that ;
there is a regular vacancy of the post, the post is not advertised till date. ¥

WGy

b
Ty
.
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That, since North Eastern Police Academy is located in a remote area , | had a
very limited opportunity for seeking employment elsewhere and unfortunately while
serving for a long periods in the said post my academic age is over and now there is
no any chance or alternative of securing any other employment in the related field at
this stage. Besides, I am the only earning member of my family.

Therefore, 1 humbly request the Authority to kindly recommend me for
absorplion/regularizulion in the post of Assistant Director(Scientific Aids) in
consultation with the Ministry Development of North Eastern Region (DONER) and

Union Public Service Commission(UPSC), New Delhi and allow me to continue my
service in the Academy. - ’

Yours faithfully,
O/ M .
LAISHRA¥M SHYAM KUMAR

North Eastern Police Academy,
Umsaw- 793123, Meghalaya.

Frae .
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4 9 4 BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 é

{ et gty | GUWAHATIBENCH =
3 weahi® Bench 0.A. No. 106/2006/539 - §'
IN THE MATTER OF ' éi
L. Shyam Kumar Applicant 2 E
Versus
‘Uni'on of India & Ors. ...Respondents

SHORT REPLY ON BEHALF OF RESPONDENT NO. - 4 UNION PUBLIC
SEVICE COMISSION TO THE ORIGINAL APPLICATION OF THE

APPLICANT.
"I ND E X :‘
"S.No Particulars Annexure Page No. ‘
1 Reply of Respondent 1-13 |
' No. 4, UPSC :
2 A copy of the Recruitment Annexure R-4/1
: Rules, 1996 for the post of 1420 |
Assistant Director (Scientific | ‘ |
o }/AidS) “
3 A Copy of Bio-data of Shri P. Annexure R-4/2 |
: Sharma 9127
4 A copy of the notified RRs of Annexure R-4/3
2004 for the post of Assistant 78-53
| Director (Scientific Aids) '
- 5. A copy of the DOP&T OM No. Annexure R-4/4
. 22011/3/75-Estt(D) dated 54.55
. 29.10.1975 - '
ﬁ 6. | A copy of the DOP&T OM No. Annexure R4/5
‘ 39021/5/83-Estt (B) dated 9" 56.59
July 1985, : DA
7. A copy of the DOP&T OM No. Annexure R-4/6 I*
28036/8/87  —Estt(D)  dated Y
30.3.1988 | 6065 1
8. A copy of the DOP&T OM No. Annexure R-4/7 _ %
28036/1/2001-Estt(D)  dated 6665 R
23.7.2001 . )
o |
: (Amar Nath)

Under Secretary, UPSC -
| New Delhi
: The 11" August, 2006

Through
Ms. Usha Das,

Addl. Central Govt. Standing Counsel
Guwahati
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=" GUWAHATI BENCH

0.A. No. 106/2006/539

IN THE MATTER OF

L. Shyam Kumar ' ...Applicant’
| Versus

Union of India & Ors. | ...Respondents

SHORT REPLY ON BEHALF OF RESPONDENT NO. - 4 UNION PUBLIC

SEVICE COMISSION TO THE ORIGINAL APPLICATION OF THE

APPLICANT.

MOST RESPECTFULLY SHOWETH:

I, AMAR NATH, serving as Under Secretary in the Union Public Service
Commissic;n, Dholpur House, Shahjahan Road, New Delhi -11(;069, am authorized to
file the present reply on behalf of Respondent No. 4. The Deponent is also fully
acquainted with the facts of the case as gathered from official records and deposed

beloW:

2. That the Deponent has read and understood the contents of the Original

Application and in reply, a submission is made as under:

3. PRELIMINARY SUBMISSIONS

3.1  The Union Public Service Commission being a Constitutional Body under

Articles 315 to 323 part XIV Chapter-II of the Constitution discharge their functions,

Contd..
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duties and Constitutional obligations assigned to them under Article 320 and other

_relevant Articles of the Constitution of India as per the Rules and Regulations in force.

3.2 :Article 320 of the Constitution mandates the UPSC to render its advice to-the
Govt. in"te'r alia on appointment to the Civil Posts by transfer on d‘e_put‘e;tioﬂ/transfer
(absorp;)t}'on) basis. For making appointment by 'deputation/t1‘ansfer(ébs‘orption), the
Millistfies/Depanments are required to iésue a vacanc;y circular to all the field sources

men_tibh_ed in the Recruitment Rules. Simultaneously, an advertisement is also to be

publishéd in the Employment News. The Mihist'des/Departments are further required ‘

to send .complete proposals td the UPSC within three months from the closing date to
make éelection. The UPSC has to function within the parameters of Recruitment Rules.
They have to. engure that the Ministries/Departments conform to the conditions laid
down in the RRs and the guidelines issued by the D%partment of Personnel & Training.
The a’ipi)l'ications of all the candidates who apply in response to the vacancy
circular/adver‘tisemeht are considered. But the candidates who satisfy the requirements
of the :RRs. and are found eligible, are askevd to appear before the Selection Committee
for making selection. Selection is made on the basis of ACRs available, Bio Data and
the performance of candidates during the Personal Talk.

33 That the applicant has no locus standi in this case. He had not applied for the
post il; 4q1'1estion. In view of this' the applicant has no right to agi%ate the.selec'tion of

the Réspondent No. 5 before this Hon’ble Tribunal.

4. _CONTENTIONS OF THE APPLICANT
(1) That the Respondent No.5 does not possess the required qualification as per the

RRs and his "(Applicant) claim for absorption in the post of Assistant Director

(Scientific Aids) has been ignored. .

Contd..
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(i)  That the recruitment rules of the post of Assistant Director ( Scientific A ids)
framed in 2004 in supersession of the recruitment rules of 1995 and 1996 are not in

order since they do not provide any protection to the service rendered by the applicant

and the prescribed qualifications are not in order .

(iif)  That the respondents notified the recruitment rules on 26.11.1996 for the post of
Asstt. Director (Scientific Aids) and that these recruitment rules are defeétive because
entry Aqualiﬁcations viz. Senior Secondary Certificate is not in accordance with the

requirements/duties of the post .

(iv)  That the respondents also felt it necessary to amend the recruitment rules of

1996 and correspondence was made with UPSC to amend the recruitment rules.

(v)  That in March, 1999, respondent No. 2 forwarded a proposal stating that
recruitment rules of 1996 were impractical taking into consideration the duties and
responsibilities o f the p ost‘. T he difficulties and past e xperience.s ofthe D epartment
were highlighted and the Depattment requested for amendment of the said rules in
consultation with UPSC, also highlighting the inadequacy of the entry qualification as
10 + 2 for a poSt which carries the fiuties of training police oAfﬁcers’uptlo the rank of
DSP.

- |

(vi)  That the respondents published a gazette notification on 20.10.2004 and the new
recruitment rules provide deputaiion (including short term conﬁact)/ absorption failing
which by direct recruitment and the essential qualifications for direct recruitment is

Master’s degree of a recognized university, the desirable qualification being Master’s

degree in Sociology/Criminology or Bachelor’s Degree in Law.

(vii)  That the concerned authority at the time of framing recruitment rules of 2004

ought to have made certain provision for automatic absorption of ad-hoc officers.

Contd..



(viii) That Forensic Science should have been included either as essential or desirable

qualification while framing recruitment rules of 2004.
(ix)  That respondents have failed to take into consideration the proposal sent for

amendment of recruitment rules of 1996 and prepared the recruitment rules of 2004 and

as such the same are required to be modified accordingly.

5 FACTS OF THE CASE

5.1  The provision of the Recruitment Rules notified in1996 to fill up the post Asstt.

Directof(Scientiﬁc Aids) are as under :
A By transfer on deputation.
B. Field/source and eligibility requirements :
“Officers under the Central/State Govts/Union Territories.

(a) i) holding analogous posts on regular basis; or

(i) with 3 years regulaf service in posts in the scale of Rs.2000-3,500/-
. (revised Rs. 6,500-10,500) or equivalent; or

(i)  with 7 years regular service in posts in the scale of pay of Rs.1,640-
2,900/~ (revised Rs. 5,500-9,000) or equivalent; and

(b) Possessing the following qualifications and experience:-

- (1) Senior .Secondary. Certificate or equivalent with
Physics/Chemistry/Biology/ Mathematics as subject (s) of study.

(i1) 3 years practical experience in a Forensic Science Laboratory.

Contd..
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.(Period of deputation including period of deputation in another ex-cadre post held

immediately preceding this appointment in the same or some other
organization/department of the Central Govt. shall ordinarily not to exceed 3 years.
The maximum age limit for appointment by transfer on deputation shall be, not

exceeding 56 years, as on the closing date of receipt of applications.)

A copy of the Recruitment Rules is annexed hereto and marked as Annexure R-

4/1.

5.2 North Eastern Police Academy issued a circular on 27.5.2003 and published an
advertisement in Employment News dgted 21-27 June,‘200\3. A proposal for filling up
the post of Asstt. Director (Scientific Aids) was received in March, 2004 from the
North Eastern Police Academy wherein the Academy informed that bio-data bf only
one candidate viz Shri Pur{lshottam Sharma was received. The candidate, in his bio-

data, has furnished the following information:

Educational Qualiﬁcation | (A) B.Sc. |

(B) AIC( AIC by examination is
Recognised as equivalent to M Sc. in
| Chemistry with special papers).

I)  Analysis of | dmgs and
Pharmaceuticals. '
II) Analysis connected with Forensic
Chemistry.

C) Ph. D. (Synopsis of thesis |
submitted to Punjabi University Patiala
to carry out researéh work on the topic
“ Microchemical and toxicological
studies of modern traﬁquilling drugs

related to Phenothiazines™).

5 years experience in the field of | 24 years = & 8 months working

Chemistry' out of which three years | experience in the field of Forensic
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Must be in FSLs/CFSLs. Chemistry in the National Institute of |

Criminology and Forensic Science.

5.3  The éandidate also meets the requirément of qualifying service, he is working as

Sr. Scientific Assistant (Chemistry) in the scale of 5500-9000 in the National Institute
of Criminology and Forensic Science, Delhi since 3.1.1989. Thus he has rendered

more than 7 years service in the prescribed scale. A copy of his bio-data is annexed at

R-4/2 .

5.4 A meeting of the Selection Committee (Personal Talk) was held on 23.12.2004.

On the basis of the assessment of available ACRs, Bio-data and by holding Personal |
Talk with Shri Purushottam Sharma, he was found suitable for appointment to the post
of Assistant Director (Scientific Aids) in the North Eastern Police Academy,

Meghalaya in the grade of Rs.8000-13,500/- on transfer on deputation basis.

5.5 | That in March, 1999, Reépondent No.2 forwarded a proposal to the
Commission stating that RRs of 1996 were impractical, taking into consideration the
duties and responsibilities of the post. The proposal was éonsidered in the Commission
and the approval thereof was conveyed to Respondent No. 2. The amended RRs have

since been notified. A copy of the notified RRs of 2004 is annexed at R-4/3.

6. REPLY TO CONTENTIONS

- That Shri Purshottam Sharma had applied in response to the vacancy

circular/advertisement of the North Eastern Police Academy.

6.1 That Shri P. Sharma has the required qualifications and experience prescribed in
the RRs, 1996. His qualifications and experience are tabulated below for

perusal of the Hon’ble Tribunal :-

l Qualification and experience prescribed | Qualification -and _experience |

: Contd..
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i

possessed ‘by the officer, which
are equivalent to or higher than
the Qualification prescribed.

Senior  secondary  certificate  or
equivalent : : with
Physics/Chemistry/Biology/mathematics
as subjects of study(s)

A

(1) B.Sc.

(11) AIC(AIC by examination is
recognised as equivalent to M.Sc.
in Chemistry with special papers)
() Analysis -of drugs &
pharmaceuticals

(b)  Analysis connected with
Forensic Chemistry.

(iii) Ph.D. (Synopsis of thesis
submitted to Punjabi University,
Patiala to carry out research work
on the topic “Micro-chemical and
toxicological studies of modern
tranquilling drugs related to
phenothiazines.”)

Three years experience in a Forensic
Science Laboratory

Working in the chemistry
division o f the N ational Institute
of Criminology and Forensic
Science since 19.2.1980. Also
attended various professional
courses and trainings. Besides
these, he has also visited various
laboratories ~ for  delivering
lectures and holding
demonstrations.

6.2  That Sh. P. Sharma possesses the

experience as per the RRs in force at that time. He was, therefore, rightly held eligible

and called for Personal Talk.

6.3 That as regards appointment of the applicant as Assistant Director (Scientiﬁc
Aids) on adhoc basis is concerned, it is respectfully submitted that the applicant has
been appointed on ad-hoc basis by Respondent No.2 without consulting UPSC and has
been allowed to continue in such ad-hoc appointment in violation of statutory
Recruitment Rules. In so far as, the Commission are concerned théy had no role to play
in engagement of the applicant by the Respondent No.2 as Asstt. Director (Scientific

Aids) on ad-hoc basis without being appointed in accordance with the statutory

Recruitment Rules.

requisite educational qualification and

Contd..
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6.4  An office Memorandum No. 2201 1/3/75—Estt.(Dj was 1ssued by the Department
of Personnel and Administrative Reform (now Department of Pérsonnel and Training)
on 29.10.1975 laying down, inter-alia, that whenever an appointment is made on ad-
hoc basis, the fact that the appointment is ad-hoc and that such appointment will not
bestow on the berson é ciaim for regular appointment, should be clearly spelt out in the
orders of appointment and it shdﬁld be made clear that the service rendered on ;d-hoc
basis in the grade concerned will not count for the purpose of seniority in that grade and
for eligibility for promotion to next higher grade. The said O.M. also impressed upon
the M inistries/Departments t hat they should e nsure that ad-hoc appointments are n ot
continued for an indefinite period and that early steps are taken so that the persons
appointed on ad-hoc basis are repléced by persons approved for régular appointment in
accordance with the prescribed procedure for niaking such fegular appointments as
early as possible. A copy of the above Office Memorandum is annexed herewith .as
Annexure R-4/4.  These instmctions have been reiterated by the Department of
Personnel and Training from time to time. In their O.M. No. 39021/5/83-Estt.(B)
dated 09.07.1985, the DOP&T impressed upon the .Ministries/Departments that ad-hoc
appointments can be made oply in those cases where the person appointed isbnot likely
to hold thé post for a period of more than one year and that if the vacancy that has
arisen is of such a nature that it is likely to last for more than a year, appoihtment
should not be made except in consultation with the Commission, as per Recrﬁitment

Rules. It was further made clear in the said instructions that in those cases where it is

. found that the person appointed without consulting the UPSC will have to hold the post

for a period exceeding one year, then a request will have to be made to the UPSC to fill
the post on regular basis and there is no provision for approval by UPSC for any
appointment initially made without coﬁsulting them. A copy of tiae :said O.M. dated
9.7.1985 is annexed herewith as Annexure R-4/5. As per subsequent instructions dated
30.3.1988 issued by the said Departmen;c, it was again made clear that the
Mi’nistries/Departmenté are required to fill all posts only in accordance with the

prescribed procedure and Recruitment Rules on a regular basis and they are required to

Contd..
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ensure that all appointments made on ad;lloc basis are limited to posts which cannot be
kept vacant until regulgf candidates become available. These insﬁuctions contain
details about the compelling circumstances under .which ad-hoc vappointments‘ can be
made aﬁd tﬁe conditions for making ad-hoc appointments. A copy 'of O.M. dated

30.03.1988 is also annexed as Annexure R-4/6.

6.5  That a further O.M. No. 28036/1/2001-Estt. (D) dated 23.7.2001 has also since

. been issued by the D OP&T reiterating. t he e arlier i nstructions issued by them from

time to time that anlald-hoc appointee has to be replaced by a regularly selected
caﬁdidéte ‘as per provisions of the recruitment rules and in accordance with the
prescribéd procedure at the earliest possible and in no case such an officer should be
regularized. In this detailed O.M., the DOP&T have taken. strong exception to the
manner in which frequent ad-hoc appointments are-made by the Ministries/Departments
and these ad-hoc appointments are continued for long periods. The DOP&T have laid

down strict guidelines for regulating the ad-hoc appointments for guidance and

compliance. A copy of this O.M. is also annexed as Annexure R-4/7.

6.6  That a meeting of the Selection Committee (Personal Talk) was held on
23.12.2004. On the basis of available ACRs, Bio-Data and performance during the
Personal Talk, Shri P. Sharma was found suitable by Selection Committee for

appointment to the post of Assistant Director (Scientiﬁc Aids) on deputation basis. The

*.SCM was presided over by a Member of the Commission, which is a Constitutional

Authority. Two eminent persons from the concemned field also assisted the Selection
Committee.in ﬁnaliziﬁg the selection. The applilcant did not apply in response to the
vacancy circular/advertisement and hence there was no question of considering him for
the post. in question. Moreover,. the RRs of 1996 provided for filling up the post on
transfer on deputation only. The applicant’s claim that he should have been considered
for absorption in the post of Assistant Director (Scientific Aids) is unjustified and

contrary to the Recruitment Rules, 1996.
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6.7 That a numbér of jﬁdgments have be;en passed by various Hon’ble Courts
including the Hon’ble .Supreme Court in different cases holding that it is not within
the province of the Hon’ble Tribunél to sit in judgment over the assessment of the
DPC/Selection Committee save in the rarest of the rare cases where findings of the
DPC/Selection Committee may be tainted with malice. In the case of Nutan Arvind vs.
UOI & Another [(1996)2 SUPREME COURT CASES 488], Hon’ble Supreme Court
held that, “When a high level Committee had considered . the respective. merits of the
candidates, assessed the grading and considered their cases for promotion, this court
cannot sit ovér the assessment made by the DPC as an appellate authority”. In the case
of UPSC vs. H.L. Dev & Others (AIR 1988 SC 1069), the Apex Court held that —“How
to categorize in the light of the relevant records and what norms to apply in making the
assessment are exclusively the functions of the Selection Committee. The jurisdiction
to make the selection is vested in the Selection Committee’;. In the case of Dalpat
Abasaheb Solanke vs. B. S. Mahajan(AIR 1990 SC 484), the Hon’ble Supreme Court
held that “It is needless to emphasize that it is not the function of the court to hear
appeals oier the decisions of the Selection Comm_i&ee and to sqrutinize the relative
merits of the candidates. Whe;her candidate is fit for a particular post or not has to be
decided ‘b‘y the duly constituted Selection Committee which has the expertise on the
subject.” In the case of Anil Katiyar vs. UOI & other [1997(1)SLR 153], the Hon’ble
Supreme Court held that-“Having regard to the limited scope of judicial review of the ’
merits of a selection made for appointment to a service or a civil post, the Tribunal has
rightly proceeded on the basis that it is not expected to play the role of an appellate
authority or an umpire in the acts and proceedings of the DPC and that it could not sit
in judgment over the selection made by the DPC unless the selection is 'assailed as
being vitiated by malafides or on the ground of its being arbitrary. It is not the case of

the appellant that the selection by DPC was vitiated by malafides.
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6.8  That the issue of regularization/absorp@pﬁ of ad-hoc employees has been -
considered in several judgments of the Hon’ble Sﬁprerﬁe Court of India. In the case of
R. N. Manjundappa vs. T. Thimmaiah & others (AIR‘ 119-72’ SC 1767), the Apex Court ‘
obseﬁed that regularization is not itself a mode ‘o f recruitrneﬁt andany actinthe
exercise of executive power of the government cannot override rules framed under
Article 309 of the Constitution‘. In the case of State of Orissé Vs Sukanti has observeci
that assﬁming that their having served for long years is a valid reason for regularisation, ‘}
that without any thing more, will not meet the requirement of the action.being in public ‘
interest and what has been done under the impugned orders is to regularise the illegal
entry into.service as if the Rules were not in existence. In another case of K. C. Joshi

Vs Union of India (AIR 1991 SC 284), the Apex Court observed that the ad-hoc

appointees cannot be put on a higher pedestal over the candidates who stood the test of -

merit arid became successful in a competitive recruitment and secured ranking
according to the.merit in the approved list of candidates. In the case of State of Haryana
and othefs Vs Piara Singh and other (1992 SC 2130), the Hon’ble Supreme Court
observed that direction to regularise ad-hoc appointments, Work-charged employees
would only result in encouraging the unhealthy practice of back door entry and what
cannot be done directly cannot be allowed to be done in such indirect manner. In the
case of Dr. M. A. Haque Vs. Union of India (1993 2 SCC 213), the Hon’ble Supreme
Court held that the Recruitment Rules made under .Article 309 of the Constitution have
to be followed strictly and not in breach. If a disregard of the rules and the bypassing of -
- the Public Service Commissions are permitted, it will open a back-door for irregular
recruitment without limit. In the case of Dr. Arundhatj A Pargaonkar & another Vs
State of Maharashtra (AIR 1995 SC 962), the Apex Court has held that a continuous

service by itself do not give rise to the claim of regularisation.

6.9  That the Constitution Bench of the Hon’ble Supreme Court in their judgement

dated 10.4.2006 in Appeal (Civil) No. 3595-3612/1999-Secretary, State of Karnataka

Vs Uma Devi & Ors. with C.A. No. 1861-2063/2001, 3849/2001, 3520-3524/2002 &
¢
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CA No. 1968/2006 arising out of SL (C) No. 9103-9105/2001 has made it éxplicitly
clear tﬁat regular appointment must be the rule and there is no fundamental right in
those who have been employed on daily wages, or temporarily or on contractual basis
to claim that they have a right to be absorbed in service. The Supreme Court have also
clarified that “regularisation, if any already made, but not subjudice, need not be
reopened based on this judgement, but there should be no further by-passing of the
constitliltivonal requirement and regularising or making permanent, tho%\e\ not duly
appoinfed as pér the constitutional scheme. Further, the Supreme Court ‘has also
clarified that « those decisions which direction running counter to what we have held
herein, will stand denuded of their status as precedents.” As such, the issue of
regularisation/absorption of applicant of his service in the post of Asstt. Director
(Scientific. Aids) in NEPA stands settled as his continuation in the said post on ad-hoc

basis has not been in accordance with the statutory Recruitment Rules and, therefore,

he has no case in view of the above judgement of the Hon’ble Supreme Court.

7. In view of the submission made above, it is respectfully submitted that the
applicant has not been able to make out any case for grant of any relief and he is not

entitled to any relief, as claimed or otherwise.

8. It is, therefore, most respectfully prayed that this Hon’ble Tribunal may be
pleased: to dismiss this Original Application with costs as against the answering

respondent.

(kb

eponent

(9T ATY)
(AMAR NATH)
a%w gfex/Under Secretary
&% €Ys a1 e
@aton Public Service Commissior
st fsdi/New Delhi.
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VERIFICATION

I, Amar Nath, Under Secretary, Union Public Service Commission,
Dholpﬁr House, Shahjahan Road, New Delhi 110069 do hereby verify that
the contents of this short repiy are true and correct to my knowledge as
derived from the official records of the Union Public Service Commission.
No part of the affidavit is false and no material information has been

suppressed or concealed.

Verified at New Delhi on this \\&k day of Ws\~2006. ' |
E %epb%en#“

New Delhi (e )
. (AMAR NATH)
W ufqq/Under Secretary

» g @1 dar gy
Dated 1\ &Y (| ®nlon Public Service Commission

&} fkesi/New Del hi,
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of the Gezette of Indla). . -

%’j ' — Government of Inclia
¥ ik Ministry of lome Affairs \ : .
N“\"‘?_‘“‘J:l;g"‘ / s e 0t o e e
v 4. |

- : New Delhi-lln\om, the 25-—\!‘"“?‘3?,%

HOTIRICATION - : .

‘\‘,.-,

GoSeReseeenansnenes 1N exercise of the nowers
Conierred by the proviso to article 309 of the Consti- . .
tution, the President hereby makes the following rules - an
regulating the method of recruitment to the posts of
hesistant Director (Scientific Aids) and Deputy  Assistan
() Divmector (Police Science n

¥ Forth Bact-rn Police 7 o
(:EE;/// nczlcrr, Tarepani namely: -
o

o 1. short title ang commencament-= (1) Thege rules e
mav it called the North Eastern Police Academy, Darapani
Ahooinbteont Director (Scientific 43d5) and Depuly Assistant .
Dirceinr (Police Science) Recruitmeot Pules, 1006, :

(%)They Shall come into force on tln date of their -
publication in the Officia Camattie, L

2, Mumber of nost, classiiication and scalesof éay;~
Sz number of the said nost, its classificatinn and the
sc: legof nay attached thereto snall he snecific in

chlvens Toto 4 of the Schedule annexed to these rules,

3. lethod of recruitment, agqe limit, qualifications .
ctc.:- The method of racruitmont to the said post, age ) ‘
limit, qualifications and other matteors felating theareto Mo,

shall Lo ag specified in columns s to 14 of the gaiqg
Schrdule, :

qﬁé/ 1. Pisqualifications— i person,— , Co T

(a) Who has entered into or contracted a mag=
i ' ' rriage with a person having a spouse
\ QN ' living, or

. " (b) who, having a spouse diving, has entereg
' into or contractead a marriage with any
6]12? ‘ person shall ke eligible for anpointment -
‘ to the said post:
Provided that Central Govearrment, if Sutisfaction "
. , thaot zuch »marriagcv is DRrMSS LhYe unadar <he merconal low .
omiiceble o sueh person ana the other narty to the mg-
Triate and that there are other creunds Toro5o dsing
THOT oA aarson fron Upa RIS B S TT FTRTRTS PN

Ny Wx <é3 v ~ ,,,»é%%%f%l/ ‘ - '

. . : . : i w -
¢ Q£*QQ*Z¢1 '
. .y ".“_

) (AMAR NATH)
\ | | ®%%¢ tf9a/Under Secretary
T gy oeys @ar g
Bnlon Public Service Commissior
a? feesii/New Delhi.
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Q%7

N

P

1. Name and Address

2.Date of birth

3.Date of retirement under ,
ACentral/State Govt. Rules =~

4E Educatlon Qtnhﬁcahon

C)Ph.D. (Synonpsis of thesis submitted to -
 Prinfabi hiniversity Patiala to carry out research

September 2015

PURUSHOTTAM SHARMA
C-167 (st floor),Sector -1,
Avantica ,Rohini
Delhi-110085

5" September 195S.

e o

A)B Sc A
B) ALC. (ALC.by examination is Recognised as
equivalent to M.Sc. in Chemistry With spemal
papers.

I)Analysis of drugs and Pharmaceuticals

II) Analysis Conneted with Forensic Chemistry.

work on the topic

“Microchemical and toxicological studles of
modern tranquilling drugs related to
Phenothiazines”.

‘ 5 Whether Education and other qualification 1 required for the post are sahsﬁed (ifa any

qualification hag been treated as equivalent to the one prescribed in the rules state the

authority for the same:- Yes.
Qualification /Experience

required

I)Holding Analogous post on
On regular basis.
I)With three year regular service
“In post tu the pay scale of
Rs. 2000-3200/3500(pre-revised)
1) With 7 year regular service in
The pay scale of Rs 1640-2900-
(pre revised)
~  Essential
D)posseing sr. secondary certificate
Or equivalent with phygics/chemistry/
onloszy/lviiathemahcq of study

P e oo e e

II)S years experience in the ﬁeld of
Chemistry out of which three years
Must be in FSLs/CFSLs.

Qualification/Experience
Possessed by the officer

Not Applicable

Not Applicable

14 Years in the scale pay. scale
of Rs. 1640-2900. (pre revised) -

AIC (AIC by examination is equivalent to
M.Sc. in chemistry by govt. of india as per G.0.
f 18 36’57—L5dated ]9-

2§'years & 8 months working experience
in the field of Forensic Chemistry in the
National Institute of Criminology and
Forensic Scien

f #herted

. (AMAR NATH)
11 Hf'ﬂﬂlbr der Secretary
BT &Y% d=1 sady
Onlon Public Service Commxsszov

88 Gl New-Belhi
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Proffestional courses/ training - attended by me

A

Name of relevant Training Programme

Organisation where received with duration

1) Bio-Assay of Drugg according to the
methods prescribed in Indian
Pharmacopoeia

Centrél Indian Pharmaéopoeia Laboraféry :
Ghaziabad from 23/7/84 to 28/7/84

2) Training of trainer course for trainers in
customs, Excise, Police & other Drug
Enforcement Orgaisations.

Dte of Training, &‘C.entral Excige in New
Delhi from 9/5/88 to 14/5/88

3)Short Term Course on “Trace Analysis -

for Forensic Scientist”

Central Forensic Science Laboratory
Hyderabad from 20/3/89 to 23/3/89.

4)Training programme on high
performance thin layer Chromatography

------- Do-----from 26/7/93 to 30/7/93

5)Analysis of Explosions residues and
practical demoénstration of diffusions of
live Bomb. )

Forensic Science Laboratory, Agara
From 25/7/94 to 29/7/94.

6)Analysis of pe-tr'olium' products as related
to '
Forensic Science.

| Indian Institute of Petrolium ,Dehradun
From 8/8/94 to 11/8/94. '

T)Application of GC-MS technique in the
analysxs of drugs and poisons.

Centfal Drug Research Institute ,Lucknow
From 24/8/94 to 24/8/94. . ‘

8)4'" course on ofﬁce automation and PC
operation.

National Crime Record Burean New Delhi |
From 19/5/97. To 30/5/97.

9)Training Programme for Analysis of oil
and Fats.

a

Food Research and Standardisation
Laboratory, Ghaziabad from 11/11/97 to
12/11/97. ‘

10)Capsu1e Course on Improvised
Explosive devices .

Indo-Tibtan Border Police Academy
Maussorrie , From 20/8/98 to 22/8/98.

11)Workshop on Instrumental Methods of
Analysis .

Indian Institute of Chemical Technology
Hyderabad , from 16/1198 to 26/11/98.

12)Course on Forensic Science Aspects of
Fire and Arson Investigation .

‘Defence Institute of Fire Research Delhi
From 18/11/99 to 23/11/99.

13)Fundamental Principles and Laboratory
Techmques in Chemical analysns of
poisons.

Industrial Toxicological Research
Centre Lucknow, from 6/4/99 to 17/4/99

14)Introduction to Explosives and their
Identificgtion. -

High Energy Material Research
Laboratory, Defence R &D Organisation
JPune | from 24/6/99 to 17/6/99.

15)Capsule Course on Identification and
handling of Explosives .

Indo-Txbtan Border Police
Academy Mussorie ﬁom 24/6/99 to
27/6/99.

16)Training Programme on Forensic
Chemistry and Toxicological analysis

Forensic Science Laboratory, Agara, from
12/7/99 to 16/7/99.

Mhestzd

@WQ@.HE ,
(3T A71%)

(AMAR NATH)

(¢ af'aal[}nder Secretary

T wYs @31 Ay

‘Wmion Public Service Commissior

C&E fzﬁaﬁ[New Delbi..
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7.Pleasc state clearly Whether in the lxght of entries made by v ym?lb@ You meet the
requircment of the post := Yes, I meet the requirement of the post as, I have all tools

Stochniques , information. and knowledge for the post of Asstt. Director (Scxentxﬁc f\xd) Q%
\

8.Detatls of employment in chronological order; enclose a seprete sheet dully
anthanticated by your signaturé if the space below is insutficient.

Office/Instt/ | Post held From | To | Scale of -| Nature of duties
Orgn. pay
National L}aboratdry 19-2-{2- [RS. - Indentmg of chemicals and
Institute of | assistant = |80 | 1- |1320- | plassware .Imparting Theortical
Criminology | (chemistry) || 89 | 2040 and practical Demostration for the
and Forensic | ' analysis connected mth:forensw 1
Science chemistry to scientific personnel -
Delhi. of forensic science laboratories in
the clags organised for
professional courses and also
assisting A.D. (chemistry) and
Addl. Director in Research work
;o in chemistry.
--Do--—-- Senior 3-1- | Til | Rs. **
Scientific |89 |1 | 5500-
Assistant Da | 9000.
(Chemistry) te | Basic
) L | Rs.7700/
~— Do — — Do —  F-l-kevo - fy bSew-(0,500/ -
** Nature of duties M Bree/=

a)Teaching and Training:- Ihave been workmg in chemistry division of National
Institute of criminology and forensic science since 1980. Since than , I have been
assisting the Addl. Director and Assistant Director in various coursses in the field of
forensic chem:sﬁy and toxicology and undertaking practical demostration and delivering
lecture in theory classes for the participants of the followmg courses :-

1)Diploma in Forensic Toxicology
2)Post-Graduate Dxploma in Forensic Chemistry and Toxicology.

3)Certificate Course in Chromatographic techniques in forensic science.

4)Certificate Course in Forensic chemistry including toxicology.

5)Certificate Course on explosives and explosions residues Analysis.

The participants of these courses are scientist nominated from all central and state
forensic science laboratories possessing minimum M.Sc. degree in chemistry or B.Sc.
with five years experience .

Practical demonstration of different test carried out in forensxc chemlshy division
of the institute shown to all the participants of criminal justice functmnmes including
students of vanous umvers:tles

A Mesited

qHE Iy
(AMAR NATH)

Led afaalUnder Secretary
¥y ow {71 gy
®rion Public Service Commissio:
& feesli/New Delhi.
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b)Study visits to followmg laboratories for lecture-cum demonstration and attachment, ‘;3\
( “accompanying the officers trainees attendmg dlﬁ'erent professional courses in the N
institute: -

1)Central drug research mstltute lucknow.

2)Industrial toxicology Research centre, Lucknow

3)National chemical 1aboratory Pune.

4)Explosives research and development laboratory,pune.

5)Bhabha atomic research centre ,trombay,Mumbai.

6)Indian institute of petrohum Dehradun.

7)National geophysical research institute JHyderabad .

8)Indian institute of technology , New Delhi.

Nindian oil corporation research centre ,Faridabad . .

10) National institute of pesticides formulations and technology, Gurgaon.

11)Central cellular and molicular biology Hyderabad .

12)All india institute of medical science, New Delhi.

13)University college of medical science , Delhi.

14)Vimta labotatory Ltd. Hyderabad.

15)Indian national scientific documentation centre, New Delhl
16)National information centre, New Delhi.

17)Govt. examiner of questioned document ,Shimla.
18)Terminal ballistics research laboratory , Chandigarh.
>~ “19)National crime record bureau,New Delhi.
20)Central insecticides laboratory,Faridabad.
21)Prevention and food adulteration laboratory,Delhi.
22)Centre for biotechnology , Delhi.
23)Central revenue contral laboratory, Delhi.
24)Finger print bureau, Delhi police ,Delhi.
25)Various Central and Staie forensic science laboratory
26)National security guard | Manesar.
27)Indian institute of chemxca] technology, Hyderabad.
28)Diffence institute of fire research .Delhi.
29)Centre for explosiver and enviornmental safety, Delhi. |
30)Indian Pharmacopoeia laboratory ;Ghaziabad. o L |
31)Food research and standerdisation laboratory, ‘Ghaziabad ' '
¢)In the course of dmchargmg my duties, I have used highly sophisticated mstrnments
/ like:- _
a)High performance thin layer chromato graphy. ¥
b)High performance liquid chromatography.
¢)Gas liquid chromatography.
d)Atomicgmbsorption spectrophotometer.
¢)Ultra —Violet spectrophotometer
f) FT-IR spectrophotometer
g)Photochemical reactor .
h)Assisting sr. officer in operating GC-MS equipment.

A eyt
C&J}%w&ﬁ{ -

e o EMAT NATH)
"R 893/ Under Secretary

T oF g3 gty
Union PublicsorvzceCnmmlsqzov

& Reslt/New Delhi ' ‘ .
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Member of professional society:- = , : _ \
#a)Life member of indian science congress association, Calcutta.
b)Life member of indian academy of forensic science , Calcutta
¢)Indian association of medicoligal experts, New Delhi. .
e)Ever science VIIth five year plan , T have been associated with formulations of regearch
: projects financed by department of science and technology in the areas of forgnsxc

- chemistry, toxicology ,and bicchemistry and other related areas. The project includes
drafting of plan proposals with various objective , year wise schedule , target and
achivements including its financial aspects , in addition monitering and evaluations of
these projects were also undertaken on regular basis . The title of the project as follows.
DStudy of metabolites of drugs and poisons . - o
M) Application of antigen and antibody technique in forensic toxicology.
MI)Chemical and biological study of lectines. ‘
f)Assisted to Assistant Director (chemistry) in various cases recéived for consultation
fexamination from various Govt. agency connected to forensic chemistry and toxicology
ncluding explosives .- '
Didentification of ink on a document in Smt. Indra Gandhi murder case.
II)In a case registered under NDPS case i.e. seizure made by BSF at international border
for drug identification and quatification.
11)Explosions of “HAND GRANADE” stated to be made in china at international border

- and delayed symptoms of poisons in effected person. '
1V)Poisoning of sniffer doge of National security guard.
V)Explogives received from NSG.
VI) Mass poisoning of loom workers at Bhiwandi, Mumbai.
VI)illicit trade of Aryuvedic preparations ,orrisa.
VIIMJudicial enquiary from Kerla. In a case of road accident and fire .
IX)Detection and quantificationi of blood alcohol from Delhi Police .
X)Identification of ink on a document from UPSC. New Delhi.
XT) Identification of ink on a document from'controller of examination , Roorkd -
university. ' R N R
XiI)Detection of paper gum from CISF. S T ,
XII)Estiblishment of National Bomb Data centre at National security Guard ,Manesar, ;-
including analysis of post explosion residues received from various parts of country. ’

g)Administrative work:- |
S a)About 20 years experience of indenting and procurement of equipments ,chemicals and

gasswares etc. for the laboratory. ’ , '
b)More than 11 years experience for assisting in evaluation and selection of suitable
highly sophisticated instruments for chemistry laboratory.
¢) In appreciation of work , Director NICFS has commended my extra and outstanding
work please see annexure-A.

_h)Survey:- ,
a)Collected sevase water samples.from sevase water treatment plants of Delhi for the

" estimation of DBS by Drug dye complexometry under the project .

s

prterted

__ (AMAR NATH)
® &i%2/Under Secretary
dg €15 &1 miyly
Wnlon Public Service Commissior
et faesi/New Delhi.

,,,,,,,



A | 987

, - o \&
b) Survey of various black printing inks in india for their charaterizations and N
individualigation. L ' ‘
1)Research/Publication:-

a)Paper entitled prevention of _chémical break down of alkaline phenolphthalin in trape
cases, in Indian Journal of Criminology and criminalistics in Jan-Jun 1988.
b)Analysis of opiates alkaloides in pilli mitte, published in SAARC workshop on forensic
science october 4-7,1995, Deptt. Of forensic science ,Punjabi University, Patiala, .
j)Conference attended:- -
a)Forensic Science Forum of the 82™ Indian Science Congress (January 3-8
1995, Calcutta). ' _
b)Scientific meeting of Indian academy of forensic 3-4 october 1996, at Delhi.
¢)Forensic Science Forum of the 84™ Indian Science Congress (January, 3-8, 1997,
Delhi) . . .
d)Forensic Science Forum of the 85" Indian Science congress (January 3-8,
1998, Hyderabad) , '

e)Forensic Science Forum of the 86" Indian Science Congress (January 3-7, 1999
Chennai). - , _ ‘
f)Forensic Science Forum of the 88" Indian Science Congress (January 3-7,2001

at Delhi ) ' : - '

- -8)Nature of present employment i.e. ad hoc or temparary or-permanent-:----: - -

Permanant. T
9) In case the preseit employment is held on deputation /contract basis . please state:;-

Not applicable ‘ S
10)Additional details about present employment ;please state whether working under i-
Central Government. - ’ - o
11)Are you inrevised scale of pay? If yes, give the date from wich the revision took
place and also indicates the Pre-revised scale :- :

I am in the revised scale Daied~3-l-89-5>'-”-"-f—i'-5'f/—?and my pre-revised scale was Rs.
1640-2900/ 4 fresthy 9 Arcip bl SCale £ prgsor- Io, 9/~ g
12)Total emoluments per months now drawn: - Re 14214/ 12 freoad Lomi P ay fr g) o/~

Yoc/ =
13)Additional information If any ,wich you would like to mention in the support of your

suitability for the post enclose a seprate sheet ,if the space is insufficent.:-

All my previous Additional Director and head of Forengic Faculty has
appreciated my work and a certificate is issued by.them may be seen at Annexure-B.

Moreover my experience of working in National level Institute has developed
sufficient confidence to assist the criminal Justice system, wich made me fit and suitable
tor holding the post of Asstt. Director (Scientific Aid) in Police Academy.
14)Whether belong to SC/ST/OBC:- Not applicable
15)Remarksy

Date . o ~ Signdture‘of Candidate

Abteitad

(IR
(AMAR NATH)
®/¥T ©f97/Under Secretary
g @y &3 wiy
®nlon Public Service Commissior

af fessfi/New Delhi,
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PART II—Section 3—Sub-section (j)

mm%rmau?(gmﬁimaﬁ Y
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General Stiatutory Rules (Including Orders

HLHL. 366, —stfiget it

& Yoer rerffen fufim o 4, srufy -
1. (1) 23 ﬁzﬁqufzﬁlaquWﬁaﬁﬁ‘ﬂIqu

Administrations of Union Territorics)

it T - otk Sore tarery
(@i si uRrgor oy ) -

o e, 13 s, 2004
w1 Srfufem, 1951 (1951 H 61)-Ht gy

RIS

y Bye-laws ete, of a generalcharacter) issued by the Ministrics of (he

e Centical Authoritics (other than the

R D R I S VA

ny froanes

(2) 4 vreeRta T ¥ yamr o

2. STt Tl S (srereet srasmy)

WA fipm g, iy

LY

3049 Gl2004
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FTH R i Q-

arthE | e R

(2075)

T A7)

P ( 3
(AMAR NATH
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16-7-62 965 21-7-62
7-12-64 1747 12-12-64
4-10-67 1595 28-10-67
16~7-69 1746 26-7-69
9-11-71 1857 11-12-71
11-1-72 . 840 . 25-1-72
16-5-72 g6 < 10-6-72
14-12-72 1617 30-12-72
15-11-75 2779 13-12-75
28-10-75 2691 22-11-75
1-10-77 1393 22-10-77
4-10-80 1673 18-10-80
22-12-1981 . ¢ 2-1-82 .
25-71-1983 930 10-12-83
25-10-1985 1040 9-11-85
23-6-1986 49 15-7-86
23-7-1986 - sg4 9-8-86 .
6-6-1989 658(3%.) 30-6-89
6-2-92 70 22-2-92
23-2-98 .57 14-3—98‘
24-1-01 74 -~ 24-7-01,

(Department of Personnel ang Training)
New Delhi, the 13th October, 2004

G.5.40 366, 11 exercise of the powers conferred by Sub-section (1) read withy Sub-scction 3 of the All India Scrvices

Act 1951 (G of 1y - Stk Central Government, afler consultation with the concerned State Governments
lollowing rey nfatic.. 1., ther 1o amend the All India Services (Study Leave)

L.(1) The.. rcgululiogislnmy be called the All India Services (Sty

(£) They sihall con'nc' into foree on the date of their publicau’bn i

q

the Follo\\'ing shall v subst

(i whois duc to reach the ageof superannuation within three years from the d
(0 returic w duty after the Cxpiry of leave™, :

L]

Footnote ; The'principai regulation werg published vide number G.S.R. 66

amended v e

201 rcg.,...(io'n ? of the All India Services (Study
tuted, namcly :—

Atteifad] |

(AMAR NATH)
89T 893 /Under Secretary
d9 ®fs &1 migdy

Lcuvc) Regulations. 1960, in sub-regul

. hiereby makes the

Amendment, 1960, namely ;—
dy Leave) Amendments Regulations. 2004,
n the Official Gazette,

ation (4), for clause (i),

ateon which he is expected

[No. 11020/02/2003-Als-111]
G.C. PANDEY. Under Secy.

®aion Public Service Commissior + —— o

et ferelf/New Delhi_

6. dated the 18th June, 1960 and subsequently
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Vel U (FWf W) aw Iy-fys (¥=R) | 546 & 7-12-1996, W97, 286 Feiw
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N1l EASTERN COUNCIL SECRETARIAT
New Dethi, the 8th Septernber, 2004

a

C.oRO30 lieacreise of tie powers conferred by the proviso to article 309 of the Constitution of India and in
supersessivi of the sorth Lastern Police Academy, Barapani, Deputy Assistant Director (Police Science), Assistant
Director (Law), Asestant Direetor (Sciciititic Aids) and Deputy Director (Indoor) Recruitment Rules, 1995 and 1996 except
as respects done oritied 10 be done before such supersession, the President hcreb)(_makcsJhg-@ollowing rules regulating
the method of recruitient to the above posts in the North Eastern Police Academy,Barapani namely :—

. > R T B SRS ", A ,'.";"',' . .
L Shortticund cmumcnccmmh—(l);'lfhgse»rules.my‘be.callcd"l"‘heNorlhEaslcm:Rolice Academy, Barapani,
Deputy Ausiatant ¢ -cctor (Police Science), ‘Assistant Director:(Law), Assistant Dircctor (Scicntific Aids) and Dcputy
Director (Indvor) k. ruitnent Rules, 2004, L :
: & ] a :
(2) They shall be deémed to have come into force on the date of their-publication in the Official Gazette,

2. Ap plic;nio‘n. ~—These rules shall.apply;tq the posts specified in column-1 of the Schedule annexed to these
rules. ' SA ’ '

’

3. Number, classification and scale o/f pay.—The number of posts, their ¢lassification.and ‘the scales of pay
altached thereto shall be as specified in columns of the said Schedule. '

.6 Method of recruitment, age limit, ,quuliﬂ'cution .étc.—The method of recruitment age limit, qualificationsand
other matters relating to the said posts shall be as specified in columns-of the said.Schedule,

6. Disqualifications,.—Ng pcrébu,—-_-'- l.

(a) who has entered inito or contracted 8 marriage with any person having aspousc'.llvu‘lg; or
DT ""b)"wl\o, having a,§pouse living has entered into or contracted a marriage with any perspn,
oAt gy S e Syt AR g A

shall be eligible for uppoigltx;iént forany of thesaid post o ‘
Provided that u\,e"Central,Govemment may; if satisfied that:sg{;h marriage is permissible under the personal law
‘applicable to sucl;'pcrsoti'anq other party to the marriage and - there argother-grounds for so doing, exempt any person from
the operation of this rulc, o e ! - A
6. Power to ~rclzix.—thrc the CentralvGovcrr_mlent-is of ihe opinion.that ill:‘"i_s‘,xj'qgcssury orexpedient so to do, it
may, by orderfor reasons.to bc-.recorded:inwgi{tinﬁg;rela}c""any of.t,hq,prq\?isipx)s_‘of ..tli_ése_'_rgl.gs with respectto any.class or
- calegory or persons or posts. " S A U R CA '

ol 17.5'Savi_!;g,—f—Noti}§n ] }ﬂlpse.migsshfxllaﬁect.reseévaﬁpx}si.énq\qt_lx'g:rpqn;e;sions requiredto be provided for the
SQhCC_ﬁll.i‘-{f Cagtes, the ,S'Clrfflﬁg | Tribes,‘Ottier Backward Classes and other special categories of persons invaccordance
| witl i obuds isstied By 1Hld €5 'FG&%TJH\&RT%]% e ld'ﬁﬁié‘i inthisregard, " :

PN ey e mana:
Vo e
L LU S, « -

AMefed

B - __ (AMAR NATH) o
e e g el UG det Secyetaty
 gmam &n o
®nlon Public Service Commissior
ef fzeit/New Delhi.
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‘ <~
: SCHEDULE S '- ‘_ O
. . S YRR PR . K 4- \4(1‘
Neghe of " Number.of Classification” ~ 'Scaleof pay = Whether' selecuon Age limit for duec&-‘
‘t posts e by merit or selection Recruxtnlcnl e
cum-semomyor .
+-non-selection' post
1 3 4 . S 6
Assistant 01*(2003) General Central Rs.8000-275- Not applicab}e Not exceeding 35
Director * Subject to - Service Group ‘A" 13500 : : years ‘
(Scientific variation Gazetted, A T Note 1 Relaxable for
Aids)- dependent Non-Ministerial _ P government servant’s
- on workload. Co ' - upto 5 years in accor-
" dance with the instruc-
tions or orders issued

by

. the Central Government.

Note 2 : The crucial
- . .datefor determining
. o n. 7 theage limit shallbe
" R the closing . date for .
1 .. receipt of applications
-.~from candidates. in
‘ India (and not the clo-
Tty ‘snu,ddteprcscnbod for
e cthoser in Y Assain,
Meghalaya, Arunachal
Pradesh, Mizoram,
Manipur, Nagaland,
Tripura, Sikkim, Ladakh
Divisionof Jammu and
Kashmir State, Lahaul
- and Spiti District and
Pangi Sub-Divisiori of °
Chamba District of
‘"_'Humclml Pradesh,
Andaman arid Nicobar
- -Islgnds. . or

Lakshadscep).

Wihether benefit of

Educational and other’ -

Whether age and cducational “p .rl'od ofprobalxon

o V'.(n) Three\ears e\penence_

gdded years o1 scrvice, qualifications required. qualifications prescnbed for dqucb,quugg;mdw“ i o

-admissible _for direct recruits recruits will applyin the case of

' . ' _promotees T Ltk selinekdg

7 { g Y

No Esscmtml -Notapplicable . . L year for direct recruits

(D) MastersDegree ofa . il b

recognized’ university © - © e TR ,-:;‘:r-awq 10 (1.
orequwalent ST ' o

S YT (T TR

o -
VEslan L el

in investigation of casg:s m,’ L Coatbsuatizio. -
Forensic Disciplines in a ' '

— (AMAR NATH)

W wraq/Under Secretary
w’rm g1 qraly [

Onion Phbh ¢ Service Commissior
af fesat/New Delhi E
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¥

TRt AP

Forensic Scienee Laboraféry
gl Govt./State Gowvts/
sovon Terriories or three
o-atis tcachiug experiencein
raining lastitute in the field
ui Forensic: Science,

Note 1 (gg..aliﬁcalions are

~daxabic . oac discretion of
‘e Unive cublic Service
Sowmmiy oo i case of
Jendidaweys stherwise well
‘.‘=lil]iﬁCd‘ ) ’

Note 20 ualification(s)
regarding - sperience is/are
relaxable i the discretion of
the Unior, Public Service
Conuuissiva in the case of

- wandidate, belonging to

scheduleii  Castes  or
scheduled Tribes. If at any
stage ol scicction the Union
rrublic Seryice Cominission is
ol the opinion that sufficient
number of candidates from
these communitics
nossessyiing the requisite
enperience are not likely to be
available o (ill up the posts
reserved for them.

Desireable : Master's Degree
i Sociology/Master's Degree
in Criminology/ Bachelor's
Degree in Law of a
recognized university or
cquivalent,

n

Method ot - cruitment whether

by Direct Recruitmeit or
])

Absorption and percentage of
the posts te. ve filled Ly various

mcthods

In casc of recruitment by Promotion/Deputation/Absorption, gradcs

by from which Promotion/Deputation/Absorption to be made
romotion or by Deputation/ :

I

12

Deputatios. (tncluding Short
torm Conpracty/ Absorption
Goating o by direct ree-
nntnent,

Deputation (including shdrt term contract)/Absorption :
Officers of the Central/State Govts./Union Territories/Recognized
Research Institutions/Universities/Public Sector Pndertakings/Semi-

Govl./Statutory or Au(onomous'Organizations :_‘

(a) (i) Holding analogous posts on regular basi%
department; Or o _ !

in the parent cadre/

ptaited

(AMAR NATH)

P

892 8fsa/Under Secretary

e . Y Sw 8F waly
Brion Public Service Commissic-

¢ fkedt/New Delby
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; " (i) With five years’ servicein the grade rendered after appdmtmcnt thereto
% on regular basis in the scale of pay of Rs. 6500-10500 or equivalent in the
parent cadre/department; and

(b) Possessing the educational qualifications and experience prescribed
for Direct Recruits under Col. 8

Note: Only officers of the Central Government/State Governments/Union
Territories are eligible for being considered for appointment on
absorption basis.

(Period of deputation/contract including the period of deputation/contract
in another ex-cadre post held immediately preceding this appointment in
the same or some other organization/Department of the Central Government .
shall ordinarily not exceed 3 years. The Maximum age limit for appointment
by deputation (including short term contract)/Absorpllon shall be not,
a o . exceed 56 years, as on the closing date of recex(pt of applications).
I

Il'a Departmental Promotion Committee - Circumstances in which Union Public
cxists, what is its composition o - Service Commijssion is to be consulted in
making recruitment
B ‘ - ‘ HEE
Group ‘A’ Departmental Promotion Committee - ' - Consultation with Union Public Service
for considering confirmation :— : : ‘Commission is necessary for filling the
I Dircctor, North Eastern Police Academy = —Chairman post-and amending and relaxing any
: provision of these Recruitment Rules.
2. Principal, Police Training Schoot, Shillong —Member o
3. Decpuyy Secretary, North Eastern Council, _
Shitlong —Member
Namcof Numberof . Classification Scaleof pay = Whether selection Age limit for Direct
post post ' by merit of sélection Recruitment
7 cum-seniority or
= non-selection post
| T e T
2 3 4 5 st G
Assistant 02*(2004) ~  General Central Rs. 8000-275- Notapplicable “’Not c\Eéc’dxng’ 35
Dircctor * Subject to Service Group ‘A’ . 13500 o Cyears "
(Law) variation Gazefted, ‘Relaxable for

dcpendent Non-Ministerial-

government servants’
on workload. ’

upto 3 yrs. in

. with the instructions
© o arders usued by
the Ccnl,ral Govenunent

accordang:

Erd

Note : The crucial:
date for determining

A Mesfed |

(AMAR NPTH) ’
T mRReR e e Serretary e e
ag wim {31 gy
Onlon Public Service Commissior
a{ fzet/New Delhi

.
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the age limit shaj be
the closing date for
_ receipt of applications \
. ' ' ' from candidates iy, -
India. (and not the
closing date prescrib-
¢d for those in Assan,
Mecghalaya, Arunachal
Pradcsh, Mizoram,
Manipur; Nagaland,
Tripura, Sikkin, Ladaldy
Division of Januyy and
Kashmir State, Lahay
and Spiti District ang
Pangi Sub-Divisionof
Chamby District of
- Himachal Pradesh,
Andaman and Nicobar
T * Islands Qr_L‘_q'ks,h_"zif.

d‘vmp)&.' . i

Qualifications prescribed for direcy ifany
fordiree: iecruigs recruils wil) apply in the case of

- Promoteeg

8 9 b
T e I —_—
Essential

(i) Bachelors® Degree in Law Not applicable
froma recognized university _
orequiviiicar, .

Fyr for diregt recruits
& promotecs.

(i) Three yvears' practical
expericne,: o the Bar or three
Years’ expericnce i Teaching
Law in Training Institutes
Recognized Law College.

‘Note 1: Qualificationg are

relaxable g discrctiqn of the

Union  Pyplic . Service

Commissjon in ‘case of S |

Candidatcs otherwise wej] . i

qualificd, |
Q'Notc 2 Qua_li[ication(s)

fegarding experienge is/are

relaxable a the discretion

of . the Unioy Public

Service' Commission in the

casg of candidates belonging

o Scheduled Castes or

Scheduled Tribes, If g any

RN R

TR
e,

B Stage of sclection the Unjon, o

A e el |
%W o

(AMAR NATH) _ v
W afes/Under Secretary B
I 0 qighy
nion Public Service Commissio
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I L . . Lt

C - Public Service Commission is
& : ' of the opinion that sufficient
- number of candidates from

these

communities

Possessing the requisite
expericnce are not likely to be
available to fill up the posts

VTP reserved for them.

Method of recruitment whether
by Direct Recruitment or by

Promotion or by Deputation/ - f
Absorption and percentage of
the posts to be filled by various -

metihods

In case of recruitment by Promotion/Deputation/Absorption grades
from which Promotion/Dcpulaliml/Absorption to be made

Nixaalt) 10

11

12

" 50% promotion/deputation

including short-term contract.
50% Direct Recruitment. -~

Composite Method . " S
Officers of the Central/State Govts./Union Territories/Recognized
Research Institutions/Universities/Public Sector Undertakings/Semi-
Govt./Statutory or Autonoxqgu; Organizations:

(a) (i) Holding unalogous posts on rc;gﬁlar basis in the p'zircxlt_cad:r.é'{; .

department; OR ' |

(ii) With five years’ service in the grade rendered after appointment
thereto on regular basis in posts in the scale of pdy of Rs. 6500~ 10500 or

. “equivalent in the parcnt cadre/department; and "

(b) Possessing the educatioal qualifications and experience prescribed
for Direct Recruits under Col. 8 ‘

2. The Departmental Deputy Assistant Director (Police Science) with
five years' regular scrvice in the grade shail also be considered along
with outsiders and in casc he is selected for appointment to the post the
same shall be deemed to have been filled by promotion. ’

Note: Where juniors who have completed their qualifying/eligibility
service are being considered for promotion, their seniors would also be
considered provided they are not short of the requisite qualiflying/ .
eligibility service by more than halfof such qualifying/cligibility -
service or two years whicheyekfis less and have successfully coinpleted
their probation period or promotion to the next higher grade alongwith
their juniors who have already completed such qualifying/eligibility
service, : o . :

(The departmental officers in the fecdcr' ca.tgéory whoarein the direct line
of promotion shall not be eligible for consideration for appoinment on
deputation. Similarly, deputationists shall not be eligible for consideration

‘for appointment by promotion, Period of dgf)ptaliqu‘/contmct' including

the period of deputation/contract in another ex-cadre post higld immediately
preceding this appointment in the same ‘or some’ other prganization/
Departrment of the Central Government shall ordinarily not exceed three

- years. The maximum agé limit for appointment by deputation (includin g

short-term contract) shall be’ not, exceeding 56 years, as on the closing
date of reccipt of applications).

At esle | |
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Mra Departine ..l ] AN Conitee . sl B Circumstance;, in which Union Public.
exists, what - its ¢ position = '~ Service Conimission is to be consulted in
' ‘ making recruitment
- IR 14
Group ‘A’ Departie -l Promotion Comnnitee Consultation with Union Public Servig:e
(Tor consider-ug co . tion) - ] Commission in necessary for filling the
L Dircctor, v -, Eastern Police Acdemy —Chairman post and amending and relalxi.ng any
2. Principal, }- = Training Schoul, ~aitlong —Member provision of these Recruitment Rules,
3. beputy Se Sy Nl Bastern (WS THT o l
~ Shiilong, ~—Member f N
Nime of N berof Classification Scale of pay Whether selection Age limit for direct
post pu- ' S by merit or selection recruitment - -
' cuni-seniority or '
. non-selection post
I : | 3 A s - 6
Deputy 0:.2003) General Central: ~ Rg, 10000-325-  Not applicable Notapplicable
Dircctor Tobjectto Service Group ‘A’ - 15000 -
tndoor) Voo sation ‘Gaz.cllcd,
dv adent Nonl-;f\'iillislcrial
o+ wkload. N A
Wether benefit of

:nddccj. years of servi

Educationat and other
qualification required _

Whether age and educational
qualifications prescribed for direct

Period of probation,
ifany

admissible for dircet recruits: -~ recruits will apply in the case of
: *Promotees
e ——— e
7 _ 8 9 o
TTTT———————— —————— -
Not applicablc Not applicablc Not applicable Not applicable
—_— ———— A e

Mcthod of recruigm,. Whether
by direct recruitmcr or by
Promotion or by ac, ..ation/
absorption and Peicontage of
the post 1o be filled v various
mcthods
—_—
S 1
_—

" In case of recruitment by ‘promolion/dcputalion/absorplion, grades

{rom which promotion/depulalion/absorplion to be made

12

Composit method-Deputation Plug
Promotion

Thc Departmental officer pQssessing

the requisite qualilying service in the
grade shall also be cunsidercd alongwith’
outsiders and in casc i is selected for
appointment to the post the same
shall be deemed to have been filjed )

by prontotion, " ’

Composite Method -

- Officers under the Central/State Govts./Union Territories/Recognized

Research Inslitulion;/Universities/Public Sector Undertakings/Semi

‘Govt./Statutory or Autonomous Organizations

- (@) (i) Holding analogops posts on regular basis in the parent cader/
.department; OR .

(i) With

cquivalent in the parent cadre/department: and

\ five "ye,ar s vsérvj»_ce in the grade rendered af ter appointment
. thereto on regular basis in postsin the scale of pay Rs. 8000-13500 or

®) vPoS'sessing the follmving educational qualificatipns and

" experience ;

N

9% ofea/Usder Secretary
w9 w aur @iy
Unlon Public Service Commissio:
af fooclf/New Delhi
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T st : 12
A(i) Bachelor’s Degree in Law of a re cognized university or equivalent. N\
(i) Fiveyeas’ practical experienccat the Bar or five years’s cxperience

in tcaching Law in Training Insutute/Recogmzed Law College.
) ‘@R
B.(i) Master’s Degree in Law from a recognized university or equivalent.
(i) Fiveyears’ practical experience at the Bar or three years’ teaching
experience in tcaching Law m’I‘rammg Inslltutc/Recogmzcd Law.
" College.
2. The Departmental Assxsmul Director (Law) with ﬁveycars rcgular
service in the grade shallalso be considered along with outsiders and
in case he is sclected for appointment to the post the same shall be
decmed to have been filled by prémotion.
Note : Where juniors who have completed their qualifying/eligibility )
service are being considered for promotion, their seniors would also
be considered provided they are not short of the requisitc qualifying/
cleigibility service by more than half of such qualifying/eligibility
service or two years whichever is less, and have successfully com-
pleted their probation penod for promotion to the next higher grade - * -
alongwith their juniors who have completed such qualifying/eligi-
bility scrvice.
(The departmental officers in the feeder catcgory who are in the direct
line of promotion shall not be cligible for consideration for appointment
on deputation. Similarly, deputationists shall not be cligible for
consideration for appointment by promotion. Period of deputation/
contract including period of deputation/contract in another ex- -cadre
post held immediately preceding this appointment in the same or other
organization/department of the Central Government shall ordinarily
not excced 3 years. The maximum age limit for appointment by
dcputatlon (inctuding short term contract) shall be not excced 56
years, as on the closing date of receipt of applications).

If a Departincntal Promotion Commiitee . ~ Circumstances in which Union Public
cxists, what is its composition T - Servicc Comumission is to be consulted in
making recruitment
13 : : 4 !
. : . . l ) .- . .
Not applicable Consultation with Union Public Service -

Commission necessar;/‘ for filling the post and
. amendment/relaxation of any provisjon of these,

" Rect. Rules.
Name of Nuftber of Classification Scale of pay Whether selection Age limit for Direct
post post _ by merit or selection Recruitment '

cum-seniority or
non-selection post

1 2 3 4 5 6 e
. ‘ v . s
Dy. Assistant  03*(2004) General Central Rs. 6500-200- Not Applicable Not exceeding 30
Dircetor (Police * Subject to ServiceGroup ‘B” 10500 . ; years
Science) variation Gazetted, Note 1: Rcla\ablcfor
dependent - Non-Ministerial ‘ governent servant's
onworkload. - * uptoSyrsinaccordance .
oyas /oy —3 |

o

e _(ar._tarm
) (AMAR NATH)
LAL W "??/Ur der Secretary
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GBIOnPubl Sorar diatn
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o

with the instructions

or ordérs ‘issued by " N

the Central Goverrunent.

Note 2: The crucial date
for determining the age
limit shall be the clos-
ing date for receipt of

applications from candi-

dates in India. (And nét
closing date prescribed
for those in Assam,l
Meghalaya, Arunachal
Pradesh, Mizoram,
Manipur, Nagaland,

Tripura, Sikkim, Ladakh

Division of Jamunu  and
Kashmir, Lahaul and
Spiti District and Pangi
Sub-Division of Chamba
District of Himachal
Pradpsh, Andaman and
Nicgbar Islands or
lmdwcqp).,

Whethe: .. it v)

added y. . Lise

adimissib!

No

Educution.{ and other
qualificativas required
fordircct tecruits

Whether age and educational
qualifications prescribed for direct
recruits will apply in the case of
Promotees

Period of probation,
if any

3

9

10

Essential

(1) Bachelore's Degree in Law
or Masicr's Degree in crimi-

~ nology froma recognized

university or cquivalent,

(ii) Two year's practical
experience at the Bar or two
year's tcaching experience in
Police Training Institutes,

I\Jotc 1 : Qualifications are
relaxable at discretion of the
Uniod Public Service
Commission in case of
candidates otherwise well
qualificd.

Note2: Quu]iﬁcalion(s) re-
garding ¢xperience is/are

rclaxable at the discretion

Not applicable

2 years for direct recruits

a

AHaited

F—

. (AMAR NATHy
B %7/ Under Secretary
T st &7 gy

Ynlon Public Service Cammissic
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s

of the Union Public Service
Comunission in the case of
candidates belonging to

Scheduled Castes or Sched-

uled Tribes. If at any stage of
selection the Union Public
Service Commission is of the
opinion that sufficient num-
ber of candidates from these
communities possessing the
requisite’experience are not
likely to be available to fili up
the posts réserved for them.

[

Mcthod of recruitinent whether
by ‘direct recruitment or by
promotion or by deputation/

absorplion and percentage of
the posts to be filled by various

methods

"

In case of recruitment by'promotion/deputation/absorptioxi; grades
_from whichprOmotion/dcputation/absorption to be made

r ' 11

12

Deputation (including short-term contract)/
Absorption failing which by direct rectt.

Deputation (including short-term contact)/Absorption
- Officers under the Central/State Govts./Union Territories/Recognized
_ Research Institutions/Universities/Public Sector Undertakings/Semi-
g Govt./Autonomous or Statutory Organizations: ' '

-

'

(@ (i) Holding analogous posts on regular basis in the parent cader/
department, OR

(W) With three years’ service in the grade rendered alter appointment
thereto on regular basis in posts in the scale of “Rs. 5500-9000 or
equivalent in the parent cadre/department; OR

() With six years’ service in the grade rendered after appointment
thereto on regular basis in posts in the scale of Rs. 5000-8000 or
equivalent in the parent cadre/department; and

(b) Possessing the educational qualifications and expcriefnce prgséribcd
for direct recruits under Col. 8. a ' T

Note : Only officers of the Central Government/State Govts./Uhiqn

Territories are eligible for being cohsidered for appointment on absorption
basis, L N o

* (Period of deputation/contract including pertod of deputation/contract in
another ex-cadre post held im mediately preceding this appoinument in the -

same or some other organization/departmicut of the Central Govt. shall
ordinarily not exceed three years. The maximum bge limit for appoint-
ment by deputation (including short term contfact/absorption shall

be not exceeding 56 years as on the closing date of receipt of
applications).

Sy fos
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exists, what is its ¢.

Lroup B’ Depan
!'m'u)nsidcring cor
" L Dirccior, ;

2. Principal,

3 Deputy &
Shillong

—_——

Footnote.~T)he R

7-1994

Dirccuc

“13-7-y
—_— T T

L &7, 1, 3¢
f2m, 2003 (9qz =

B g1 —
T

T TR a1 a1rim

IR L

G.S.R. 168.—
hereby issucs ¢ ol ving corrigendun
and ‘D’ Posts) RccrumnentRules, 2003

to be recorded in writing, and in coflsu_llalion_ with Union Publjc Service Comy
rules with respeet of suy class or Category of persons’,

LY ) :
- Note ¥ The Prin, ipal Rules were notifieq vide Natios
dated 18th November

Ifa Departmengal 1,
LdSition

‘ 14
-« v Promotion C(nunM

-~
_— \\ %‘
b BTTE QF ' \DIA : OCTOBER 23, 2004/KARTIKA 1, 1926

(PaiT U—Sec: 3]

Ation Connmiuee Circumstances in which Union Public

Service Cominission is to be consulted in
making recruitment

P

Consultation with Union Public Service

SN — Commission js hecessary for filling the m;
- Eastern Police . ademy ~—Chaimman’ post and relaxing any provision of these *
- rusing §ohoo “dllung —Member recuritment rules.

@y, Nech Bavern vuncil, .

~—Member

[F. No. NEC/NEPA/] 7/2003]

Ca V RAJEEV MATHUR, Dy. Scey,

stment Rules, 1995 15 the postof Assistant Dircctor (Law) was published vie GSR No. 309 dated 1-
d Recruinment Ruics, 1996 for the posts of Deputy Assistait Dircclor (Police Science), Assistant
wientific Alds), Duisaty Director (Indoor) were published vide GSR No. 546 dated 7-12-96, 286 dated
pectivei und wineniéd vide GSR No,... No.....

— Wl muu,r'vraﬁmmwﬁwﬁwmmmvwvﬁ,wnmm%ﬂﬁ
TR u'«sﬁz)%-‘}iﬁvﬁ%ﬁﬁwﬁf@am-wmm%ﬁmﬁmﬁn(mﬂ 6 Fr=1 wam

UG G g eyl !l’;mmaﬁmmm%m&mmWWfﬁf@ﬁﬁﬁéWﬂm _ K
ﬂtr?fa'-.v.q:,m'ﬁwﬁﬁﬁnﬁtﬁmwﬁﬁﬁxﬁﬁﬁ%ﬁawaﬁ&%tﬁﬁﬁf%ﬁm SRUTR RS

(4. 11—12023/5/?2—@ 0]
B, W e sipim axﬁlm w@m U-12023/5/02-, W, @, gy stfvrgfaa f%mn ™A
A Qa1 fram) 434 % syl I % I N firi 13 fewiar, 2003 ) ¥ fg g
NATIONAL COMMISSION ON POPULATION
.Ncw Delhi', the 20th September, 2004

- exercise of the powers conferred by the Proviso to article 309 of {he Constitution, the President

11o the English version of National Commissiop on Population (Groups ‘A’, ‘B’ *C*
in which Para 6 thereof shall be read asunder :(—

[No. A-l2023/5/02-NCP]

R.K. PARMAR, Under Secy.

12l Commission on Population hotification No A- 12023/5/02-NCp

<003, published in the Gazette of India dated 121h December, 2003 under G.S.R. No. 434,

T Adlestd

(AMAR NATH)
smssemnce WU BT9T /U n der Secretary
¥o @l @31 gy
Urion PublicServiceCnmmissioy
@ Rt/ New Delhi
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LG T 369.— 3T TR, Hfauﬂ%aﬁzsm%mmmmﬁmhmmmEQ W%W
AL, WS 3, STes (1) AR 16 9w, 1977 WL w1 6. 922 aRRa 16 9w, 1977 5 W mmv@mﬁr
sed (WLl e, 1977?17‘41—19%1}&@%?!37@?%

[ i2/33/2003—§ g ©s ¥ ]
T feg, FRve
MINISTRY OF COMMERCE AND INDUSTRY -
(Department of Commerce)
New Delhi, the 7th October, 2004

G. S, 4L 239.—In excercise of the powers conferred by the proviso to article 309 of the Constitution, the Central
Government hzreby rescinds the Custodian of Enemy Property for India (Recruitment) Rules, 1977, published in the Gazette
of ludia, Past 11, Section 3, Sub-section (i) on 16th Julv, 1977, vide G.S.R. No. 922 dated the lGLhJul\‘ 1977 wxllummedlale
effect. ' |‘

[F. No. 12/33/2003-EI & EP}
RAJ SINGIH, Director

. Fiu AT
(i 3 TRt )

W I ’ '
73 feoeht, 24 faamy, 2004

wr . 1L 370, — 9RA 3 TS F 9T 1] @UB-3, S9-WE (i) ar 17 SeEd, 2004 ¥yl wiHa TE, FH
i, gifn i e favm £ arira 30 femer, 2003 siftrgE . AL wL Foe A —

iz 46 Rfa d 12003 " F et 2004 w2

[ L. . 12018/1/2001-3.4.]

[ FER, 3T wfem

'MINISTRY OF AGRICULTURE
(Department of Agriculture and Coopclration)
. CORRIGENDUM
New Delhi, the 24th Seplember, 2004 '

G. S. it . 70.—Inghe notification of the Government of India in the Ministry of Agriculture, Departient-of Agriculture
andd Coopetiiiun, No. (AS.R. 16 dated the 30th December, 2003, published in the Gazette of India, Pait-11, Séction-3.-Sub-
section (1) e the 17t January, 2004, —

(i) atpage 47, forthe ﬁgurcs“20()3”, read *2004":

n (1) at page 48, in the Sehedule, against Column 5, for.the words * th(hcr Selection by merit or <Llulmn ~Culii-
aseniority or INon-sclection posl read ** Whether selection or Non-selection post R '

(¥, '\u l’(l.\.»i' SURCYR
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o Delhj, he 8th October, 2004
R A RERECIV U RS confetied by e Proviso to articie 309 of the Consjtyyigi; and in supersessio,, .

oftie 1. near- Hoane (L Laion Stalf Cyr DriverR_ccrui[mcnl Rules, 1990, in g0 faras they relate to (he
post ¢; a1 e ~~itas respacts things done Oromitted to pe done berore such Superscssiop
e Pregs 1! B Y “Bulating (e method of recruitmeny lo the post of Stalr Cyy Driver (Ordinary
Giadeyip . ltn; S Ul ch;:.mmgnl of Agricultyre and Cooperu(ion), nzuncly»:*' _

L K P COG MU e e (1) These rules May be cajleq the Deparuncnt ot‘Agripuillurc and Cooperation
Sl Cor Din e iry CJ:....:\;) Rcmu'n... i ikules, 2004, ' ' Co

(7 ey SRR PR wdate of thejr Publicatiop jp the Officigj Gazette,

"..4:”')1 ’ oSt

VU sstlicatig | nd scale of pay.— Tpe tumber of ()0 said post, js classifi

of pay up- dhe hatl b g Specitic g columns 2 (o dof the Seheduyle annexced (¢ these rules.
tha, . Rccmiz‘.ncm./\gc:' it Qu:uiﬁc:ltions, CtC.—Tle method ofrccmitmen((c') thes

! (qualite;,. e mang . relating herego shall be a5 Specificd in columns 5 (g ldolthe

cation ang the scale

aid post, age limit,

said Scheduyle,
i / oo ationy, . .. No Peisus - - !J
: " ) ; : o s 2ntered g or conti.,. ted a marriage wit 5 person having 5 Spousc living; or |
; [ i oovho MB A e living . cilered ingo of contracted 3 nmrriagc with any person, i
: «' . shall be ¢ e fo POINtIcy (g the sujy post . )
: Coded e Coteral Goverisieny may, if satisfieq that suc}, Marrigge ig permissible under the personal 1gyy
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ANNEXURE-R-%

No.22011/3/75-Estt.(D)
Govt. of India
Cabinet Secretariat
Deptt of Personnel and Administrative Reforms

Office Memorandum

Subject: Ad-hoc appointments do not bestow anyA claim on the person for regular
‘appointmgnt — instructions regarding.

As the Ministries / Departments etc. are aware, according to para 8 of the
annexure to the M1mstry of Home Affairs OM NO.9/11/55-RPS dated the 22"
December, 1959, persons appointed on ad hoc basis to a grade are to be replaced by
persons approved for regular appointment by direct recruited, promotion or transfer, as
the case may be, and until they are replaced, such persons will be shown in the order of
their ad hoc appointments and below persons regularly appointed to that grade. The
“General Principle (8)” of the Explanatory Memorandum annexed to the aforesaid OM
also clarified that while the seniority of persons appointed on ad hoc basis would be
determined as indicated above, the seniority list should clearly show that such persons are
not eligible for promotion or confirmation. The above provisions imply that the persons
appointed on ad hoc basis are not entitled to any seniority in the grade concerned and that
their ad hoc appointment does not entitle them to any claim for promotion, confirmation
etc, in the grade.

2. Instances have, however, come to the notice of this Departments that where ad
hoc appointments are made by the Ministries / Departments, in the ex1g ncies of the
situation for various reasons, the relevant appointment orders issued tol the persons
concerned do not at times stipulate the fact that the appointment is on ad hoc basis and
that such appointment would not confer any right on the persons concerned to claim
regular appointment to the grade. It has also been noticed that such appointments are
continued for a long time, which leads to representations from the ad hoc appointees for
regular appointments in the grade and for counting their ad hoc service towards regular
service for the purpose of seniority, eligibility for promotion to higher grade etc. It has,
therefore, been decided that whenever an appointment in made on ad hoc basis, the fact
that the appoix{tment is ad hoc and that such an appointment will not bestow on the
person a claim for regular appointment, should be clearly spelt out in the orders of
appointment. It should also be made clear that the service rendered on ad hoc basis in the
grade concerned would not count for the purpose of seniority in that grade and for
eligibility for promotion to next higher grade.

3. Attention of the Ministries / Departments in this connection is also invited to
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Regulation 4(1) of the UPSC ' (Exemption from consultation) Regulations which is -

applicable in the case of ad hoc appointments to Class I and Class II posts. Miriistries /
Departments are requested to ensure strict compliance with the requirements of the said
regulation in such cases. '

4. It is also impréssed upon the Ministries / Departments that they should ensure that
ad hoc appointments are not continued for an indefinite period and that early steps are
taken, so that the persons appointed on ad hoc basis are replaced by persons approved for

regular appointment in accordance with the provisions of the relevant recruitment rules,

after following the prescribed procedure for making such regular appointments as early
as possible. It is also requested that Ministries / Departments should take urgent steps to
review all ad hoc' appointments continuing as such on the date of issue of these

instructions and bring the position to the notice of higher authorities in the Ministries /

Departments indicating the date from which such ad hoc appointments are continuing and
the reasons why regular appointments could not be made as also the steps being taken to
make regular appointments to the posts.

Sd/- S. Krishnan

!
Director

A i
To . l3

All Ministries / Departments of the Govt. of India (with usual number of spare copies)

(including attached and subordinate offices under the Deptt. of Personnel and
Administrative Reforms.

All Union Territories Governments / Administration'
The Union Public Service Commission.

All regular sections of Deptt. of Personnel & A R.

i

Sd/- Shiv Kumar Verma
Under Secretary to the Govt. of India.
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ANNEXURE-R. ..

} S S + (Original in F.No.1/8/83-S.11)
‘ S o No.39021/5/83-Estt.(B)
*- Ministry of Personnel & Training, Administrative
” Reforms and Public Grievances and Pensions
«. (Department of Personnel and Training)

| New Delhi the 9" July, 1985,
Office Memorandum

Subject: Adhoc éppointlnents in Groups A, B, C and D posts — need for effective
Control. .
In terms of Reguiation 4 of the Union Public Service Commission (Exemption from
Consultation) Regulations; 1958, it shall not be necessary to consult the Commission in regard
to Selection for a temporary or officiating appointment to a post if — ‘

(i) - the person :_aj)pointed is not likely to hold the post for a period of more than one

year; and

(i) itis neceSsary in the public interest to make the appointment immediately and a
reference to the Commission will cause undue delay. :

Provided that — ' o ' 4 |
(a)  such appointment shall be reported to the Commission as soon as it i# made;

(b)  if the appoip{tment_ continues beyond a period of 6 months, a fresh estimate as to
the period for which the person appointed is likely to hold the post shall be made
and reported to the Commission; and ‘ '

(c) ifsuchan eétimate indicates that the person appointed is likely to hold the post for
a period of more than one year from the date of appointment the Commission
shall immediately be consulted in regard to the filling up the post.

2. The provisions in the above Regulation clearly stipulate that consultation of UPSC need
not be made only if, at the time when the temporary or officiating appointment is made, the
person appointed is not likely to hold the post for a period of more than one year. Obviously,
therefore, if the vacancy t}i‘at has arisen is of such a nature that it is likely to last for more than a
year, appointment shoyld not be made except in consultation with UPSC.

3. Further, the interpretation of proviso (b) to Regulation 4 can only be that even if the
initial assessment has been ‘that the person appointed, without consulting UPSC will hold the .
post for a period less than one year, then a fresh review of the situation will have to be made by
the Ministries / Departments concerned after expiry of 6 months from the date of initial
. appointment. - :

Atteec
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If, on such fresh assessment, it is found that the person appointed, without consulting UPSC, will
have to hold the post for-a further period exceeding 6 months, i.e. a total period exceeding one
year from the date of initial appomtment then a request will have to be made to UPSC to fill the
post on regular basis. ‘There is, thus, no provision for approval by UPSC for any appointment
initially made without consulting them. It is accordingly, clarified that the objective behind
reporting of ad hoc appointments to the UPSC. under Regulation 4 is not to secure their
concurrence to continuance of ad hoc appointment beyond one year but to enable the
Commission to discharge their constitutional responsibility to bring to the notice of the
Parliament through their Annual Report, the cases in which the Government have not followed
the constitutional provision of making regular appointment through UPSC.

4, In order to enable the Commission to exercise a close check on ad hoc appointments, the
Ministries / Departments are requested to comply strictly with the following instructions:-

(i) A monthly report of all ad hoc appointments should continue to be submitted to
the Commission in terms of this Department’s O.M. No.23/27/68-Estt(B) dated
26.12.68*.

|
(i) Asix monthly review of all ad hoc appointments in terms of Regulatron 4 should
" be made by all the Ministries / Departments and the results therqof should be
reported every month to the Commission:

A format of the monthly report prescribed in this Department’s O.M. dated 26.12.68 has
been revised and a copy of the revised format is attached. While information regarding ad hoc
appointments made during the month is to be furnished in part-I of the report, the results of
review of all ad-hoc appointments continuing beyond a period of six months will be reflected in
par-II. If the Commission find that any ad hoc appointment was not included in the statement, a
special mention of all such cases is proposed to be made by the Commission in their Annual -
Report; the Ministry concerned will be required to fix responsibility on the officer concerned for
not reporting such cases.

5. Thevsnuatrons in which the ad hoc appointments are made may be of two types:
(@) Where the Recruitment Rules exist for the posts and
(b)  Where the Recruitment Rules for the posts do not exist.

{

In the cases falling in the ﬁrst category, in respect of anticipated vacancies on account of factors
like superannuation or. promotion to the higher rank, the Ministries / Departments concerned

- should be able to make reference to the Commission at least 4 months prior to the datés on which

vacancies are expected to "arise. Where recruitment rules are available and an unantlclpated
vatancy occurs on account of factors like death, resignation or compulsory / voluntary

*Reproduced on pages 187 192 of Hand Book on Recrurtment Rules.
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retirement, and the vacancy cannot be allowed to remain unfilled even for a period of 3 to 4
months, then ad-hoc promotions / appointments can be made by Ministries / Departments strictly
in accordance with the recruitment rules and after observing the procedure for promotion /
appointment laid down in the rules, but without consulting UPSC. Simultaneously with such ad-
hoc appointment an indent will have to be forwarded to UPSC for regular appointment. It is only
then that it can be ensured that ad-hoc appointments are, in fact, ad hoc in nature, for a purely
temporary period, till regular appointment is advised by UPSC.

6. In so far as the appointment in the second category are concerned, hithertofore a view had
been taken in terms of para 10 of the Ministry of Home Affairs O.M. dated 26.12.68*. That in
the absence of recruitment rules laying down definite mode of recruitment for a post, the normal
procedure should be that the post is filled up by competitive selection through the Commission.

It has been provided in this O.M. that when for some unavoidable reasons delay is anticipated in
finalizing the recruitment rules for a post, recruitment for that post should be entrusted to the
Commission as soon as the post is sanctioned and it is decided to fill it, to enable the
Commission to take necessary action for filling it up by competitive selection. In accordance
with this procedure, in the absence of recruitment rules the only type of regularappointment
made was by open advertisement and selection through the Commission. In the absence of
recruitment rules, appointment by promotion or transfer on deputation was not being considered
-and the posts were contained to be filled on ad-hoc basis and with the delay in finalizing the
recruitment rules such ad-hoc appointments continued beyond the period of one year. Para 5 of
the Ministry of Home Affairs O.M. No.39021/35/78-Estt(B) dated 15/25.11.78@ provides that
when new posts are created and no recruitment rules have been framed, consultation with the
Commission is all the more necessary before appointments are made and that the Ministries
always should consult the Commission before making such appointments.

The Commission have ob‘served,that it should be pdssible to fill such posts by transfer on
“deputation or by promotion also in consultation with the Commission even if the recruitment
rules are yet to be framed. It has been decided that in these cases the Ministries / Departments

should make an immediate reference to the Commission for deciding the mode of recruitment to.

the post along with their suggestions. On receipt of such a reference, the Commission will
advise on the mode of recruitment. Where the Commission advise direct recruitment, the post
will be advertised by the Commission; where the Commission advise the filling of the post by

transfer on deputation or by promotion from lower grade or short-term contract, the Ministry -

will take further action as per advice of the Commission accordingly. Since the appointment by
transfer on deputation / short term contract / promotion with be made in accordance with the
advice given by the Commjssion, it will be treated as regular appointment. In other words where
recruitment rules have not been framed, there will not be any ad-hoc appointment and there will
only be regular appointment in consultation with UPSC. However, simultaneously, steps to
frame recruitment rules should be taken by the Ministry and the rules finalized in consultation
with this department and the Commission as expeditiously as possible so that they could be made

* Reproduced on page 191 of Hand Book on Recruitment Rules.
@ Reproduced on pages 229-231 of Hand Book on Recruitment Rules.
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Applicable to the future vacancies.

7. The Prime Minister has directed, on more than one occasion, that resorting to ad-hoc
appointments, in anticipation of recruitment rules or otherwise, should be checked firmly and

~ that timely action should be taken for filling up of posts on regular basis in terms of the duly

notified recruitment rules. Strict observance of the procedures outlined above should enable the
Ministries / Departments to obviate the need to make ad-hoc appointments or to continue these
beyond the limit envisaged in Regulation 4. Further, the Ministries / Departments are requested

to review all cases of ad-hoc appointments on date and take appropriate action to bring them in
conformity with the policy outlined above. ‘

Receipt of the O.M._'may please be acknowledged.

Sd/- .
(K.S.R. KRISHNA RAO)
DEPUTY SECRETARY (E)
TELE: 3011225

To
U.PS.C.

Sd/-
(K.S.R.KRISHNA RAO)
DEPUTY SECRETARY (E)

____(AMAR NATH)
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| ANNEXURE-R-
No.28036/8/87-ESTT.(D)
: -~ GOVERNMENT OF INDIA
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS

DEPARTMENT OF PERSONNEL & TRAINING

New Delhi, the 30™ March, 1988

OFFICE MEMORANDUM )

Sub: Ad-hoc appointment - Revision of instructions on.

The undersigned is directed to say that instructions have been issued from
time to time by the Department of Personnel & Training requesting all Ministries /
Departments to fill all posts only in accordance with the prescribed procedure and
Recruitment Rules on a regular basis. Consequently, Ministries / Departments are
required to ensure that all appointments made on an ad-hoc basis are limited to posts

. which cannot be kept vacant until regular candidates become available. However, it has

been noted that appointments continue to be made on an ad-hoc basis and proposals are
being received in this Department for regularization of these appointments on the grounds
that the persons concerned have been working against these posts for a long time. This
has led to instances where Courts and Tribunals have directed the Government to fix
seniority after taking into consideration the period of service rendered on an ad-hoc basis.
This unintended-benefit of ad-hoc service has, therefore, been bestowed to a number of
persons whose ad-hoc promotions have been made on the basis of seniority-cum-——
fitness, even though, the Recruitment Rules for the post may have prescribed promotion
by selection.

2. In view of the position explained above, it has been decided that the
Ministries/ Departments may not make any appointment on an ad-hoc basis including
appointments by direct recruitment, promotion, transfer on deputation etc. The procedure-
to be followed in circumstances when ad-hoc appointments are presently frequently
being resorted to, is explained below:- :

(1) ABSi‘ENCEOF RECRUITMENT RULES:

Ad-hc‘)c appointments are frequently resorted to on the grounds that Recruitment
Rules for the post are in the process of being framed. In this Department’s O.M.
No.39021/5/83 Estt.(B) dated 9™ July, 1985, all Ministries / Departments have
been advised that if there are overriding compulsions for filling any Group A or
Group B post in the absence of Recruitment Rules, then they may make a
referenceto the Union Public Service Commission (UPSC) for deciding the mode
of recruitment to that post. Further action to fill the post may be taken according
to the advice tendered by the UPSC. All such appointments will be treated as
regular appointments. In the case of Group C and D posts whichyz(a,re outside the
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(i)

(111)

(iv)

purview of UPSC, powers to frame Recruitment Rules without consulting the
Department of Personnel and Training, have already been delegated to the .
Administrative Ministries vide this Department’s O.M. No.CD-14017/10/**
Estt.(RR) dated 21% March, 1985. Therefore, no appointment may be made to
any post on an ad-hoc basis on the ground that no Recruitment Rules exist for
the same. 'l

: l‘
REVISION OF RECRUITMENT RULES:

Ad-hoc appointments are also frequently resorted to on the ground that proposals
are under consideration to amend the existing Recruitment Rules. The legal
position in this regard is that posts are to be filled as per eligibility conditions
prescribed in the rules in force at the time of occurrence of the vacancies unless
the amended Recruitment Rules are brought into force with retrospective effect.
In fact, the practice has been to give effect to amendments in the Recruitment
Rules only prospectively, except in rare cases. Hence, regular appointment /
promotions may be made in all such cases in accordance with the Recruitment
Rules in force at the time when the vacancy arises. No ad-hoc appointments /
promotions may be made on the grounds that the Recruitment Rules are being
revised or amended. ‘

REVISION OF SENIORITY LIST:

Another'reason for making ad-hoc arrangements and delaying regular promotions
is that the seniority position of the officer holding the post in the feeder grade is
disputed. In all such cases regular DPCs may be held based on the existing
seniority list. In case such disputes are pending before a Court / Tribunal, unless
there is afi injunction / stay order against making regular promotions, the authority
may convene the DPC and make promotions on the basis of the existing seniority
list. However, issuing the orders in such cases it should be stipulated that these
promotions are provisional and subject to final decision of the Court/ Tribunal.
Subsequently, when the directions of the Court / Tribunal become available a
Review DPC may be held and the nhecessary adjustments made in the promotions
of officers based upon the new seniority list. In case any of the officers
provisionally promoted do not figure in the list approved by the Review DPC
they may be reverted to the posts held by them earlier..
/ _
SHORTAGE IN DIRECT RECRUITMENT QUOTA:

Ad-hoc appointments are also made on the consideration that adequate number of
qualified candidates are not available for filling the vacancies through the direct
recruitment quota prescribed in the Recruitment Rules. In some cases even
though, the required number of candidates are recommended by the Union Public

A tleste |
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(a)

(b)

(©)

v)

Service Commission /Staff Selection Commission, some of them, do not join ot
they join toresign thereafter

“According to the instructions contained in this Depariment’s oM.

No.24012/34/80-Estt.(B) dated 20th February, 1981 while notifying vacancies to
recruiting agencies, especially the SSC, the appointing authority is expected to
compute the total number of vacancies taking into consideration the likely
vacancies during the period beginning from the date of announcement of the
examination in question up to the date of announcement of the subsequent
examination so that the total number of posts to be kept vacant may be very low.

In spite of thlS if some vacanmes still remain unfilled, the following measures
may be adopted -

Wherever feasible, the posts may be allowed to remain vacant until qualified
candidates become available at the next examination.

Wherever the Recruitment Rules for the posts provide alternative methods of
recruitment i.e. not only by the direct method but also by transfer on deputation,

‘efforts may be made to fill those vacancies which cannot be held over (until

candidates of the next examination become available) by the alternative methods
i.e. by transfer on deputation etc.

Howevery in cases where direct recruitment is the only method provided in the
Recruitment Rules, Ministries / departments have been advised vide O.M. No.
14017/8/84 Estt.(RR) dated 19™ June, 1986, that the Rules may be amended to
provide for transfer on deputation as an alternative method to fill short term
vacancies in the direct recruitment quota. In case the rules have not been
amended the Ministries / Departments may take steps to do so immediately so that
the shortage of qualified candidates against the DR quota, may be met by filling
the vacancies through transfer on deputation for short periods.

Whenever short-term vacancies are caused by the regular incumbents proceeding
on leave for 45 days or more, study leave, deputation etc. of less than one year.
duration, they may be filled by officers available on an approved panel. Such a
panel may be maintained taking into account not only the actual but also the
vacancies anticipated over a period of 12 months in accordance with the existing
instructions’ of -holding DPCs. Wherever an officer is not available on an
approved panel the post may be kept vacant, as far as possible.

If the prescfibed instructions and procedures are strictly adhered ta, it may be seen
that there will be very few cases where appointments need to be plade on an ad-
hoc basis. Such circumstances may be: |
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(i)  Where there is an injunction by a Court/Tribunal directing that the post
may not be filled on a regular basis and if the final judgment of the
Court/Tribunal is not expected early and the post also cannot be kept
vacant.

(i)  Where the DR quota has not been filled and the RRs also do not provide
for filling up on transfer on deputation temporarily and the post cannot
also be kept vacant, : ’

(i)  In short term vacancies due to regular incumbents being on leave /

deputatioﬁ‘ etc., and where the posts cannot be filled as per para 2(v), and
cannot also be kept vacant.

In such exceptional circumstances ad-hoc. appointments may be resorted to

subject to the following conditions:-

(i)

(ii)

(iif)

The total period for which the appointment /promotion may be made, on an adhoc
basis, will be limited to one year only. The practice of giving a break periodically
and appointing the same person on an ad-hoc basis may not be permitted. In case
there are compulsions for extending any ‘ad-hoc appointment /promotion beyond

one year, the approval of the Department of Personnel and Training may be

sought at least two months in advance before the expiry of the one year period. If
the approval of the Department of Personnel & Training to the continuance of the
ad-hoc arrangements beyond one year is not received before the expiry of the one
year period the ad-hoc appointment/ promotion shall automatically cease on the
expiry of the one year term.

If the appo‘intment_propc)sed to be made on an ad-hoc basis involves the approval
of the Appointments Committee of the Cabinet, this may be obtained prior to the
appointment/ promotion being actually made.

Where ad-hoc appointment is by promotion of the officer in the feeder grade, it
may be done on the basis of seniority-cum-fitness basis even where promotion is
by selection method as under :-

(@)  Ald-hoc promotions may be made only after proper screening by the

appointing authority of the records of the officer. l
!

(b)  Only those officers who fulfil] the eligibility conditions prescﬁbed in the
recruitment rules should be considered. for ad-hoc appointment.  If,
however, there are no eligible officers, necessary relaxation should be

" obtained from the competent authority in exceptional circumstances.
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(c¢) The claims of Scheduled Castes and Scheduled Tribes in ad-hoc
promotions shall be considered in accordance with the guidelines
contained in the Department of personnel , A.R. Office Memorandum
No.36011/14/83-Estt.(SCT) dated 30.4.1983 and 30.9.1983.

(iv)  Where ad-hoc appointment by direct reCruitment (which is explained above
should be very rare) is being done as a last resort, it should be ensured that the
persons appointed are those nominated by the employment exchange concerned
and they also fulfill the stipulations as to the educational qualifications /
experience and the upper age limit prescribed in the Recruitment Rules.

Where the normal procedure for recruitment to a post is through the employment
exchange only, there is no justification for resorting to ad-hoc appointment.

(v)  Where, the appointing authority is not the Ministry, the authorities competent to
approve ad-hoc appointments may be decided by the Administrative Ministries
themselves. * The competent authority so authorized by the Ministry should be
one level higher than the appointing authority prescribed for that post.

5. Ad-hoc promotions with respect to officers whose cases are kept in a sealed cover in
accordance with O.M. No.2201 1/2/86-Estt.(A), dated 12.1.1988, will however, continue to be
governed by these special instructions. Similarly, ad-hoc promotions of officers belonging to the
Central Secretariat Service (CSS) to. posts of Under Secretary / Deputy Secretary under the
Central Staffing Scheme, will continue to be regulated by special instructions contained in O.M.
No.31/16/82-EO(MM) dated 28.9.1983.

6. All ad-hoc appointments including ad-hoc promotions shall be reviewed on the basis of
the above guidelines. In exceptional circumstances, wherever such appointments are required to
be continued beyond the present term, the decision thereon may be taken by the authority
prescribed in para (4)(v). However, it may be noted that the continuance of such ad-hoc
appointments including ad-hoc promotions will be subject to the overall restriction of one year
from the date of issue of these instructions.

7. All Ministries / Departments are requested to take action in accordance with the above
mentioned instructions in respect of both Secretariat as well as non-Secretariat ofﬁces under
them. y : i

8. The receipt of this OM may kindly be acknowledged.

. (S. K. PARTHASARATHY )
JOINT SECRETARY TO THE GOVERNMENT OF INDIA
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To
All the Ministries /Departments of Government of India -
(Secretary by Name)

Copy to:

1. Ministry of Railways, New Delhi.

2. - Department of Atomic Energy, New Delhi.

3. Departmert of Eléctrorﬁcs, New Del}}i.

4. Department of Space, New Delhi.

5. Union Public Service Commission, New Delhi.

6. Staff Selection Commission, New Delhi.
7. Lok Sabha Secretariat, New Delhi.

8. Rajya Sabha Secretariat, New Delhi.

9. President’s Secretariat, New Delhi.
10 Comptroller & Auditor General of India, New Délhi.
11 All attached ofﬁé_er under the Ministry of Personnel, Public Grievances & Pensions.

12 All officers and sections in the Department of Personnel & Training.
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ANNEXURE-R- te

No.28036/1/2001-Estt.(D)
Govt. of India
Ministry of Personnel, Public Grievances and Pensions
Department of Personnel and Training

New Delhi — 110001 dated 23.7.2001
Office Memqrandum

Subject: Restriction on regularization of ad-hoc appointment - regarding.

The undersigned is directed to say that as per the Department of Personnel and
Administrative Reforms O.M. N0.22011/3/75-Estt.(D) dated October 29, 1975 and the

'Department of Personnel and Training O.M. No.28036/8/87-Estt(D) dated March 30,

1988, persons appointed on ad-hoc basis to a grade are to be replaced by persons
approved for regular appointment by direct recruitment, promotion or transfer
(absorption), as the case may be at the earliest opportunity. These instructions also
provide that whenever an appointment is made on ad hoc basis the fact that the
appointment is ad‘hoc and that such an appointment will not bestow on the person a claim
for regular appointment should be clearly spelt out in the orders of appointment. It
should also be made clear that the service rendered on ad hoc basis in the grade
concerned would not count for the purpose of seniority in that grade and for eligibility for
promotion to the next higher grade. "

2. Instances have, however, come to the notice that despite the clear provisions, as
mentioned above; persons appointed on ad hoc basis, when replaced, approach the courts
of law for regularizing their appointment and in many cases, directions are given for
regularizing the period of ad hoc appointment with consequential benefits like seniority
etc.

1

3. In this regard, it is stated that issue of regularization of ad hoc emplo‘ ees has been

considered in several judgements of the Hon’ble Supreme Court. In the ¢ase of R. N.

Nanjundappa Vs. T. Thimmaiah &Ors (AIR 1972 SC 1767), the Supreme Court observed
that regularization is not itself a mode of recruitment and any act in the exercise of
executive power of the government can not override rules framed under Article 309 of
the Constitution. In the case of State of Orissa Vs Sukanti Mahapatra (AIR 1993 SC
1650), the Supreme Court has observed that assuming that their having served for long
years is a valid reason for regularization, that without any thing more, will not meet the
requirement of the action being in public interest and what has been done under the
impugned orders is to regularize the illegal entry into service as if the Rules were not in
existence. "In anether case of K. C. Joshi Vs Union of India (AIR 1991 SC 284), the
Supreme Court observed that the ad hoc appointees can not be put on a higher pedestal
over the candidates who stood the test of merit and became successful in a competitive
recruitment and secured ranking according to the merit in the approved list of candidates.
In the case of State of Haryana and Others Vs Piara Singh and others (1992 SC 2130), the
Supreme Court observed that direction to regularize ad hoc appointments work
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charged employees would only result in encouraging of unhealthy pfactice of back door
entry - what can not be done directly can not be allowed to be done in such indirect

" manner. In the case of Dr. M. A. Haque Vs union of India ( 1993 2SCC 213), the

Supreme Court held that the recruitment rules made under Article 309 of the Constitution
have to be followed strictly and not in breach. If a disregard of the rules and the

* bypassing of the Public Service Commission are permitted it will open a back-door for

illegal recruitment without limit. In the case of Dr. Arundhati A. Pargaonkar and another
Vs State of Maharashtra (AIR 1995 SC 962), the Apex Court has held that a continuous
service by itself do not give rise to the claim of regularization.

4, Therefore, as already stated in DOP&T’s O.M.s referred to above, an ad hoc
appointee has to. be replaced by a regularly selected candidate as per provisions of the
recruitment rules and in accordance with the prescribed procedure at the earliest possible
and in no case such an officer should be regularized. In the cases, where a judicial order
is received for regularization of an ad hoc employee, steps may be taken to contest the

~same in the light of the specific conditions on which the offer of appointment on ad hoc

basis was made, the policy of the Government in this regard and the various judicial
pronouncements of the apex court. If in a particular case, the concerned Ministry /
Department desires to consider acceptance of the judicial order, the matter should be
invariably referred to the Department of Legal Affairs and the Department of Personnel
and Training as per this Department’s O.M. No.28027/9/99-Estt(A) dated May 1, 2000,
which says that whenever there is a court order against the Government of India,
pertaining to ‘service matters, no such order shall be implemented by the concerned
Ministry / Department without first referring the matter to the Department of Legal
Affairs and to the Department of Personnel and Training for advice. \ -

5. It has all along been emphasized in the existing instructidlns that ad hoc
appointments should be made only in rare cases and in real exigency of work, where the
post cannot be kept vacant until regular candidate becomes available. It has been
emphasized, in particular, that ad hoc appointment by direct recruitment from the open
market should be resorted to only as a last resort. This is because, once a person is
appointed from outside the Government on ad hoc basis, such arrangement is generally
continued for long periods, either because a regularly selected candidate is not available
or some other vacancy in the grade / cadre becomes available against which he is

“adjusted. Consequently, when efforts are made to replace such an officer, he/she

invariably approaches a court of law for regularization of their appointment. Apart from
the fact that regularization of appointment in such cases is not in public interest as they
have not come through proper selection procedure and on merit, regularization also
creates problems in the matters of seniority, promotion, pension etc. However,
notwithstanding these instructions, ad hoc appointments by direct recruitment from open
market are being made as a matter of routine. In fact, on many occasions, such
appointments are being made only to avoid the post getting abolished in terms of the
relevant instructions of the Ministry of Finance,. providing for automatic abolition of
posts if they remain vacant for more than one year. Of late, instances of ad hoc
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appointments from open market have substantially increased resulting in more and more
court cases being filed for regularization of service of such ad hoc appointees.

6. - Inview of the aforesaid undesirable trend, the matter has been reviewed and it has
been decided that hereafter no appointment shall be made on ad hoc basis by direct
recruitment from open market. Where the vacant post cannot be kept vacant for
functional considerations, efforts may be made to entrust the additional charge of the post .
to a serving officer under provisions of FR- 49, failing which only appointment by ad
hoc promotion / ad hoc deputation may be considered. If in an exceptional case (e.g. in
the case of an operational organization), it is inescapable to resort to ad hoc appointment
by direct recruitment, prior concurrence of the Department of Personnel and Training
(Establishment ‘D’ Section) may be obtained by giving full and complete Justification for
the same. : :

: !
7. Continuation of an ad hoc appointment beyond one year will, as? per the existing
instructions, continue to require the prior approval of Department °|,f Personnel and
Training as before. '

8. This order takes effect from the date of its issue. -

9. All Ministries / Departments are réquested to bring these instructions to all
concerned for guidance and compliance.

r (R.K. GOEL)
Deputy Secretary to the Government of India
To

All Ministries / Departments of the Government of India

Copy to:-

The President’s Secretariat, New Delhi.

' The Prime Minister’s Office, New Delhi.
Rajya Sabha Secretariat, New Delhi.
The Fok Sabha Secretariat, New Delhi.
The Comptroller and Audit General of India, New Delhi.
The Union Public Service Commission, New Delhi with reference to
their letter No.2/3/2001-S.11 dated 2.2.2001.
The Staff Selection Commission, New Delhi. :
All attached offices under the Ministry of Personnel, Public Grievances and
Pensions. .

9, All Officers and Sections in the Department of Personnel and Training.
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_ 10.  Establishment (1) Section (200 copies). ‘ |
! R 11. Facilitation Center, DOPT (20 copies). = .
12.  NIC, DOP&T for placing the order on the website of the DOP&T

(persmin.nic.in)
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t. The written staisment on behalf  of

bhe ! eﬁpnnu«st abicree named-

WRITTERN V.ATEM”NF~?? §HF RESFONDENTS

MOST RESFECTFLLLY SHEWETH:

1. That with regard to the statements made  in

paranranh 1, & and 32 of the instant application the
3 o S !

respondents beg to offer ne comment. ‘ .

L) 1

= . That wi%h regard Lo tﬁe stabemgnts  made in
paragranh 4.1 of the application the respondents  beg
to state that to fill up the post ot ﬁ;giﬁtant Directar
{Becientific &ids) on deputation basis as per the ﬁntiw

fied ?9"fu tment  Rules published in Gazette of  (#dia
, g

Atd. 7.18.1994 (GBR A5&) was advertised through Employ-

ment Mews on its issus 1*?! June, 2003 and also  oirou-
lated =il over India. In response, the Geademy received

$lone)  application submitied hy Bhyd F. Bharma, Senlor

re £y st
L4217 }..d "o nr"!"'
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Sci&ntifiﬁ fssistant iﬁﬁ@mietryé JICth.DQIhiﬁ'which cin
furn wég ubm;*;md to UFSC, New Delhi fo?.;eiéﬁtimn vide
fhiﬁ pffime m*“i& Nﬁn NEPA!ﬂpptt£Aﬁ5A}f&/Q9iS 3.3 .dtde
iﬁ.E.@UOf. On preliminary sufufiny of #ﬂe pfapmgal the

UFGE, New Delhi found defid cient of " the documents  in

respect | of the candidate and repuested toH furnish  the

UuLJmPPLb in guestion for fﬁ?th@r.&Aﬂm}nﬂi'Oﬁ ‘of  the
gaéa' which was furnished vige thig cffice Iw? < P

MEFA/Apptt (DASH) /6/99 /485 did. 28,4 4.20046. The UPSC, New

»ﬁwiix after guing through the docums ntwalracwmmaﬂd&d the

nams of Shri F, Sha mm and was appointed accordingly  on

deputation basis. It will be pertinent to mention here

that’ reguired qutlificaﬁimnﬁ Tt fill up the post  on

depuﬁatiﬁn kasis as per notified R/Fs ie as ungder

i} Senior  Beoondary Cevtificeate or  equivalent  with

)

-phyﬁic&fc7em4a%,y/5»olaq)KMd hematics  as subischis) - of

Study 3

11 Three vyears practical gpwriEﬁaa in & Forensic

Science Laboratory.

i

long cendidate is having the  follo-

u
-t
~t
ot
n
1
U
=

T
5
55
Y
:
I
-

i}

v
®
3
2
o~
e
-
S
U
w
%
s.;
,l'
;,..
13
-t
o]
e
[

il Science Giraduate (B.Sc.) and IM. AIC by examina-—

ticn ig equivalent to M.5c in Chemistry as per Govi., of

India, " No. F. 18-3&/57-T-5 gtd. 19.8.1998, issied by

Ministry of Scientific FResearch and cultural &ffairs,

New Delhi. ' E .
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o, That as regards to b

]
pH

Therefore, the 1legation  brought owh  is

totally false, 1mau;rﬁ v, unkrue antd Cdncorvect, hence
the same are denied by the respondents. fe a matter of.

Government  policy R/R s always broad based to protect

.

the inte t nf the LHﬁlLflﬁﬁ applicants and nobt  one

Auiividual in paviticular

Fhoto copies of Bazette of India dd.
7.12.#006, letter did. 10,3, 04, ditd., 2B.4.04
and DM Atd, 19.8.1938 are annexed hevewith &s

armesure — 1. IT1. 13T and IV.

Eod
Lyt
-

i ’ That as regards to the statements made
. 0 A}
paragraph 4.2 and 5.3 of the application the | respons

dents beg to offer no comment.

1= EtateneﬂtM  made  in
paruu:dmh ML+-Qf the application phe respondents beg to
gtate that it is & fact the appliﬁéﬂt wasz appointed as
festt . Divector (Sr. Adds) during May, 1997 for 172 days
ang again  agpeinted from rime to time as  this o office
rould not gel any suitable mffiﬁér on geputation despite
reaeutpd adver! ieement thro&gh Employment news/olroular

%ll over India. Tu manage the indeor classes on Forensic

Grisnce, which is & major subiject, this office Mg to

appuint  the applicant ov anhine basis to teach the, sald

subiect to  trainess. The appeintment wroer  on adhoo

Dontd. . F/-
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norne owt of records.

part of the suplicant *®
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asie was conditional andg ith“UndLili'E areg - th

’

adhot  appeintment  so° “made wmuIﬂ not’ cpnfer  upon the

mtﬂliﬁ‘ﬁt the cight te claim regular . appu;ntawrt andd

“

woult be enforce till the vregular incumbent selected by

UFSE, Mew Delhi whicheVer ie sarlisr

f11  the conditicns incorporated in the ap-

poaintment orders  were accepted hy the applicant  in

-
5
B

-

writing. The adhoc appoiﬁthﬂt were mads purel

‘Maeis  and  thevefors, cannot he tre:%wr ag  arbificial

.
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S , Thet  as  regards to the uinkwm&ntﬁ madse A
DET ay T aph 5.5 and b.b of the application  the T ESpn
™ H : A
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dente beg to state that those are mabler of re
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the respondents  de not mdm 'a:yibkng which  are  not
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& . That as  regards o the statemsnts  mads  in

‘.

state . that the éame asre.untrue, false angd  imaglinary

hence denied. Th@ FReoreitment Rules prepared  ds  thor-

.

oughly  checked by the UPSLR, New Deihi, involving Law

e

Department  of Govi. of India and by considering «ll

oros  and  cong of the issues ang finally  approved el

notified in the Bazetite of India.. It is'wrmng b the
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o
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At”at‘ﬁﬁmruitment

Fules s notifisd is defechive. wa&ver, as & matler of
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Lontd. . P/

par mgrﬁph' 4,7 of the application the vespondents beg-to



ﬁhlicy of the Governmént all the nobifisd Fecrmaitment
Huias iz subject to amendment from ting fu time o 'guit
th&:ghangeﬂ si%.ékxur and regquirenent .
7. | Thalt  with regafﬂg T th&lstﬂtempnt mage  in ‘
paragraph 4.8 of the applioation the respondents heg to
cffer no commend.

.
&, That as regards to bthe 5Lﬂk9m9ﬂt$' mace iﬁ_
parﬁg nh 4.9 of the ﬂnp3lm. don the respondente beg te .
state that 2t is & fact that the 'pa$t mf..é$&1%tént
E&r&mﬁur_ (S0, Aids) was %d”ﬁ?iiﬁed in tae }ﬂtﬁiﬁq -10&51
RS EpET tml fill up on azdhow basis from time Lo time.
Since the adhco can not be rﬁpiaceﬁ by ndhmu; the appli-
aaht was zopointed in the interest . of then on geing
tréiﬁiﬁg with the same terné and conditions mentioned in
para 4.4,

! Tin the Qddprgzﬂhmpﬂt higher educabtionsl
QUm.lfiLdLAQflb 233 Luuht for b d%? ac. suitable candi-
dates. )

1t was fﬁii that sxishting ﬁecruitm&pt Rules
'ﬁ@@d&d anpﬂd wnts  and, therefore & proposal ﬁént e
Govt., of India/UFBL, New Delhl by pr @vxfx*iug ~higher
&ducaﬁiﬁnal qmalificafinﬁﬁ vide this office letiter  No.

AL IE0LL/1/88-Eett Vol -1 1 /25521 dhd. BS.E.1999.
Fhiot cooy  of the letter dated 20.3.99 is

annened herswith a2s Anneixure - Q.
Conbd.. Pl
o )



‘vide

5, That

that
Divector {(Sc.
bune, dated

énd

irhervisgw

days w.e.f,

the applicant

" grder

1B 699,

Indiz as per

gats

&

through
basing on

{ Pz

G, 10

249,99 ang
R T
Iﬁ"&.i? vo 15.18.9% or

Director

ent it

M, MEFS/Anphh {8DBA /&/97 /1563

he posts in guestion in

R/H%

fotficser on

e
RAR was not availables) 1 lons?

on depuia
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o
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with regards Lo the stataments

of the application the respondents  eg

WA adv&rtza.i in thwe  Assam Trdi-

twe candidates  appeared fovr

B.O.0. selected the applicant 17%

appoinh-
made wh; Tyevery is

(5, fide) isn

aprmoeintment would not o make

appointment

gt

R ]

mere that this office had adheer -

sEveral times  for depu-

Emplmvmwdt Mews as well as Cironlated all over

hut could net gelt any seitable dan

n@mutaixuﬂ"

adhoo agpeintment is neither ade-
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Fhoto copy of the fSdveriisement 1n~ggsca¢ﬂfv;

Tebung dtd., 24.%5.9%, appointment ordeyr igsued

il

4

oo Bri L. Bhyesm Humaer dbtd. 15.46.99 and  Eme

sloveent  News  dssus  21-27  June/2003 are

ammexed herewith as Sunesure -~ VI VT
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to state theal it is a fact theb bhe post was advertised
in  the Bhillong Times anlﬁfiﬁ.EG&Q t@ fill up'thé -géﬁt
of Assth, biréctmf iLaw) and Asstt, Direchor 8¢ Qiég}
e contract J&ﬁ@% on & paymEnih of  fix  amownt  of
Fis, 12,000/— per month with a direction o collect  the
termg  and ﬁmnditiuné of appointment from  MEPA office.
The tevms and conditions certainly include edgucationszl
qaalifimatimns for the poshte. NEFR hy R MEAanE aﬁpmint

some one whio is under gualified.

Fhote copy of advertisemsnt made in  SBhillong

Times on B8.10.04 ds  annexed hevewith  as

Srmneniire - 1AL

1i. That as  vegards té T 5tataﬁent5v magte  in
(2 AT &G &L 4,12 of the'appliaatimn the respondents  beg
to state that it is nol res;mnaéﬂt‘&u.a but 23 felt rhat
gxigting Recruitment Rules requires amendments  and &S

per @ the guidelines of  DOF&ET, Mz Delhid .M.

Contd. . /-
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Mo ABLAOT /12!9;~Fbth(ﬁﬁ} dated &5.5.98 & proposal was
gzent o Ministry of dwmy SGffaire/UF50, New Delhi  vide

0. At :021/3588~5mh?XVulwll/Eiﬁﬂl

this woffice letier Mo

gtd. BE.F.P9.

wvide their letier No. F~3/3Q!4?)/9?~AR did. 24.5.83000 &
fresh proposal was sent to MHA, MNew Deiﬁ% with & copy to
YUFBE, hNew Delhi vide this éffiﬁEAlmtt&T Mé.é IR0/ /RE/
'E5t£/V&2~IIX(EQ7im7E ﬁ&d" b b BOOE fiJ?Ely the WFGET, Ném

Delhi approved with & some sodification as under

Method of recruitment:
Deputation (187 )/ano' ticn failing which diregt  re-
crulitmesnt -

Gfficers of the Central/ State Govih,/bTe/Recognised

res/FPubklic Sector undesr -
i kings/Seni Bovb./Btat nhmru of Autonomous mrganisatiuﬁs
&) (i) hmlﬁiﬂg analogous posts on regular bRasis or

21y with O y&arﬁ'rﬁgu}ar'garviﬁ@ in the scale of pay of
:g,@EQQ—kﬂ,SOQKf oy eguivalent, and

) possesssing the pducational gualifications ang  erper-
ignce prescribed for D/R as under.

1) master's degree of a recognised Univargity r SR AV E—
ientg

EMpETIEnce in zﬂvwatlgatimﬁ ot rases

in fovensic disciplines in Forensic Science laboratory

of Central Govt/State Govi./UTs or three years teaching

puperience in & training institute irn  the field of

!

&

Forensic Science.

Lontd. . P
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Master ' 's Degres  in 1Plelmuy,wrLtinolng/Baﬁhﬁ};r =1
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eqr s in law of a recognised University or egquivalent.

2,598, S lwttpr gt

By 5 BO00 angd lebtbey gdbtd. 6,6.8000 sre anned-
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a2 herewitd 25 Annexurs - X X1, & XIT .

1. ' Thdh with regevds to the

prayraarash 4,13 of the applicabtion the vespondents beg
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o state that tHe‘pmgt ol Acs
advertised thrmmgh Employvment News lssus 21-a27 '3u2y$
2003 as  per the old Feperuitment FRuless and selection
process  conbineed  upte 17.1.2000 and  new Recruitment
wulea WEE nm:ifi&d 17823 BctgﬁQGA"i Eiﬁce the casse shill
unger tanﬁidaraﬁiwﬂ, Lheve was no ﬁE&Ph%It/ Lo readver—
tise the post. Nevmrtheleés meztFrd - o:"recru tments  in
both  the Recr ukap it Rules is by ”t”;nefav‘~wﬁ deputa—

tion" and app 1lcrﬁh dnnu Nt wven qualifiéﬁ o apply Tor

the poast in guestion. -

. ) ' T\ : _
' ' Conta. . 07~



The method of recvuitment greecribed in 31d RH/Rs

o
Hy
ot
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an

awu new Recruitment Fules are given

M&thad of recruitment . as per old FU/Rs:

Transfer on depultation:

a) (i) helding analogous pud?z on regular basis =l

i1y with YRS regular service in the péEtA in  the
scale of pay of Rs.2000-3,0800/- {pre-revised) or équivam
lent, or

iii5 with 7 ynafs regulay service in the post  in  the
Eﬁalﬁ uf pay uf.Rﬁ.Q&@O~d?UO!w'(pre~r@visnd) or enguivas
lent or aﬁd

ypossessing the follmwing gualifications and ewperience
i1y Senior Becondary Certificate or QquivéIEﬂt with  phy-
Eicafahemiﬁt;w/hio ugy/mmthematiam as subliects of shuody.
ii) 3 vears practical experience in a forensic Sui&ﬁce

Laboratody.

Method of recruitment as per new R/Rs:

Deputation (ISTC)/Absorption failing which direct re-

cruitment—

Officers  of the Eﬂqtralf Statre Govi./ W Ts/Fecognissd
. * /

veesaroh Eﬂ;titutiuﬂ“/UIJVP: gities /Pub}la Seohor  wunger—

]

takings/Semi Govi./Statulory of ﬁutunmmous organisation
@) (i) holding analogous postse on regualar Dﬂblﬁ o
ular service in the scale of pay of

C 11} wmith T vears ve

R . 6T00-10,500/- or equivalent, and , -

Contd. . P/
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b} possessing the gducational guallf
ience prescribed for D/FR as under.
i) master s degres of & recopgnised Universilty of pauiva-

ient .,

11y three vears' experience in investigatieon of CHSES

ot Central Sovt/State GDV&Q!UT% or three YBIRTS teachiﬁg.
prpErience  1in & training.iW$tiiut& in  the fiegld of
Forenslic Scisnce.

Master '8 Degres  in SQciDIméy/ﬁrimina}mgy/Bache}mr'5
gegrer in law of & r&ﬁmgniﬁad-Univeréity ar<aquiva}&ﬁt.

ia,  That in  respect of the statements made AN

si

]

it
i
-

i

paragyaph 4.4% and 4.16 wof the application  the

swering respondents have no comment .

13 A' That with regerd to the statemsnte made - in
paragfaph H.17 of the apgiicatiwn the anskering responT
dents heg to state that the applicant ﬁés purely on
adhor and not inkﬁhdrt rerm contyract &s mlaimed. SélECM
vion of candidate eiﬁher on deputation or By girect
recruitman{ je the businsss of UPEL, N@Q Delhi is having

technical expert  in the field who takes the decision

strictly in sccordancs with the procedurs. The applicant

can  not claim regular appointment!;uﬁurptima 3T MEFH,

sarticularly when he is not even & candidate far the

. . Cembtd. . P/
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pest nor he can becams ong of the cendidates Iﬁﬁ}y Govt.
'empléy&e kaving reguired service/swperience and quali-
fications carn apply for the post on depotation banis and
appointed subject to selection bf the URPBC, New Delhi.

in this - connection, an O No. AE-140G1Y7 /7L /B

¥

Estbt (RRY  dt. w.iﬁ 198% issued by DOF & T, new Delhi  is

o

annesed herewith ang marked as Snnpesure- X iH.

ib. o That wilth v tey the etatements  made  in
paragraph  4.18, 4.1% and &4.20  of the instant  applica-

tion  the imwer ing respondents beg to state  thal Lhe

4 +

issued by b nistyy. of Scientific Research end Cidtuwral

Eoffaire, New Delhiu
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The Respondent Mo 8 is not at all in picture
repgarding selsction of the ¢ pspondent No.3 and therefore
there is no ques ion of pubbing pressure. Guestion  of
writing & letter fm UFSE, New Delhi by the ra%vén;if!&
afficer of NEﬁg Shillong (Respondent JD.E} does nol

ariee at &il. The cleim is hypothetical  unwarvanted,

unrall for irvesponsible on the part w2f the dptlxaﬂ“t.
. : H

N ‘ , ‘ Contd. . Pl
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tg stats that  the method of recruitment . as  per new

ciuding short  ferm

hY
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mecruitment  Rules  Deputati

contracty/ absorpbion failing which by direct recrait-

ment . Fresent case relates LQVHECthHtiBﬂ only. Henoe

there is no guesstion of amns'derzng the case of appli-

cant  either by way of taking.om dem phatian, ehort  term

contract/absorotion ov by direct recruitmsnt,
8. That in respect of the statemerts mache in-para—

the respondents

nes  to shtate that the duty ana ramp&ﬁﬁibility of  rese
pondent MNa. © to heach lesson on forensic sciencs whio i
déinm_e fectively «nﬂ pfficientliy. In addition to Q;her
guties ‘ag ang when assigned. Bo far  the sgucational

pualification and

(e Yy

L1

to state that it is a}r rzgy reitevated in bthe para o..

G That with regard to the statements made  in

prPB raph  4.24 of the applioc:
ta' state 1hhh there is no employee in NEPR wviz. Ramesh

Chandra  Doundyal. I the ap 3.1wLnt is referving HRamesh

Chandra it is clariftied that the case gntirely different
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dents

ccant
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p;mmnavd, The R/
gpgrada.zﬁu,the

despld

Fhoto copy of ov
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IR was sent along  with

HWirngi Inshruc-

e reminders.

i - annsxed
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&1, That in cespect of

paragraph

beg te state that Bri F.E.

- of Booountant

against the post

{TE QOG0 BN and was prosoted and

in the xﬂuu*luma

1

intendent

enefit  whatsoewver

rigtration. The present case of
abaorption

rhat the respondent M. does T

C]l..::z? ification

i vast different beptwsen

Govt .  servant  and

avhoe  promotion of regular emnpl

ground  for deciding the case

brez Lhe D& Lo

1ld R/Rs oy new R/Rs the primary
prescyribed is "transfer on dgeputat

lar basis

inn th

T
the scale of re . SN

= .J.
acthee Sy -
with&ut any minoyiby
of tics a&miw
he OA relgtes Lo ap;%i~
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Cparagraph .10 o §.00 of the

UFSE, New Delhi vige their lstier Mol 3/24018) /2004-ADT-3

ata. 172.1.05 who has ssinendt’

g

hraictiy in
The copiles of court
andg  URSC hew Delhid

~
Faa
i
~
8]
-
o
P

verdict in 08 Mo, 1E9/0%

tetter obd.17.4.0% is

: . annexred hereeith as Annesurs - 4V ang ¥V,

9 . 4 - o T U bl 4
=22, That in respect of

raspotdents beg;tn state thaﬁ
the égpiiuatiqn
Ble in as ueké as, on fachte
the instant
dismissedQ~

&3, That with regard to

mar agy ash &

respondents have no comemnl.

4

stanves sbove, and in view of the werdict of the AOpesx

et bhe applicant is nob entil
interim velief &5 prayed

liakle to be dismissed.

v

and 7 of the applicslion  the

the statements " made  in

instant  application  the

are net good  grounds and nobh maintaina-

’
arnt on thalt soount omly

application of the zpplicant is lisble to he

1

mate  in

AITERET ANg

the statements made in

any relief or

.

T

for and  the application is

-
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District 20w ecauw =nd - competent. officer of \thfe

-

& ':S:wL-rr'i'.m respodnents, do herely verify that the- ,'.::}-.c:\"t i

ment. made ,_n parak ]“3:}» /,'(J'o/é /éﬁ/c}}gzhggl[a ‘if:.ra..t_é o omy

knowledge and Umm- made in pay 4,3#1) IS‘ 6U) ;R being

‘matters of apua?d are t%&@_tm:my Cinformstion  oerived

e e {f o which 1 t':';—'el ieve to bhe true and the rests  arg

my humble submissions before thie Hon'ble Tribunald.

o f o . BOO& at Buwahatil

-

Bigratured TETR e,

- . &*
- North Easterg(-"olice‘Academy
: Umsaw (Meghalaya)




/“7

..,,TME.

e Gazette @f@md & s

xrtweart @ P .
. PUBLISHED BY AUTHORH'Y )
g 4 9] ?ff ﬁmﬂ nfrarg, fwm 7, 1990/smrm 16, 1918 -
No. 49 NEW DELHI, SATURDAY, DECEMBER 7, 1996/AGRAITAYANA 16, 1918 oé
RIS SR IR T e ) e - Ce s
' fvamw'f“wmmﬁwmg‘WP!ﬁmmmwaﬁwr ":.’../‘ﬁl'\v{f_l..r
T AT TE ST & o
Sceparate Puging is given to this Part in order that jt- may be filed as a ,,K 1 !d\(“ Vi .
' separate compilation
; N L AT __h.) R trathgsed o '7%‘@““71%7””“%’7:&‘“‘ m Omiug
yir —qwg 3—gv.qwy (i) "]'7/47
PART H~Scction 3—Sub- socl:on (n)

WITH RORIL % A 504 (mr Hatar o BYgae) Al dt srf‘amf‘w? (
waRa Sy A ot far wq e wifafas frag (
General Staiutory Rules (iucluding Orders, Bye-laws etc, of a general Charact

Goverunent of India (other than the Ministry of D:zfence) and by the

ar. u571. [

warfaa gt snaQar ——
(1) 3w 53
(2) wq 11 0

(3) @rry 123

“wemm oAd & L Qh fammrcr uraemﬁ ST oweaad: Qiafy rﬂ Gfi
ES QRIS .«q mf T am A& @ v
TOSET Bt Ag g

& fav faar

vo
J%\Z‘%'

545, ~=TT &I F oy ],
sgifamr wrar @t ug WA A T 12-10-96 1) a:h«;(-m A,

e A wEl A owma T “aqa
“afafirfm

“wfafmfir & wafs = oa sfafryfaa T fav gy
fopes fﬁl’?n J r-n"rumf

=TT g i

H?‘(fuq CP wmmﬂ Ay w}mz) qrat fafy
FRA oo TR &g, I anify wfeafaa i)

er) issued by the Ministrics of the
Central Authoritics (other thaa the

Administration of Union Territorics)

7 HATAd
26 ATFIY,
nfg qa

75 fesd, 1996

T L, ITE (1) i gy

FILfA, H.

1949 ¥ 1953 &§v
429 T freafafas iy -

wmoar sfrearfra frm oo

ICRAARRT Wedl & qrarq oA wer @y g1 fear e

oy A

QB g g

7§ slifqha gt frg
sfafrqfesr a3 wrdey qfwrir sar:rrer grar frafes

MITH, BTAT QTR
(2571)

Govt. of India
lication
Department of Pub
Civil Lines. Delhi-54
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97 qu qa=

ur

(2) fR¥¥ 1640-2000 T T @EqE@ dqA

i gt 9T W qu frafwe @ 9y g,
ar
(3) fr7i* 1400-2300/2600 % & a1 amqe

dgAam Aty Wi 97w ad frgfra G
a@g; W '
(@) wrwim <z dlgmfas afran wfzar | wew
gfyfmafmasas afalras ¥ Swem &
R gfrs faam AR AR weEga d
gag fawdl Fdm o oad @y gfaw waaq |

(alalmfm @y mafy, fed waia e @IR
T o9 v Gl mw dnsffaanr W oo fegla
U A% et fadly wr aseaga w@ oA
sfafagfea «r mafe @ swrwen @ 7d g

Cafas 7 et afefgfm w wErr g
Vgl & fad wfuman o e wmdar wrw
w1 afen @la 7 seww ¥wfus ad)
g 1)

14

9 F JaT AT GURT FCT AFEF

New Do, the 26th November, 1996 !

G.S.R. 546.—In excrcisc of the powers conferred by the
proviso to article 309 of the Coustitution, the President here-
by mukes the following rules regulating the method of re-
cruitment to the posts ¢f Assistint Director (Scientific Aids)
and Deputy Assistant Director {Police Science) in the North
Eastern Police Academy, Bavupuni namely j—

1. Short title and commencement.—(1) . These, rules may
be called the Nortit Eastern Police Academy, Barapani Assis-
tunt Dircctor (Scicntific Alds) and Decputy Assistant Direc-
tor (Police Scicnce) Recruitment Rules, 1996,

(2) Thcy‘ shall come into force on the date of their publi-
cation in the Officinl  Gazelte.

2. Number of post, classification and scales of pay.—The
nuimber of the said post, its classification and the scales of
pay atlached thercio shall be specific in columns 2 to 4
ot (he Schedule wunexed to chiese rulee

aTmlid

[#1. @. 41f15/96——T7, %. 1]
Al @, b, fRRus (. £ 4))

3. Mcthod of recruitment, age limit, qualifications ctc.—
The method of recruitment to the said post, age limit, quali-
lications and ather matters relating thereto shall be as speci
fied in columns 5 to 14 of the said Schedule,

4. -Disqualification.—No
(a)

person,—

who has enlered into or contracled a marriage with
a person having a spouse living, or

(h)

who, having a spouse living, has enfered inlo of
contracted o marringe with any person,

shall be cligible for appointment to the said post :

Provided that Central Government, if satisficd that such
marriage is permissible under the personal law npplicable to
such person and the other paity 1o the marringe and that
there are other grounds for so doing cxempt any person fram
the operation of this rule.

5. Power to relax.—Where the Central Government is of
the opipion thal it is necessary or cxpedient so to do, it

Asstt Controller Business)
Govt of India
Department of Publication
Civil Lines. Delhi-54
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DE L IMER 7. 1‘)96 ’AGRA}‘AYANA 16, 1913
"“—':..’:'..';-"—" ’:_—':-:'—:'_:"_:'.’:-—:;71:.—"—_ ""-—;_-T—-’—"—"——-‘_"Z:’:—"'——_—_f;f_—_‘—
in these rules hall affect 1c<crv1honb<
¢

¢ssions xcqmrcd to

6. Saving. —Nothing
Scheduled Tribes.

be “c"“l"d in \\nlm" and reloxation of age limit and other conc
for the Scheduled Castes,

und
janico

y order, for pensons 10
cnn\ull.mon wilh the Union Public Service Commission provulcd
Ex-scrvicemen and other cateporics of porsons in nccord
.. 1 A
ox any of the prov intony o ese rules with respect of any with the orders issucd by the Central Government from time
s or calegory of  persons. o time in this regdr
SCHEDULE
fame of the post '.\'umb,t ef Clmsxﬁcmon Scale of pay Whether selec- Age limit for
pOSLS _ tion or non- dircet recruits
' : sclection post
2 3 4 5 06
o e e e i T T T T T T
Rs. 2200-75-2800- Not applicable Not applicable

S General Central
Services Group
A, Gazetted,
Non- Mm\sterml

EB-100-4000

(1990)

(Scientific A iad
‘ ayubject L

variation
dependent on
_ workload.
Whethet bcncht of Lducationd land thlhcx age and period of pxobmon Mckhod of recruit-
added years of scrvice:  othel qu.111ﬁ<:.1tlolls . educational qualx- if any ment whether by
admissible under rule 30 1t quired for digect- . fications pxcscribcd ' dircct “recruitment
of the Ccntml Civil recruils for direct recruits or by deputation/
Services o cuswx j ‘ will apply in the transfer and
Rules; | 1972 : cade of promotees percentage of the
. vacancics to be
Glled by various
_ methods
-1 8 9 10 1l
T T —
Not applicable Noti 1ppllC'\ble Not applicabl Not applicable Tmmlcr on
dcpulatlon

e e e —

Cucumsmnccs in

__——-___._...._-__——._-.— e e s

By L romotlon/duﬁﬁtdt1on/u'msfcr, grades Ifa DLp'utmcntal
made Promotion Commit- which the Union
public Bervice:
Commission is {0
be consulled.in
makmg rccrmlmcnt

e _—_....._-___..——_._—-.__.—

] .

In CaSe of xc\,lun i
L m;u.;uu Lation/transfer to be

from which promit
tee exists, what is

its composition

12
i D\pvm ou Olhccn under the Central/State Govts.f Not ahplicnblc Consultation wuh
Union Public
Service Commis-

r basis; or -
le of <ion necessary.

Union Territorizs.
(a) (x) Holding v 1o
uS with 3 ,c‘us rezular se

Rs: 2000-3500 or equivalent: OF

ogous: posts on rcgula
rvice in posts in tac 5Cit

(iii) with 7 years <-ular service 1 posts i1 the scalc of
_ Rs. Lcu—- r L(lulvdlud, and ‘ ,
et e N e T T

ntroller (Business)
Govt of India

Department of Publication
Civial Timoan Nalkid =4

As




12 S
(b) Possessing the Juit g oations and experjence:
: (1) Sernr Scecon ary Ui e or equivalent with Physics/
Chemisiry/ison gyt aatics as subjeet (5) ol study;
(ii) Thive years pro st ex wonce in a Forensic Scicnce
Lot vroiory.
(Period of de - non netudimg o od of deputation in another ex-
cadre post..cld imine wawely ;o cding this appointment in the
same or Su - o other . anisati o Jdepartinent of the Central Govt. .
shallordti. 0o nuet aeeed cyears. The  maximum age
limit for ap . cintmer 1o gras. on deputation shall be, not
exceeding 36 years, woon the ¢f g date of receipt of dpplica- B
“tions).
1 3 4 5 6
S e ¢
L
2. Deputy oistunt *3 : General Central Rs. 2000-69- Not applicable  Not applicable
Director (Police SR Scrvices - 2300-EB-75-
Scicnce; Subjuc o covariae Group-B 3200-100-3500 |
pon de o dent  Gazetted, Non-
onwe o oad, Ministerial
. e e e U ~
7 & 9 _ [0 - 11
e - — e i e e ¢ s = abbeloacitd ——————-—-~~--‘———-T——-——~—~-—— \—— —_—— —-——-.-A-—-« — e - —_—— — —— —— —
“Not applicubic iNolaps ..able Not applicable Not applicable  Transler on deputation
12 ’ 13 14
Transfer on eputation—Oflicer. 1 the Central/Stite GO\"[Q./UlliOH Not applicahle Consu,l.mlion wilh
Terriiorics - — ' Union Public  Scrvice
Commission necessary .
(1)(i) Holding analogou. posts i regular basis; or
(i1) with thige years regaiar seiv,.v ih posts in the scale of Rs. 1640- - : . . . . Ny

2900 or cquivalent; oy
(iii) with 8 years regular service o, posts in the scale of Rs, 1400-
2300/2600 or cquivalent; and ‘

(b) posscssing 3 years poofessionsl oxpericnee in the application of
Indian Penat Code/Ciiminal Procedure Code/Evidence Act/
Minor Act-and allicd matters on Police Scicnee and crime
investigation.

(Period of deputation including periad of deputation in another ex-
cadre post held iminediately preceding this appointment in the same
or some othicr organinution/depuciment of the Central Govt, shall
ordinarily not to eaczrd three years.  The maximum age limit for
appointment by iransive on deputgtion shall bz, not exceeding 56
years as on the closing date of ruceipt of applications.)

. /d (I'. No. 4/15/96-NE-11]
AﬁDU : Smt. L. Tochhong, Dircctor (NEC)

A ogtoller ' Business)
Govt of India .

Department of Pu-bhf:atlon
- Civil Lines. Delhi-54
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Government of India
North Eastern Police Academy

Umsaw, 793 123, Umiam, Meghalaya Q@ oy ,)@
’ T \

".cﬁ) ) N e <N . - . ”~ e . ) i/
! Wt Ii?:_ﬁEPAiApptt(ADSA)/6/99/ f)é ,ébo Dt. Umsaw, the/ D Mar 04.
To,
The Deputy Secretary \

Union Public Service Commission,
- Dholpur House,

Shajahan Road,

New Delhi- 110 011.

Sub :- - Selection of Assistant Director (Scientific Aids )on transfer on deputation in the
scale of pay of the Rs. 8000-275-13,500/-p.m.

Sir, : . .
To fill up 1 (one) post of Assistant Director (Scientific Aids), advertisement was
made in the Employment News issue 21-27 June, 2003 and also circulated Central/State/UTs

Governments. In response, | (one) candidate has submitted application for appointment on

deputation basis.

1t will be seen from the enclosed statement that Shri P Sharma, SSA of NICFS,

Govt of India, Ministry of Home Affairs, Delhi has more than 20 years of working experience
~in the filed of Forensic Chemistry in the National Instt. of Crimonolgy and Forensic Science,
therefore, he is eligible as per notified Rectt. Rules and his case is recommended for selection

on deputation. )

, Proforma for selection of officer for appointment on députation duly filled in is
forward herewith along with other relevant papers as per the details given below —

TR e

1. Proforma showing the names and qualification possessed by the candidates those
prescribed in the Recruitment Rules, P-81/c

Check List for deputation/absorption, P- 82 to 84/c..

Proforma referring to the UPSC, P-85to 87/c.

Applications/Bio data received from the candidates in original, P-88to 94/c. - )
ACR for last 5 yrs in r/O Shri P Sharma, SSA - P-95 t0 99/¢ '
Copy of the advertisement in the Employment News, P - 100/c.

Vacancy circular all over India, p- 101to 106/c.

Notified Rectt. Rules for the post of Asstt. Director (3249, P-107 to 112/c.

N

This year these-are 2(two) Basic Training Courses in respect of Sls & DySps of
N E Region are going on and there are already 104 trainees & 26 more are expected to resume
training shortly. But, this Academy is facing acute shortage of staff as most of the posts in
officers grade are presently lying vacant despite our best efforts to fill up on deputation basis,4s a
result it has to depend on the Adhoc appointees/Guest Lecturers on payment of suitable

honorarium.
This arrangement is neither adequate nor technically correct.

As such, it is requested that the selection of Assistant Director (Scientific Aids)
on deputation may kindly be made at the earliest .

Yours.faithfully,

0 / 0-4
(1 Pachuau, IPS)-—"
Enclo : a.s.a. Director
ge

Q\G * ok
g _
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/PROFORMA SHOWING NAMES & QUALIFICATIONS POSSESSED BY CANDIDATES & THOSE PRESCRIBED IN R/Rs.
PN

1. [ Name of-Officer

| lic

Present Post
held with date
& scale of Pay
and Pay therein

Essential

(Required
as per R.Rs.)

Qualifications

(Possessed by officer)

Shri P. Sharma

/971955

S.S.A
(Chemistry)
w.ef 3.1.89 Rs.
3500-9000/-
Basic Pay Rs.
7025/-

1.Senior Secondary
Certificate or
Equivalaent with
Physics /
Chemistrv/Biology/
Mathmatics as
subject(s) of study.
2.Three vears
Practical experience
in a Forensic Science
Laboratory

1.B.Sc.
1. AIC (AIC by examination
is recognised as equivalent
M.SC in Chemistry with spl.
Papers.
a.  Analysis of drugs
& Pharmaccuticals.
b. Analvsis connected

with Forensic
Chemistry
ii.  Ph.D  (Synonpsis of

thesis submitted (o Punjabi
University. Patiala 1o carry
out rescarch work on the
topic (fr:‘cro-chemical and
toxicological  studies of
modern  tranquility  drugs
related to phenothiazines

analogus posts on
regular basis or

(i) with 3 vrs.
regular service tn
posts in the scale
of Rs.  6300/--
10500/~ or
cquivalent or

(Gily with 7 wrs.
rcgular service in
posts in the scale
of Rs. 3300-9000/-
or equivalent

Eligibility Service Whether Biodata | Remarks
In terms of scale C.Rs Eligible/
of pay Complete Incligible
' / The reason
Reqd. as per R.R. Posscssed | Receipt thereof.
by the
Officer
Transfer on More than | Yes. Yes (in Eligible
deputation 13 yrs. In copies original)
Officers under the | the scale of | enclosed
Cemtral / state | - Rs. 3500-
Govts/Uts. 9000/- p.m.
a.(i) Holding :

¢

|/ 7
< //711////

(T.Pac{uai‘x) IPS

Director

Yy

A9
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o Government of India
N ash ’ North Eastern Police Academy : 2
™, Bl ‘
i.'\l'l Umsaw, 793 123, Umiam, Meghalaya "\IJ
”No NEPA/Apptt(ADSA)/6/99/ 4% Dtd. Umsaw, the)%/ Xprll 04.
To, .

Shri Amar Nath,

Under Secretary,

U.P.S.C, Dholpur House,

Shajahan Road, New Delhi- 110 011.

Sub :- Transfer on deputation to the post of Assistant Director (Scientific Aids), _

North Eastern Police Academy. ;)_HL[/ ¢
Sir, o L7

While referring to your letter F. No. 3/24(18)/2004-ADT-3 dtd.
31/3/2004 and annexure thereto, I am to state (parawise) as follows :-

Recruitment Rules for the post of Assistant Director (Scientific Aids)
was notified vide F. No. 4/15/96-NE.Il dtd. 26/11/1996. Basing on the notified
Recruitment Rules the post was advertised through Employment News and circulated
all over India on following occasions :

(a)  Dec-1996

(b)  Oct-1997

(©) Nov.-1998

(d)  Oct-2002 &

(e) June-2003

v But due to non- availability of the suitable candidate UPSC turned
down the case on 2 occasions & one occasion by NEPA itself. In response to
advertisement dtd. Oct 2002, this office received one in-complete application in respect
of Shri P Sharma, SSA(Chem.),NICFS, Delhi, therefore, this case was not referred to
your deptt. post was re-advertised during June 2003 but there was no response from
any quarter: Finding no other alternative way, NICFS, Delhi, was approached to send
the Bio-data along with last 5 yrs' ACRs etc. of Shri P Sharma. On receipt of the Blo-
data and ACRs, the case was referred to UPSC for consideration.

Despite our best efforts the post in question could not be filled up on
deputation compelling this institution to resort to ad-hoc appointment by way of
breaking service from Nov. 1997 onwards and is continuing.

2. So far as the statement showing major/minor penalties imposed in
respect of candidate during last 10 years is concerned, this office has written to the
deptt of NICFS, Delhi to submit the same immediately. On receipt of the same will be
.sent to your department.

3. Please refer para 1 above.

/m \ ’ Yours faithfully,
-y

(T Pachuau IP'S)

m Director

57c
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INFORMATION
Do e 10T i Dstitintion s registered under the Registration of Societies Act XXI =
/ ol v Repd, Noo sy 1o of 3928'1929). ‘ :
f:":i PILTOWSEP (FQC, - A Chemist not below 28 years. who in the opimion of the Council
/ hias dore gzl researcl wark of a high order or has beer engaged in important asalytical,
predactior, censuluny o similze work of a general or specinlised character— Admission Fec
Rs, 120, Annuzl Seheeriptivn: Rs. 120/- (LIFF FELIOWSHIP R, 1800/-) (Outside Indja—
§ 200 20d 3 430,00 The wature and respoﬁsibjlity af the: rosition held by him will be taken
Cinmo consideration alony with cny thesis ot report on techaological subjects submitted by him. An
! Associute Mgy apply for Fellowship only after five vears (tomy (e date of eleetion us Associute.
| ASSOCIATESHIP (ALL.C) without exanynation- A chemist. ot below 23 years, engaged
i the rraciice of enemistry fr wh least five years in 2 munnst satisfactory to the Council-
Admission Fee'Rs. 110, 1+ Annual Subscription Rs. 110/~ (LIfL: ASSOCIATESHIP—Rs. 1650/-)
voutside Ind'a $ 25,00 and 3 275.00).
ASSOCTATESHIP (ALLCH v examination —A.].C. diploma in Group A (Analytical
Chemistry' cbtained by Fxamination s recognised by the Urion Government as tquivalent
(6. M.SC. dearce in CLemistry for purposcs of recruitment of chemists and is recogniscd in the
Indwan Lrugs ACT, etc, AT The tme of Registration, candidates should have 3 years® professional
eaperience alter gradustion in chemistry (i. e. 4 veary' cxperience at the time of the
Lsamination after orc vear:, Avplication form for Re zistrarion and connected informaticn are

<

availible from: Ise dpril o Isih Navember and lust date fur submission of epplication along
With el other requived matters is 30th Nevember of 4 vear for appearing st the A.LC,
Fxamination of the nex: vedr (Syllabus at Rs. 15/ pec copy uad Questions at Rs, [$/- Per
vedr asavailibles.

MENMBLERSITIP- A graduate, with chemistry as orc of the subjects, not below 2] vears :
Admisiion Fee~ Ry, 100/- © Annual Subseription— Ry, (/- \LIFE MEMBERSH]|P R, 1500/)
Cutside India—.$ 20 Qp and § 300°00).

Application to any  of these categories should be submitted in the prescribed form for |
et citegory available on scnding Rs. 5/- stamped. 2ddressed envelopa. No Admission fce
1S pavable for & change in the Calegory of corporate men:bership, Bimonthly Journal of the
Institution of Chemists tIndiu), ISSN : 0020-3254 is available 1o members for 2004—Rs. 60/~
for qutside Indiz—S 7.001 but querterly Proceedings-frec, |y is difficult to supply back
145 1e5 10 defaulter members 2fter clearance of arrear jn subscription.

Firms, institutes or individuals, pot otherwise cligible for aboye memberships, may
subseribe lor 2005 (o the Journal of the Institution of Chemists {India), inland rate (anoual)—
Re seep- tinele jasule Ry 20/-) : forcign ‘votc ‘annualy g 2¢,00 (UB.A) o £ 18.00 .
Rs. 7CO/- isingle issue 6.00 or £ 4.50 or Rs. 120/- . The annual subscription (in India) for
the Proceedings of (e Instiution of Chemists ({ndia), ISSN 0369-3599, for 2004 is Rs. 125/
(single copy Rs, 40/ | Payments by Moncy Order or A/c Payee D, D,

e order to wiuid misiielivery of mails gl] menbers and  subscribers are Particularly
reguested to intimare the oflice of the Iustitution ahpyy any change of address ay the earitest,

All communicutions should be sddressed 1o the Hony, Scerctary, Tnstitution of Chemists
tTndia . 1 14, DR, BIRESIT GUHA ROAD, KOLKATA— 100 017,

Telegrophic ¢ddress —CLEMPROF KOLKATA—70¢ 017, Tclcp!mnc—.-2240~3832 (15.12.03,

N T e _ e L R . .
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/
The Joint Secretary (N.E)
Ministry of Home Aflairs
Govt. of India, New Delhi

Sub .- Proposal for Amendment of Recruitment Rules of Deputy Director (lndoor) / Assistant
Director (Scientific Aids) / Deputy Assistant Director (Police Science).

Sir.

It is to inform you that the North Eastern Police Academy which was set up at Barapani,
Meghalaya in the year 1978 based on the proposal almost entirely in line on the recommendations made by the
Gore Committee on police training, It is facing a serious crisis in isetting suitable faculty support for imparting
training to the basic DySP (Probationer) / Sub-Inspector (Cadet) of civil police of the North Eastern States. The
present criss, in addition to other reasons are due to the impractice! Recruitment Rules which in the present rime
have become unattractive to invite suitable trainers on deputation from either police / judicial services / retired
Armed Force Personnel. Moreso, NEPA being located in far North east / Isolation from nearest town which is
about 25 Kms. from Shillong and also with the present turmoil in North Last, there is less attraction for officers
from the other states to opt for these jobs. You will agree with me thar for training the police ofticers of the states,
we require Civil Police Officers as trainers besides other faculties from the other branches. I would say without
hesitation that the best suited trainers would be the officers who ha served these North Eastern State and having
ficld experiences.

It "has been our bitter experiences, that even petting retired person, as‘ & guest lecturer /
consultant 1s difficult as the incentives is not very attractive. The «ther drawback for not getting the state police
officers 15 the disparity in the scale of pay in the same training centre. Where officers from Central Police
Organisations (CPQ’s) like CRPF / BSF draw their central pay. the state police officers are given their state pay
with negligible percentage of deputation / training allowance P ’

Hence, it is for these cumulative reasons that on number of occasion against the advertiscment
of the posts. the response from the Civil Police was nil. As such these posts of Civil Police officers have been
- filled up trom CPO’s to keep the post existing. Against the two posts of Deputy Director, there is only one police
i officer of rank of Addl. Supdt. of Police (Dy. Director, Indoor) veho is also to © ¢ repatriate soon. Even all the Gy
" posts of Assistant Directors & lying vacant for want of suitable volunteers. Also against the 3 (three) posts of
Deputy Assistant Director, 1 (one) post is filled up by Central Reserve Police Force (CRPF) officer and other
filled up by the ofticer from National Crime Record Bureau (NCR3). The officer from NCRB is also likely to be
repatriate on May '99. One post of Deputy Assistant Dircctor is lving vacant for suitable candidate. Thus, the
Academy will be lefl with no officer afler their repatriation.

The post of Assistant Director (Scientific Aids) which could not be filled up for the last 7
(seven) years inspite of several wide circulations is managed on ad.woc appeintment basis. The faculty of this post
is required o train the trainees about the utility of scientific evidenc in Crime Investigation. This subject needs to
be given more weightage in training the basic officers, especially when the crime are becoming more
sophisticated in the present time. It was quite astonishing that this post which required to train police officers of
the rank of DySP who are mostly post graduate. The essential quali‘ication in the approve R/R of the said post had
been kept as passed 10+2 qualifications. This certainly requires in amendment as far as the qualification and
recruitment is concerned. The recruitment for this post also bein; very selective (transfer on deputation) only
needs-to be more broad based and as such the earlier proposed R/R needs to be revised to include field / service
from where suitable candidate can be recruited. Here 1 strongly recummend the provision of direct recruitment as
prevailing in the recruitment rule of Assistant Director (Lecturer) NEPA in similar scale.
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: "‘) ¢ ~This year the Academy is having the responsibility. of training about 100 (hundred) trainee
officers of the 7 (seven) Ne:th Eastern States for the Basic Course which wou'l:.i last for 'completc 12 (twelve) e(‘)(
wgnths, Beside this Basic Course we have the commitment to t;ain In-service officers in many other course
«. ¢ during different period of the year. The North Eastern Police Academy cannot shun this great
respou. -ility on the ground of lack of adequate trainers. Further, the shortage of trainers as 'tell cvery year QUC 10
impractical R/R which does no longer attract willing and suitable tiainer, is greally hampering the traming in l.hc
Police Academy and as such the existing proposed R/R needs to be revised / amended to include field / service
from where suitable candidate can be recruited. '
g
_ Therefor, there is an inescapable requirement for amendment of R/R so that we may get suitable
" and willing police officers to be appointed as trainers. Having, no other additional mode of procedure for
appoimtment 1o select trainers for the police training institute, it would be advisable to make an effort for broad
~ basing the sclection procedure of selecting state police officers / other experts with adequate field experience

which is essential for the Police Training Academy. :

« It 1y therefore requested that Department of personnel and training / the Union Public Service
Comnussion may kindly approve making necessary amendments in the carlier R/R permitied by Government of
India, Ministry of Personnel, Public Grigvances and pension: (Department of Personnel and Training)
OM No.14017/.2/97-Estt (RR) dated the 25 May, 1998. We projose to amend the R/R 1o make it more broad-
base by including the enclosed additional mode of recruitment as indicated against the post.

—T1 would further like to add that in addition to the amendment of recruitment rules of the post
indicated. if the existing provision for re-employment lor the Armed Force Personnel, could also be extended to
the State Police ofticers in the post of Dy. Director (indoor) and Dv. Asstt. Director (Police Science), we may get
state police oflicers who have taken voluntary retirement / willing 1o take voluntary retirement for re-cmployment
for the said posts. Here 1 would like to make a mention that any Armed Force personnel thigugh possessing a
Degree in Law cannot teach civil police related subjects in the Indoor training as their job is totally inconsistent
with the department related to. Hence, at any given point of time we can never get such a candidate [or this post

| from the Army. , ‘ '

' v It is therefore requested that UPSC may please oe moved lor approving different  mode of
recruitment. as given in the proposed Recruitment Rules. The provision of re-employment of State Bolicg ofTicer
upto the age of supernuation with reference to Civil post could be kept as an additional means for selection on
failure of getting suitable candidate by transfer on deputation / re-employment as laid down for Armed Foree
Personnel <«

L. therefore propose to fill up the above sanctioned posts by the method  of recruitment as

indicated against these posts as per revised annexure - 1'(A,B,C) which may please be approved and intimated.

Yours faithfully
Y
/z L ' e
(K K Jha, IPS)
Director

Copv to -

Linder Secretary (R.R.) UPSC, Dholpur House, New Delhi for information.
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/( T North Eastern Police Academy * / /\
/4 Government of India /\

et Ministry of Home Affairs - ‘
! e 4 :
e Umsaw : 793 123 : Umiam : Meghalaya /

[ 2 b — 1oy i
No. 'NEPA/Apptt(ADSA)/6/99//A 7\/{ (/ﬁed,)Umsaw, the /_gm, June’99.

/ ‘ Shri L Shyam Kumar is hereby appointed as Asstt. Director
(Scientific Aids) on ad-hoc basis for a period of 179 days with effect from
the forenoon of 18/6/99 to 13/12/99 afternoon or till a regular appointment
of Asstt. Director (Scientific Aids) is made which-ever is earlier, in the
scale of pay of Rs.8000-27 5.13500/- p.m. plus other allowances as
admissible to the Central Government Employees from time to time.

e e g | e BRI IR LI
SRS TESIA SR By AN R LR T A R T

The ad-hoc appointment however will not make Shri L Shyam
K umar entitled to claim any regular appointment. | | 7{%

1 L %
| <1£.1<Jh/$3i -
- AN Director
Memo. /4?7"’[/ } E /ue

No. NEPA/Apptt(ADSA)/6/99/ Dtd. Umsaw, the/ ) th, June’99.

Copy to :- _ ) : » e

1) The Director (NE-II), Govt. }The matter relating to the
of India, Ministry of Home Yselection of Asstt. Director
Affairs, New Delhi. - Y(Sc. Aids) is under process

: }and likely to take

2) The Under Secretary, UPSC, }some time. Services of an
Dholpur  House, Shajahan YAsstt. Director (Sc. Aids) 1s
Road, New Delhi. Yessential  in  Vview of

Yongoing training programmes

'3) The RPAO(IB), Shillong-03.

4) The A/cs Section, NEPA, Umsaw, Barapani.

5) Shri L Shyam Kumar, Asstt. Director (Scientific Aids) — for
information & necessary action, pl.

6) Personal file.

7) Office order file.

(K.K.Jha)

Director
M}DQ HAHRETH
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Employment News 21 -- 27 June 2003
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Government of India
-al Ungver 'ty of
al W “North Eastern Police Academy
Cydture o Y.
.f?_a_‘_ mholex Umsaw, Umiam-793123
itestd Hall  mple .{Meghalaya)

Jﬂit'” One post each of Deputy Diractor (indoor) in the scale of pay of Rs.10,000-325-
hubaneswar-7 009 15,200/ p.m., Assistant Director (Scientific Aids) in the scale of pay of Rs. 8000-
2535484, Fax 275-13,500/-p.m., 2 {two) posts of Assistant Director (Law) in the scale of pay of

Corrigendun > R3.8000-275-13,500/-p.m. & 2 { two) posls of Depuly Assistant Dlrec{or (Police
rtisement pub Science ) in the scale of pay of Rs. 6500-200-10,500/-p.m. are required to be
h May 20t filled up in this institution as per details given below :
1'301 ay 1. Deputy Director (Indoor)
Employment ! Method of Recrultment
ing disciplines : dad 10 | yangter on deputation (Including Short Term Contract).
specified un 11 provious |, gom amongst officers of Central/State Police Organizations :
isement for rac  fiment of (a) () holding analogous posts on regular basis; or (i} with 5 years regular
sors/ReadersiLoc  fis service in posts in the scale of Rs. 8000-13,500 or equivalent. and (b) Possessing
- ¢ South/Soutl’ [ist Asian | 4 years' expariance of Teaching/Training in Law in Police Training institute. or
s : Other Socia: f »nces and | g "\, police Service Officars/Officers of State Judicial Service :
wties. Prefarence [ -1 b6 gven | 4y 1)) nolding analogous posts on regufar basis; or (ii) with 5 years regular
archand publicat/  perianing ) 40yicq in posts in the scale of Rs.8000- 13,500 or equivalent; o
scts of culture C. Officers under the Central/State Governmems/Union Torritories/Collagas of
- 4 Origsan Styc Onssan | gacognized Universities ;
yiunguistic H}S o (a) (i) holding analogous posts on regular basis; or (||) with 5 years' regular
1ta of applicatin - -nded upto service in posts in the scale ol Rs. 8000-13,500 or equivalent or (iii) with 8
years' regular service In posts in the scale of Rs. 6500-10,500 or equivalent:
Reglatrar | ong (b) Possassing the following Educational qualifications and experience ;
" (i) Degree in Law lrom a recognized University or equivalent with 3 years’
thi ng experlence of teaching Law subjects In an Institution/College.
For Armed Forces Personnel
Yransfer on Deputation/Re-employment
wur Tha Armed Forces Personnael of the rank of Major and above who are due to
retire of to be transferred to reserve within & period of one year and possess
Degree in Law from a Recognized University or equivalent with 3 years
! Number | experience of teaching Law subjects in an Institution/College shall also be
ished by | considered. It selected, such officers will be given deputation terms upto the
- issue of | date on which they are due for release from the Armed Forces; therealter they
iglilingup | may be continued on re-employmant tarms. In case such eligible officers have
istaft.The | been retired or have been transferred to reserve before the actual selection to
»enotedin | the post Is made, thelr appointment will be on re-employment basls (Re-
employment upto the age of superannuation with reference to civil posts).
202d {Period of deputalion/contract including period of deputation/contract in another
! Sahayak ex-cadre posrhgld immediately preceding this appointment in the same or some
32 Years other organization/dapartment of the Central Government shall ordinarily not
exceed 3 years. The maximum age limit for appointment by transfer on deputation
Road {including short-term contract) shall be not exceeding 56 yeass as onthe closing
Iy Planning dale of the recaipt of applications ).
:endant Period of probation 2 years for Armed Forces Personnel Re-employed.
27 Years 2, Aeslstant Direclor (Sclentific Aids)
Method of Recrultment
) candidate may somit their | Transfer on deputation
tion to the Gen: | Manager | Officers under the Central/State Govts./UTs.
ince Clothln  Factory, | (a) (i) holding analogous posts on regular basis; or (i) with 3 years regular
ihanpur within  Jaysolthe | service in posts in the scale of Rs. 6500-10,500 or equivalent; o (lil) with 7
tion of agvertiser . yeass' regular service In posts in the scale of pay of 5500-9000 or equivalent;
150(197)2003 and (b) pogsessing the following qualifications and exparience :
: EN12/83 {1 (i) Senior Secondary Cartificate or equivalent with Physlcs/Chemistry /Blology /
Defenc Research & Development Organisation

inal Ballistics Research Laboratory, Sector 30, Chandlgarh
{1or the post mentioned below :

o. Name o!f
Post

Age Limit

.of Post  Pay Scale Quallﬂcaﬂon

Mathematics as subjeci(s) of r.tudy. (1) 3 years practical experionce In Forensic
Science Laboratory.

{Period of-deputation including period of déjutation In another ex-padre post
held -immediately preceding this.appointme In the same or 1pme other
organization/department of the Central Govt. all ordinarlty not tp excead 3
years. The maximum age limit for appolntment b, vanster on da on shall
be, not exceeding 56 years, as onthe closing datesf racalpt of applications.)
3. Assistant Director (Law)
Mathod of Recruitment &Q
Tranefer on deputation (Includlr\y Short Term Com..;g)

Officers under the Central/State Goyis./recognized Univettias Mralning Inettules
recognized by the Central/State Governmants. - -
(a) (i) holding analogous posts on ragular basis; or (Il) whhwsgg yoars' rogular
service In posts in the scale of Rs. 8500-10,500 or equivale; gng

(b) possessing the following educational qualifications and exigncg :

)

Essentlal : (i) Degree in Law from a recognized University Coquivalent (i)
Two years experience of teaching Law In an Institution/College.

For Armed Forces Personnsl

Transfer on deputatior/Re-employment.

The Armad Forces Personnal of the rank of Second Lieutenant and wewho
are dus 1o retire or who are lo be translerrad lo reserve Within a park of one

year and having the requisite qua!;ﬂcatlon and experience prescribad 8y oy,

be cansiderad. Such person would ba glven deputation terms uplo the ¢ o | :

which they are due to release from the Armed Forces., thereafter they m‘u
continued onre-employment. In case by the time the selection procasa s f
the Armed Forces Personnal tetite of age Yransferred o reserve, thoy may\
appointad on re-employment, it selected.
(Period of deputalion including period of deputation In another ex-cadm pOll
held immediately praceding this appointment in the same or some other
orgamzauon/uepanment of the Central Governmaent shall ordinarlly pot to axcead
three years. The maximum age fimit for transfer on deputation. (including short
term contract) shall be, not exceedxng 56 years, as on the closing dale of recalpt
of applications).
Perlod of probation : 2 years for Armod Forces Personnel ro-employad
4, Deputy Asslstant Director (Pollce ‘Sclence)
~Method of Recrultment -
Transfer on Deputation I
Otficers ol the Central/State Govts /JUTs
(a) (i) holding analogous post onregular basis; ot (ll) with three yeass regular
service in posts in the scale of Rs. 5,500-9000 or equivalent; Or (i) with eight
years regular service in posts in the scale of Rs. 4500-7000/ Rs. 5000- 8000 of
equivalent; and
(b) possessing three years prolenlonaj axperlence In the application of IPC/
CrPC/Evidance Act/Minor Act and’ alh.. matters on Pohce Sclence and Crime
Investigation.
(Period of deputation including period of deputation in another ex-cadie post
held immediately precading thls appolntment In the same or some other
orgznizatiorvdepartment of the CQnual Govt. shall ordinarily not fo exceed 3
years. The maximum age limit for, appointment by transfer on dapytaﬂon shall
be, not axceeding 56 years, as on the closing date of recalpt of applications.)
Application along with Bio-data should reach the undarsigned wlwn 80 days
from the date of publication along with last 5 years confidential rapom Whik /
forwarding applications it may kindly be confirmed whethaer there is any viglance '
case and disciplinary proceedings either pending or contemplated agalnst any
of the applicants. Applications which' are not accompanied by the relevant
particulars or otherwise incomplete or'received after the last date Is over, wil
not be entertained. The candidates who apply for the post will not be allowsd o
withdraw their candidature subseguently.
BIO-DATA PROFORMA
1. Name and address in block lattar :
2. Dato of Birth (In Christian era) .
3. Date of retirement under Can(ralISlata Gowvt. rules :
4. Educational Qualifications
5.Whether Educational and otherqualifications required for the post afe satlsfiod.
(i any qualification has been treatad a3 equivalent to the one prescrlbod Inthe
rules, state the aulhorlly for the same ).

(7. Pachuay, IP§)
Dlrector

Admin 3 posl 3050-75-3950- Senior Secondary School Certificate 18 to 25 years
Assistant 80-4590 recognized by the Central/State Govt.  {relaxable 10 Qualfi )
A Typing Speed : Accurate speed of years for Physical Ru X z:llorﬁxperlenca OuallﬂugJoNExperlence
(Hings typing in Hindi at the speed 25 words  handicapped) E“‘“ 'u - P°"°“°" by the officer
Typist) per minute OR accurate speed of 8000 ssential(1) (2) (3) (4)
. Koy dapressions per hour for-Data entry 6. Please slate clearly wnather In mo llght of entries made by you above, you
in Computer. meet the requirements of the post. 2
) minimum Deslrable : Knowledge of Computer 7. Detalls of Employment, in chronological order, enclose a sepasate shesl, duly
160 of operation of pass in Computer Course at authenticated by your signatura, if the space below ls Insufficient
Ability should O Level. Preference will be given to Office | Instt. | Orgn. | Poat [:From [To | Scaleof |HNatureof
10% candidates having knowledge of both held pay and |dulles
Hindi and English Typing. ; | basic pay
zo of Outy : C!  siguh/Ramgarh Distt Pahghkula (Haryana). 8. Nature of present omploymenll . ad-hoc or temporary of quas! permanent

dications neatly
stics Research
aronological 0ro
ad for tasVinter

ed/hand writton on the preSgribed application form may be sent to the Director, Terminal
oratory, Sector 30, Chandigari\ 60030 alongwith attested copies of educational qualifications
Age & SC/ST/OBC cerllicates Wthin one month of the date of advertisement. Candidates
& will have to preduce original ational/age/caste certificates at the ime of interview.

'didates who . ready working in Cehtral/Stale"GovIRSU, are required to ubtaln ‘No ob]ecllon certificate’
n thelr omploy- "ind altach.the same with applicationorm. -
) crucial date-for  termination the age limit : 30 Jun 2003 ROl NO....vcone

PROFORMA (To be filed by office)
'PLICATION FC  (HE'POST

(WRITE THE NAME OF POST APPNED FOR)

ame (in Block | ars)
ather's/Husban:  ‘ame Latest
ate of Birth . Photo'to
/hather balongs  SC/STIOBC (if yes, lick the concerned and also attachgertificate) be pasted
Inether you are  ysically Handicapped? if yes. mention degree/category d\disability
\ddress for cornn ondonce .
*grmanent Audr- .
hoica of spead 1, it applicable (please tick mark) : Computer Typewriter
iducatonal Qua  awon -
ss/Degree/ e/ Year of Compulsory/Etective % of ma:\ Div/Class
rse passed niversity passing subjects '

shronologleal «
pioyment Card
RTIFICATE

ortity/declare th:

e

nort isled candic
<8n conained in
ncomplets applic:
“avp 7160{120)20

or Irom Xth Standard onwards.
and Name of Employment Exchange.

1@ information lurnished by me in the application form 1s correct.

ment list and no cofraspondence will be enlertained in this regasd.
1will bo out nghlly rejected. )

or parmanent.

9.In case the present employment is held on deputatlon/conl:acl basls please
state : Sl

(a) The date of Initlal appolntmenl L

(b) Pariod of appointment on deputation/contract.

(c) Nane of the parent officé/organization to which you bolong

s:dmonnl dotalls about presint Omploymonl Please state whethes working
under ;

(a) Central Govt,

(b) State Govt. -

(c) Training/Institutions recogmzod by SlqtnlCemlul

( d) Recognized Universities”

( @ ) Autonomous Organlzatnon/Pubhc Soctor Undertaking K
11. Are you In ravised scale o!pag It yesl give the date from which the tovislotery
took place also Indicate the pre-revised scale.

12. Totahemoluments per month now drawn. g
13. Additional information, if any, which ypu, weuld like to mention in wppon" Ry
your suitability for the post. Enclose a sepamto sheal, if the space is insufficier

14, Whether belongs to SC/ST/OBC Ryoided
15. Remarks : ~ Signature of the candidate-
Date : {

(i) Itis certified that no vngxlarce case'is pending/contemplated against the
" applicant and ha is clear fram vigilance-ange.

{ii) Intagnty of the applicant is certified, | :

(iii) It is certified no minor/majer penalty has deen imposed upon the olficer
during the last 10 yoars/ a st of major/mirce penallies imposed upon the
officer during the tast 10 years is enclosed berewith.

ACR dossier, original/attestsd photooopies of the ACRs of the applicant for
tho last 5 years are enclosid herewith,

It is certfiad that the particdars lurnnshedw the officer are correct

( Head of the Dop:WV /

(iv)

v)

~

EN12/6




For complete Lingerie ang
ightweayr Solytion - One

and oqly, ,Sh@{i‘/Stdres
7863062960). i

2

DENTAL & ORAL |
For any Dental" & .Oral]

problem consult with Dr,
B.K. Hazarjkq ‘B.D.S..
(Lucknow) FDS FIAGp
(Cal.) C.C.E.D.'.,(B'omb.) _
Senior Chijef Consultant |-
Advanced anti'stry

Clinic, Laitumkhrap,
Shillong, Contact; 2228]84,
2544752, 09435014497, :

CONSULTATION
Dr.-Gwyp Evang, FRCsS, ] -
Ortho). ', Orthopaegic |-
‘urgeon from _ s | .
vailable at the K1p, Synod |
ospital for Consultatiqns

coaching for Classes X[ g o ,.2."'":
! Monday, Tuesday, ,ScienceandCommcrcc‘ "“%”'3
Ldncsdgy and Friday Call: 2534803,
J

available at: Shillong|
Opticals Poljce Bazar, Thany

Road, - Shillong.-1. - Ph: |-
from’ 9:09

days: docter i a available-
from 1 PM-5pMm

ra

NV —af

FRIDAY, 010 8,2004 '\

Nepal troops, rebelg
_ killing civiligps
KATHMANDU': Both Nepayj

3 bedroom Coltage with
attached bathroon, kitchen
and amenitjeg for rent jp

ISLAMABAD: 49 people wese.
llled and Bver 10 Wwounde

rebels are abducu'ng, torturin
| ["and killing org
. | an. cighl-ycur-o]d conflict

-1 escalates | ACross | the

| impoverishe kingdom, ,
Uman rights groups.said

. Thursday, o o
o In' Tepon “Between a Rpek
‘and iy ‘HazdPlace: - Civiliang

akistan' southern "Muyjap
city* to nark the - firg;. déaty
anniversary of a religious

MS|-

+% “Policg said é [étli:&,i‘g;.boglfol
1| device probably __dc.‘tpx,z‘_atcd.-u_le..,,.,
Civil Wag 2man Rights™ [icar-bom} ,‘é’a_fé;WﬂS_':;PMkcd-} ‘

225574 every Saturday |
' 9; "AM-5PM other

Watch detaijeg how innoceny
| people WEre offen fuced with
. 'Untc:;ablc‘-é;hqxgcs in a "dirty

| wartthgy had killed more than
1 10,000. “Refusal 1o provide
|:shelter (0. the' rebels puts
"Vill:'lger;@t' nisk from Maoists
‘|:]. who! are Tdthless in the;,
= a}punis,hxqcnt's,:\yhile Providing

comemoryj ve'meetifg “that
had starteq Iiz;e-;.chdncs.qdy-'
night an conLinucd,,Lhr_'qygh.
early ',Lhis.moming: CEGeT

.that the cxplosivc-_léddt;niﬁc;ar :

was blown up- at aumcwhcn H
e congregation ‘b{:nc;ar,ly-f

responsible - | moming prayere T

imidation - _Hcs.m'd‘,‘qpoLingpm&a'lsiof:_
alé?jlfc‘;‘j?:s'. lhc"bomb'diﬁposal Squad, .that .-

(PTI) the :

~d<§¥i‘;..° ,.Wei'ghgqt:é.lf:‘_

R A'v‘ '.":h -

Begins 5

—

¢ arrests’!.

B riggered Widespread progesys s ,
©+ 8| Process”that can -used g

A make: atomic}wca'pons -2 Lq
‘of t ssistant - | defiance of phelyN Watchdog
rector (Scxcntxﬁc.tAxds)' /ill ed on ¢ basis on "Well they ‘are dox'ngg'; L
yment. of . fiyed &mount of Rg. 000/-"p.my. nierested ' '
'didate may appez;tforpersona! interview on'12.10.04 wigy
zinal {Cstimonja]s

-11011/103/2004.0f

Ylease refer 15 this
' 1710312004 gy, 96 pgon
: ersare herehy

[

e conditions of appointmen
A office, y

Director, NEPA
Umsa w,7931

Pi.z"éct:orate. Tender N&;ujcc No. ‘N,
Mar. 2004, . o ‘

conversion by they ar !

eariching uranjum " ElBarage; !
the head of the Inté
Atomic Enerp

I brief case bclonging to
Nk (GD) Anulyy Hajong of
SS8 was

23, Um!am.Meghuhlyn

. 7
DEC'94 .
Classroom €oaching for.
Genera) Paper. of Facultics
of Humanilics Sociy]

ciences e, commencing
15.10.04 revised syllabus, |-
omprehiemsye stud
Materig], Explanalions.
Pructg'cc Under expert
Ruidance, Fyj) lengh myey;

S YDNEY:. With the aroma of
"ovcm’pc Camenitip cheese
on a bed of foudkilm 4 rare
CXample of )y ‘orli'c larasct

Kgs.
The itemy should he

3
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‘MosT IMMEDIATE
No.AB-14017/2/97-EsttRR) — . .

: Government of India ‘ Q,—?
Ministry of Personnel, Public Grievances and Pensions —A
(Department of Personnel and Training)

North Block, New Dethi 110001
May 25, 1998

-

OFFICE MMORAM)W

Subject:-Fifth Central Pay Commission’s recommendations - ision
' of pay-sc -4 ent of Service ecTul)

The undersigned is directed to invite attention to the Central Civil Services
(Revised Pay) Rules, 1997 notified by the Ministry of Finance (Department of
Expenditure).on the 30" September, 1997 containing the decision of the Government in
regard to the revised scales of pay, etc. The Government has decided that Ministries/
Departments etc. are required to take the following consequential steps to amend the

/ ~ (\
AR

J

N

existing Service Rules/Recruitment Rules on a priority basis:- T

®) Substituting the existing scales by revised scales

The existing pay-scales may be substituted by the -equated revised

| pay-scales now prescribed, straightaway, without making a reference to the

'Deparlment of Personnel and Training (DOP&T)/the Union Public Service
Commission (UPSC). In cases where deputation is also one of the methods of
recruitment, the field of deputation which includes various posts should also
reflect the revised scales of pay, in case there is no change in the eligibility
, service as per the revised guidelines, In cases where there is change in the
’ eligibility service/field of deputation, ‘amendment to the rules should be
l' undertaken .

(1) Merger of pay-scales

From Part ‘A’ of the first Schedule to the CCS (Revised Pay) Rules, 1997,
notified by the Ministry of Finance on the 30% September, 1997, it may be seen
that pre-revised scales have been merged into a single revised scale in respect of
Grades S-5, S-6, S-7, $-8, S-9, S-12, §-13, §-15, S-19, S-21, $-24, S-26, S-29
and S-32. In such cases the recruitment rules will have to be amended so as
to provide for promotion from the feeder grade to the merged grade according
to the revised qualifying service as per ANNEXT/RE-‘A’.

(i)  Where there is an mmaMon of posts

+ In some cases the Fifth Pay Commission has recommended a higher
pay-scale and not equated revised scale. Further, in certain cases the
recommendations of the Pay Commission are subject to fulfillment of specific
conditions e.g. changes in Recruitment Rules, restructuring of cadres,
redistribution of posts, etc. As per guidelines issued by the DOP&T, whenever it
has been decided to upgrade any. post action should be taken by the
Administrative Ministry/Department concerned to reframe the Recruitment Rules
therefor. As the eligibility criteria for direct recruitment or promotion or

..... 2/-
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experience and eligibility service for promotion/deputation appropriate to the

higher level. Such revision should; however, be underta mn respect of onk @
those pay-scales whic ave already been approved by the Govi and ~

notified or the eligibility as prescribed hag un one a change. Pending revision .
of the Recruitment Rules with reference to the pay-scales as approved by the

Government, the existing rules for the lower pay-scale may not be operated. ;

(iv)  Consequengial Changes

It will be necessary to make consequential changes in the Recruitment

~ Rules/Service Rules $0 a3 to prescribe eligibility conditions with reference to the

revised pay-scales. It will also be necessary to review other columns of the

Recruitment Rules/Service Rules where some minimum service in a particular
pay-scale is prescribed for consideration on deputation etc.

v) De, M,Prtpmoﬁon Committees (DPC)

It has also been decided that where the scales have been merged, the

“existing DPC for the higher grade will be the DPC for the integrated merged
grade.

(vi) The method of recruitment of ‘transfer’ indicated in para 3.12.1 of the
DOP&T guidelines dated the 18 March, 1988 may be substituted to read as
‘ABSORPTION’ instead of ‘transfer’. Accordingly, the word ‘transfer’,
wherever it occurs in the various instructions, guidelines etc on Recruitment
Rules, may be replaced by the word ‘absorption’. The method of deputation
may also be referred to as ‘DEPUTATION’ only and not as ‘transfer on
deputation’. ' '

(i) In the DOP&T Office Memorandum (O-M.) dated the 18" March, 1988,
Column 5 of Annexure-] -reads as “Whether Selection posts or Non-Selection
posts”. However, in terms of the DOP&T O.M.No.2201 1/5/91-Estt(D) dated the
27" March, 1997 the method of “Selection’ in the aforesaid column has now to
be shown as “Selection-cum-Seniority or election b erit”. Necessary
changes to this effect may be incorporated in the Recruitment Rules/Service
Rules.

2. The Supreme Court in its Judgement in RX. Sabharwal’s case has ruled
in favour of a change-over from the existing “vacancy” based reservation roster to
“post”-based roster. Under the existing policy the determination of different quotas for
reCruitment is vacancy-based. In order to comply with the aforesaid Supreme Court
Jjudgement, which has been implemented vide the DOP&T O.M.No.36012/2/96-Estt
(Res) dated the 2™ July, 1997, it will be necessary to amend the existing Service
Rules/Recruitment Rules under Column 11 of Annexure-1 in the DOP&T guidelines
dated the 18" March, 1988 to replace the words “percentage of the ‘vacancies’. to be
filled by various methods” by “percentage of the ‘posts’ to be filled by various methods”,

3/
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UMION PUGBLTE SERVICE COMMISSIC
OHOLPUR HOUSE , SHAHTAHAN RADD,

“

MEW DELMT - 110 o1, pT.3h >- k0

The Sscretary to the Govi. of India,
Ministry of Home affairs, o

N.E. Division, ‘
MNEW DELHT : :

{(attention = Shri.K}K. dha, Director)

SUBJECT : amendman  to  the Rs for  the
pasts  of  Deputy o (ol loea
Seience), fAsslstant ar (Scientific Alds)
and  Deputy Director (Indoor), North Eas
Police Academy, Umsaw, Maghalaya, Minlstry

Home affalirs. :
. (/ ’
kK HOR KCK K {;ﬁg\

L Ceputy Assistant Director (Police Scilence)
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i) Assistant Director (Law)
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(1.} Deputy Director (Indoor)
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7 (MS. BHARHYI SRIDHAR )
UNDER SECRETARY
UNION PUBLIC SERVICE COMMISSION
TELE : 3383991/4766
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¥ ' Ministry of Home Affairs
Nnrfh Factern Palice A

/ g A

Umsaw. /v.a 123, Umiam, iviegnaiaya

NO.A.1501 1/ 1/88-Esty Voi-Iii 0’)(,/ 7/ T{@ Dud.Umsaw, e Jjune,2000.

d
i
codnmv

Tao,
Tie Depuiy Sccicia y,
NF IT Divicion_
~ . ry '
JuvLUl Lldla,
Ministrv of Home Affairs
AT L™t AT ™ .1t
ANULUL DIVGA INCW L/CLLLL.
(2208 NN A ome me B cved bm e o VY imeilbeen meed TV Ve Laealen iomcie TN euide . A wvsd TILaan
Juuv. OAULIGHIVUEIVEIL WO BV ANV T BRIV ERL ANULLD RUL LU wa L prut] AL, LIV iVL
{Police Science), Assistant Director ( Scnentmc Aldﬂ and Deputy Director
...-l-.-..\ ATT N1 Ammeda A WS L W 44 AT N e A LOC,
\ul\JUUl [, 4% . 1 v \/ nvuuuul), Luvsuula) a, 1vu|uou) Ul 1AV nuuuo
,\\,
n.t. TN 1 ttaa NI T Y INAZAONON DD L1 A 8°CINNN (\?
Avwe T (WESIWLANRY LI AL B LV Y Bee ) I\I\" /)/ Z Z7TANAN UL, Y VIV .
Sie, _ -
Parawise rephfs to the quernies raised bv UPSC vide letter cited above are as
I'I“AA" r\lal\t‘ﬁ N
“UiiNews }lew\!
(A) Deputy Accistant Dirsctor (Police Science)

”\ Ont nf 3 r\\'ichnn me © lmro\ Mt"s 10 nranncrd tn° Had un ke Adirnnt
¢ ng proposcad o Do e up oy Qirect

oy -,

recruitment and 'l o) pOSISfO_\’ aeputatlon TOr Short duration.

in whis connection, it Is poined out fiere that Deputy Assiswnt irector (Poiice
Qeience) is sunnosed to teach function and adminictration of the Palice Station and other cet un
of Pulice  vrganisauions, Diect appolnee wiii not be abic w carry vut e abuve menioned
duties due tn lack of practical experience related ta the wark of Palice Station and | therefare, the
diafi Reviutineni Ruies (1evised) lias beon prepated heeping i view ilic icyuitciicuis cxplained
abave far vonr kind concideration pleace

(i) As snggested, the element of ahsarption against the npost of Depnty Assistant
[ 2 SOV S o W IV o NP NRNRUCL U DN PR GRe SN e ERPOrpu RS DTS ) . Lear U P B o S T I B AT BN
L2UCVIUL (L UIILC OLICIILC ) 11ad UCCILE UCICICU aliu aidu lic CooCual Liuauuv.auuu tcalit 11 uilcut
recruitment is inserted in the relevant column. However. no additinonal or desirable qualification

U |
15 10W Proposca.

Duc consideration  has also boen given o provide promotional avenucs o the
nost of. Assxetam Director (Law) bv keeping the post of Deputv Assistant L)Irector (Police
wrlvae '3 I Ala af e 8D A LENN YNZNAN!

v Ao . AL g
EIQ“V 'lll\lll ln’ lll Lllv J\r“l\v Vs l.l“) W AN, VUV T Vw vV "}J lll.
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N - .
Hi l\"_
/5 n vAgcictant Director (T aw)
/ Ac engaected ‘draft Recruitment Ruilec (reviced) of D nuty Accictant Director
/ (POHLC OblCan ), mamng, ll d lCCUC[ E,’Td(.lt: Ul l‘\bblbldnl Dircuor Ldw) lb prcpdrcu anu CnLlUbCU
herewnth
oy Denntyv Nirectar (Indaar)
It Is regretted to Inform that suggestions put rorward bv the UPSC to Keep the post
cf Depuf;\'v ..,: cfnr ('nﬂnnr\ Pl\f /‘n-nr*f rnnﬂvﬂ 1 nnlﬁ] nat kn «v\:\npquln 4nr fl—\n pr\"r\u n-\g reacone:.
(2} the noct of Doputy - Accictant Dircctor (Police Seicnec) ie now Lept ac fooder

grade of the post of Assistant Director (Law) and Assistant Director (Law) kept as feeder grade

of the noct of Daenuty Director (Indaor) which 'ic a cingle noct Direct recrnit will block:

promotionai avenues for e post of Deputy Assistant Director (Poiice Science) and Assistant

Diractor (Law) .
Yanre faithfidlv,
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MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIO!
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grfee e sfowgr fewmr .
DEPARTMENT OF PERSONNEL & TRAINING
7€ fwee '

_NEW DELHI!

Dated the 3rd October,1989.

OF*ICE MEMORARDUM

Subject : Procedure tc be followed -in cases where appointment -
is to be made by transfer on deputation/transfer basis
- consolidated instructions on.

The undersigned is directed to say that the recruitment
rules in respect of a number of posts provide for aeppointment
to the post by transfer on deputation (including short-term contract)
and transfer. Instructione have been issued from time to time
on the procedure to be followed in cases where appointment is
te be made under these modes of recruitment. The various instruc-
tions  have been conso.‘aigéted for the facility and guidance of
Ministries/Departments. A copy of the consolidated inetructions
is forwarded herewith. ' '

AN ,Ju”//
(M. V. KESAVAN)
DIRECTOR

Encl.: As above. {

To

Al) Winistries/Departments of the Government of India.
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Subiert @ Guidelines for prescribing transfer on deputation/
transfer as a method of recruitment and the procedure
to be followed in cases where appointment is to be
made by Transfer on Deputation (including short-term
" contract) or Trancfer basis.

1. Introduction:

1.1.  The Recruitment rules for a number of posts provide for
appaintment by transfer on deputation (including short term con-
. tract) and transfer. "Transfer on Deputation" and “Transfer"
Sub . , R . .
are not synonymous terms. There is substantial difference between
them. Under the provision "Transfer", the officer is regularly
absurbed in the post/grade. Under "Transfer on Deputation (inc-
inding short-term contract)", an officer from outside is eppointed
i o limlied peried by the end of which he will have to revert
CO parent cadre.  Under Transfer on Deputation or Transfer,
susviole officers having the requisite qualifications and experience
working: in other Central Government Departments or State Govern-
Mments are considered for appointment. ‘Short term contract!
ru also is in the nature of deputation and this method is followed
’:c when services of suitzble officers belonging to non-Government
:‘)' organisations .e.g. Universities, recognised research institutions,

public sector ‘undertakings etc. are required for appointment
to teaching, research, scientific or technical posts,

1.2, In cases where the field of promotion consists of only
one post, the method of recruitment by '"Transfer on deputation
(including short-term contract)/Promotion” is prescribed so that
the departmental officer holding the feeder post is considered
alongwith outsiders who have applied for appointment by transfer
on deputation. This method is 2also known as the "composite
methed®. If the departmental candidate is selected for appoint-
ment te the post, it is to be treated , as having been filled by
promotion; otherwise, the post is filled by deputation/contract
for the prescribed period of deputation/contract at the end of
which the departmental officer will again be afforded an oppor-
tunity to be considered for appointment to the post.

2. Recruitment Rules

2.1.  While providing for transfer on deputation (including short
term contract)/transfer as a method of recruitment, the sources:
of recruitment (Central Govt., State Governments, Public Sector
Undertakings etc.) and the categories and levels of officers (includ-
ing pay scales) eligible for consideration inclvding conditions
of eligibility (i.e., number of years of service in a particular
grade/scale) and the qualifications and experience required, if
“ry. o should be clearly specified in the recruitment rules. The
pericd of - deputation/contract should zlso be clearly indicated
in the following standard form:-
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"Period | of ““deputation/contract including the period
of depultation/contract in another éx-cadre post held
irnmcdiately.aprcccding this appointment in the same
or some other organisation/Department of the Central
Government shall ordinarily not exceed.....years".

Civilian

. . [ .
2.2. lLateral indvction of Armed Forces Personnel 1in

posts

AL Vinistfics/-Dc:partmcnts should examine and identify
the posts 1in which military experience either in general or in
apacific field cor posts, would be of distinct adyantage and

a
. 4 : o . :
to provide for such experience as an ssential or desirable auali-

fication. In respect ‘of Group tA' & 'BY posts required to be
filled by - transfer -on deputation of GCovernment servants belonging
than one’ service, a provision should be made in the
recruitment fules,. whereby armed forces personncl due to retire
or . to be transferred 1o reserve within. 2 period of one year .

and having [the “reauisite experience and oualifications can also

be considered for appointment to such posts. The following

provisions for lateral -induction of armed forces personnel may

be incorpora{tc"d‘ in the’ recruitment rules of the identified posts:®

to more

In col.10 (Method of recruitment)

"For |[Ex-Servicemen

Transfer on depﬁtat jon/re~employment.”

In col.l}

"For | Ex-Servicemen

Transfer on dep_uxation/rc-cmployment"

" The Armed Forces Peérsonnel due to retire or who are
to be transferred = to reserve within a period of one year 2nd
having requisite’ experience and qualifications prescribed shall
also be considered. - Such . persons would be given deputation
terms upto. thei date on which they are due for release from
the Armed |Forces; thereafter they may be continued on re-employ-

ment".

3. Consultation with Union Public Service Commission

3.1. When the field of deputation for Group 'A’ posts consists
_of Central ,‘Gov'_crnmcn‘t‘ Group 'A! officers only, ‘prior consultation
with the | UPSC. is mot necessary for selection of an officer.
When the [field for ‘consideration includes State Government officers
also, prior consultation with the Commission is necessary before.
appointing a State Government officer. When the field for consi-
deration is made more broad- based and consists of not only
Central/Stzte Coverntment officers but also officers from non-Gavern-
ment institutions, the. selection ghall 2lways be made in censulta-
tion with|the UPSC. - ’ '
o302, The UPSC are to be consulted for appointmen
Group 'Bl officer on drputation to 2 Group ‘'A' post. .

t of a Central

.3
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3.3, When the s cOmMposite method" of recruitment is prescribed

for erup A or Group B ‘Posts, i.e,, the departmental candidate
J¢ to be considered alongwith outsiders, the selection shall be

made by the Commission only.

9. Procedure to be followed for appointment by transfer on
deputation/transfer:~

4.1, An accurate assessment of the vacancies to be filled by
e abover methods should be made -sufficiently in advance so
ihat the Ministries/Departments wil] be able to follow the pres-
“ribed procedures preperly,

t.¢. Wherever the recruitment ryles Prescribe different sources
M orecruitment and where various categories of officers are eligible
‘s beipk considered, the circulation of vacancies will be consider-
=d  proper only where the Ministry concerned ensures that all
such catlcgorics are tapped simultaneously., In other words, the
Departments should not confine circulation of the vacancies to
only one or two sources mentioned in the Recruitment Rules,

4.3, Aé a corollary 1o para 4.2, above, wherever employees
of the public sector undertakinp:s‘/autonomous bodies and non-sectt |,
Sitieers are alse eligible under the Recruitment Rules, the Adminis-
Trtive Winistry concerned eghould specifically request the Depart-
Ments tc; circulate the vacancy to all such organisations with
whom the‘y are concerned so that the requirements of the Recruit-

ment rulﬁs are duly met,

4.4, The vacancy circular should invariably be published in
the "Employment News", '

4.5. ThF minimum time allowed for receipt of nominations should
be two months. If in a few ‘cases where there are compelling
reasons to fill up the vacancy on urgent basis, a shorter time
limit, which should not be less than six weeks, may be prescri-

bed with [the approva&] of the Joint Secretary concerned.

4.6, All the salient featyres of the vacancy circular (e.g.,)
aualifications and experience, officers eligible, last date for
receipt of| nominations as Prescribed by the originating Department
should invariably be published in the "Employment News",

4.7.  The circular should be addressed to all the agencies aor
sources of selection specified in the Recruitment Ryles. As a
proof of }fm‘vi_ng complied with thijs instruction, the Departments,
should, wh’ile making a reference to the UPSC for selection, render
a certificate {o the Commigsjon that the vacancy circular hag
been dcspajtched to all the agencies prescribed in the rules.

4.8, \‘Jhi];c calling for applications for appointment on transfer
on depu!ation/transfcr basis, the Ministrics/Dcpartmcnts may call
for the bio-data of the candidates in the proforma given at
Annexure-4A,

4.9, Afteri circulation of the Post, the proposal should be sent

to the‘UPS‘C as early as' possible and In any case within three
| months from the closing date for receipt of applications. While

: @\\
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1’orx\'$7'dinp, the proposal to the U.P.S.C. the requisite details
in the proforma. given at pnnexure-B should be cent to the Commis~
sjon. Further, the ‘dctails of the applicants, both eligible and
:il"\cv]i;zib]c,- alongwith the Department's comments on
their elipibility or otherwise should also be furnished in the
proforma given at Annexure-C.

4.10. In the vacancy circular, it should be specifically mentioned
that the candidates who apply for the post will not be allowed

to withdraw their candidature subseauently.

5. _Analogous_posts

5.1. Whenever the recruitment rules for a post prescribe vtransfer
on dcputation/transfcr“ as a method of filling up the post, they
penerally contain an entry in column 12 of the standard form
of schedule stating inter-alia that the ‘"transfer on deputation/
trensfer" shall be made from amongst the officers holding ‘analogous
posts on regular basis under the Central/State Govis. This Depart-
ment hos been receiving references from various Ministries/Depart-
ments. asking for the definition of ‘'analogous. posts'. 1t has,
therefore, been considered appropriate to lay down the following
criteria for determining whether 2 post could be treated 3s analo-
gous to a post under the Central Govt.:- :

i) Though the scale of pay of the two posts which are

being compared may not be identical, they should be

such as to be an extension or a sepgment of each other,
e.g. for a post carrying the pay scale of Rs.3000-5000,
persons holding posts in the pay scale of Rs.3000-4500
will be eligible. : o

i) Both the posts chould be falling in the same Group

of posts as defined in the Department of Personnel

and Administrative Reforms Notification No.13012/2/87-
Estt. (D) dated the 30th June, 1987 viz. Group PAY
Group 'B!' etc.

iii) The levels of . r'esponsibility and the duties of the
two posts should also be comparable.

iv) Where specitic qualifications for transfer on deputation/
transfer ~have not been prcscribcd, the qualifications
and experience of the officers to be seclected should
be comparable to those prcscribcd for direct recruits
to the post. where direct recruitment has also been
prescribed 4s one of the methods of appointment in

the recruitment rules.

~ Where promotion is the method of filling UP such
nosts, only those persons from other Departments may
be brought on transfer on deputation whose qualifications
and experience are comparable 1o those prescribe
for direct recruitment {or the feeder grade/post from
which the promotion has been made. :

5.2. As far -as the posts under the State Govt./Public Undcrtakipgs
etc. are concerned, it is auite likely that even posts with identi~
ca) designations may not have comparable scales of pay

and they

2
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may also differ with reference ‘to the extent and stage of merger
of D.A. with pay. The levels in the heirarchy and the natuvz
of duties, may not also be comparable. These posts may not
also be classified into four proups as has been done under the
Central Govt. Taking these factors into consideration, "the selec-
tion authorities may have to be guided more by the nature of
duties performed by the candidates in their parent organisation
vis-a~vis those in the posts under selection and aqualifications
and experience recuired for the posts under the Central Govt.
for making selection for appointment. by transfer/deputation (includ-
ing short-terin contract) from outside the Central Govt. .service
Since details of the Recruitment rules for the posts under the

"State Govt./Public Undertakings etc, may not be available, bio-

data sheets, signed by the officers themselves and certified/counter
sipned by their employer indicating their qualification, experience,
assignments held in the past, contributions made by them in
the field of research, publications to their credit and any other
information which the officers might consider relevant for asses-
sing their suitability for the post in question may be obtained
in the proforma at Annexure-A.

b, " Crucial date for determination of elipibility

6.1. Where a post is reauired to be filled by transfer on deputa-
tion (including shoirt term contract)/transfer, it is normally laid
down in the recruitment rules that officers holding posts in a
particular s$cale of pay who have completed specified -years of
regular service in the scale are eligible to be considered. The
crucial date for determination of eligibility will be as follows:-

i) In the case of a vacancy already existing at the time
of issue of the communication inviting nominations, the
eligibility may be determined with reference to the
last date prescribed for receipt of nominations in the
Ministry/Department/Organisation recponsible for making
appointment to the post i.é., originating Ministry etc.

ii) In.the case of an anticipated vacancy the crucial date
' for determining elipibility should be the date on which
the vacancy is expected to arise.

Z7. - Elipibility of departmental officers for appointment by

deputation:

7.1. In a situation where the field of promotion consists of
only one post, the ‘method of recruitment by transfer on deputation
(including ‘'short-term contract)/pror.otion is prescribed so that
the departmental officer is considered alongwith outsiders. If
the departmental oificer is selected for appointment to the post,
it is treated as having been filled by promotion. ' Otherwise,
the post is filléd by deputation/contract for the prescribed period.
In other cases, where the field of promotion is adequate i.e.
ihere are adequale sumber of sanctioned posts in the feeder grade,
promotion is provided as the first method or certain percentage
of vacancies is earmarked for promotion and certain percentage
for appointment by transfer on deputation or direct rccruitment,
In such cases, departmental officers in the feeder gprade are
considered - for promotion ‘when they are fully aualified for
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o tarrharging  the responsibilities of the higher post and satis{y @K
v cdapdiRility sviteria. If the departmental officer is not consid-

seedt mitgable ar fit for promotion, it will not be proper to-consi-
Jder mjmoagain for appointment by transfer on deputation. Deputa-

tion is actually an appointment outside the normal line. It has,
therefore, been decided that the departmental officer in the
feeder category who, according to the provisions in the notified
recruitment  rules, are in direct line of promotion should not
st tonsidered for appointment by transfer on deputation. Similar
v, the deputationists shall not be eligible for being considered
for appointment by promotion.

8. "Filling up of posts on short term contract from Public
sector Undertakings- Equation of pay scales:

8.1, The Recruitment rules for some posts under the Central
“favt, provide for, inter alia, consideration of officers of the
svhHe sector undertakings for appointment on short term contract.
i Recruitment Rules prescribe certain years of service in a
v-Tlcular scale or scales of pay which are obtaining in the
Central Govt. Difficulty is often experienced at the time of
making selection in determining whether a candidate from a public
sector undertaking is holding a post equivalent to the one under
the Central Govt. as envisaged in the Recruitment Rules, mainly
because the scales of pay are different in the Public Sector
Undertakings.

8.2.  The pay scales followed in the Public Sector Undertakings
are generally of two types, one where the pay scale carries
the DA as under the Central govt. and the other where Industrial
DA pattern is adopted. While there is no difficulty in examining
the eligibility of public sector employees where the pay scales
and DA are on the lines obtaining in the Central Govt., difficulty
ls experienced in other cases in the absence of any guidelines
about equation of pay scales.

8.3, The Department of Public Enterprises follows the equations
mentioned in Anneuxre D while examining cases involving movements
of Central Govt. servants to posts under the public sector under-
takings (not following the Central pattern pay scales and DA)
and vice versa. For the time being, the same equations may
be followed for the purpose of deciding the eligibility of public
sector employees for appointment by ‘'short term contract' to
posts under the Central Govt, The appointing authorities may
please keep these equations in mind in addition to other factors
‘while examining the eligibility of candidates from public sector
undertakings.,

8.4. With a view to facilitating scrutiny about eligibility, the
vacancy circulars should contain a specific direction that candida-
et from public sector undertakings should clearly indicate wheth-
¢i the pay scale held by them is on the Central D.A. pattern
5.2 or the Industrial DA pattern.
etc, S
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. 'he  period  of deputation shall be subject to a maximum
ot ihree years an all cases except for those posts where a longer
cering of tenure is prescribed in the Recruitment rules.

CER g Administrative Ministries may grant extension beyond
i iat upte one year, after obtaining orders of their Secre=-
tery, in  cases where such extension is considered necessary
in public interests

9.3. The borrowing Ministries/Departments may extend the period
of deputation for the fifth year or for the second year in excess
4 the period prescribed in the Recruitment rules, where absolu-
.ely necnssary, subject to the following conditions

{) While according extension for the f{ifth year or the
second year in excess of the period prescribed in
ttie Recruitment Rules, the directive issued for rigid
application of the tenure rules should be taken. into
consideration and only in rare and exceptional circum=
ctances such exiension should be granted.

ii) The extension should be strictly in public interest
and with the specific prior approval of the concerned
Minister of the borrowing Ministry/Department.

1ii) \\"her_e such extension is granted, it would be on the
specific understanding that the officer would not be
entitled to draw deputation {duty) allowance.

iv) The extension would be subject. to the prior approval
of the lending organisztion, the officer on deputation,

and wherever necessary the u.p.S.C.

9.4. In cases where the exlension is beyond the fifth vyear
‘or beyond the second year in excess of the period prescribed
in the Recruitment Rules, the same would be allowed only after
obtaining the prior approval of the Department of Personnel and
Training. Proposal in this regard should reach this Departinent
at least three months before the expiry of the extended tenure.

9.5. When extension of the period of deputation is considered,
the period of extension may be so decided upon as to enable
the officer concerned to continue on deputztion till the completion
of the academic year in cases where the officer has school/college

going children.

9.6. For computing the total period of deputetion, the period
of deputation, including the period of deputation in another eX

cadre post held immediately preceding the current appointment
in the same or- some other organisation/department of the Central

povernment shall also be taken into account.

9.7. 1§ during the period of deputation the basic pay of an.

employee exceeds the maximum of the scale of pay of the post
or the fixed pay of the post, on account of proforma promotion
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in his cadre under the Next Below Rule or otherwise,. the deputa-
tion of the employee should be restricted to a maximum period
of si» months from the date on which his pay thus exceeds such
maximum and he should be reverted to his parent department
within the said period. '

9.8. If during the period of deputation, on account of proforma
promotion in  the parent cadre under the Next Below Rule ‘the
employee becomes entitled to a scale of pay higher than the
scale of pay attached to the ex-cadre post, he may be allowed
to complete the normal tenure of deputation subject to 9.7.
above but no extension of the period of deputation should be
allowed in such cases.

9.9. Fxtension of deputation appointments beyond the period
laid down in the Recruitment rules would reauire consultation
with the Union Public Service Commission in all cases where
the relevant recri’tment rules were framed in consultation with
the Union Public Service Commission.

9.10. Such consultation would also be necessary in all cases
wbere such deputation appointments: were made in consultation
with the Union Public Service Commission,

9.11. The Union Public Service Commission has, however, aprecd

to the following relaxation :
Where the word 'Ordinarily' is used in the recruitment
rules to govern. the period of deputation, the period
of deputation may be extended by the competent authority
by not more than one Yyear except 1In cases where the
period mentioned in the recruitment rules is 5 years
or more. In the latter case, consultation with the UPSC
would always bc necessary.

9.12. 1f the deputation period is not laid down in the recruitment
rules, then the extension of +the period of deputation can he
granted by the Administrative Ministry/Department subject to
para 9.1. to para 9.6. above. In such a case reference to the
Commission would be necessary .only if the appointment on deputa=
tion had been made in consultation with the Commission and if
it is intended to - extend the tenure, if any, indicated in the
Commission's advice. '

g.13. In cases where the initial appointmcnt/pa-icdof Jdeputation
was decided with the approval of the Appointments Committee
of the Cabinet, any extension thereof can be granted only with
‘he approval of the Appointments Committee of the Catbinet.

The Administrative Vimstries/Departments would no doubt consult
the UPESC, wherever necessary, before seeking approval of the
Appointments Committee of the Cabinet through the Establishment .

Officer.
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officers
initially under the method of '"Transfer
contained jp the relevant

Ceeanent 4bsorption are those where the
“ere taken gp Dcputation

on Denulation/Tra_nsfcr'

Recruitmcnt
Rules,

11,2, Evep in the type - of cages m'cntioncd above,

 officer initially colnes op Deputation, and is
absoytxd the normal

ed  from the date of ~
Where, however
date of absorption the ¢
in hijg parent Dcp‘artmcnt

i.e., where

a’lrcady been holding on the
N regular bagig
and appropriate

that sych re also be taken into
account ip dctermininxz his 8enlority subject only to the condition

that at the. Most it would be only from the date of deputation
to the prade in  which absorption is” being made, It
to be ensured . that the fixation of seniority of ,

accordance with the abave Principle wj]] not affect
Promotion made to the n

ahsorption.

has -alse
transferee in

any regular
ext higher Rrade prior to the date of
Accordingly, it has beep decided to adq the follow~
ing sub Para (jv) 4 para 7 of brinciples communicated vide
O.M. dated 22.17. 59, T

“1v) o p the case of 2 person who
deputation and  absorbed later (i.e., where the relevant
Rccruitmen-t rules Provide for Transfer on Dcputation/'l'rans~
fer), his seniority in the grade in which he is absorbed
will normally - pe counted from the date of absorption,
If‘ ¢ has, howevcr, been holding already (on  the date
of absorotion) the same Or equivalent grade on repunlar
asis  in hjg parent Department such repylay servicev ip
the prade shall also be taken inte account in fixatjon

of his_scniority, subject to the condition that he will
be piven seniority from o v

is initially taken on

= the date he has been hoiding the post op Deputation
or

= the date from which he has beep
basis to the

Departmcnt.

appointed on 3 regular
same or eauivalent frade in hjs parent

whichever is later,

The fixation of senfority of , transferee jip accordance
with the above Principles wi]) not, however, affect any
regular Promotions to the next - higher prade made prior
to the date of sueh absorption. In other words, it wil)

higher prade
cases in’  which
intercst', the transferr
all officers appointed
absorption.

ed officers will ba placed below
regularly to the grade on the date of

e e -
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Ve, whether _an officer _on deputation cal be considered

/ .
for appointment for another deputation wnhoui_gomgletm
cooling: off period

12,0, No peneral order has been jssued regarding cooling
Aff ney:od  between one spell of deputation and enother spell
’ Lt BGT 1t ie for the cadre controlling authority to
whether there sheuld be any cooling off period or not.
Gy ever, tn view of the rigid application of Tenure Rules,

Siiicers «hould. not stay away from their respective cadres
sevend the normal pcrmi.ssiblc deputation period. This aspect
chould e kept in view while decicing whether there should
Lo, Lov cooling off period or not.

Kedeployment of surplus staff apainst vacancies to_be

nllgd by Transfer

(3.1,  No -vacancy shzll be filled by transfer (otherwise than
o deputation basis) without obtaining 3 certificate of moen”
availability of surplus steff for redeployment against the vacan®
¢y in the first instance from the Ceniral (Surplus staff) Cell
i: the Department of Personnel and Training in respect of Group
'ar. Oroup 'BY or Group 'C' posts or from the Special Cell
. tire DUirectorate General, Employment and Training, Ministry
of Labour in yespect of Group 1D' posts.

{'here a Group -vpt or Group 'B' post is to be {illed
up by transfer in consultation with the Commission, the control-
ling authority in respect of the post chall first intimate the
vacancy to the Central (Surplus Gtaff) Cell in the Department
~{ Personnel and Training,Ministry of Personnel, public Grievan~
: .ac Pensions, who, if *it has 2 surplus employee on its
wite ore i prime facie suitable for appointment thereto,
Fiatd  u(s0NSOY him to 1ine Commission under intimation. to the
controlling authority concerned, for being considered for sbsorp-
tion against the post in question. Such a post will be circulat-
ed only if the Cell communicate non » availability of suitable
surplus employee from its rolls to gponsor for sbsorption in
it, or the Commission holds the surplus employee sponsored
by the Cell to be unsuitable for appointment to the post.

2



t. Please state clea

Nume and Address in Rlock letters

Date of Birth (in- Christian era)

Date of retirement under Central/
State Govt. rules

Fducational Qualifications

Gantneyr Cducational and other
;etines reauired for the

Tt any quali-

Qe equl-

sne preccribed in the
came) .

cLefs ~el

TP s 1
rulce, state the authority for the

Qualificationsl

experience
required
Essentiz] (1)
(2)
(3)
Desired (1)
(2)

rly whether in the
r you above,

lipht of entries made by
you meet {he requirements of the
post '
7.. Details  of Employment, in chronolopical

separate sheet,

space below is insufficient

order.

duly. authenticated by your

Annexure A

1907

Qualification/
Experience poSs&S™
sed by the officer

Enclose 2

signature, if the

I
Nature of

Office/lnstt./Orgn. Post From To Scale of
held pay and duties
basic pay
________._______________________._———____.___-——

e e o e o e TS S e e e

. Natore of m;gstsnt cmploymcgﬁ i.e
schoc or temporary or quasi
permanent or permanent

ey
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4. in case the present employment is
held on deputatior/contract basis,
please state -

2) - The date of initial appointment

b) Period of appointment on
deputation/contract

¢) Name of the parent office/
organisation to which you belong

10. Additional details about present
employment

Please state whether working under

a) .Central Govt.

b) State Govt.

c¢) Autonomous Organisations
d) Government Undertakings

e) Universities

11. Are you in Revisad Scale of Pay? If yes,
give the date from which the revision
took place and also indicate the
pre-revised scale,

12, Total emoluments per month now drawn.

13, Additional information, if any,
which you would like to mention in
support of your suitability for the
post. Enclose a separate cheet, if
the space is insufficient,

14,  Whether belongs to SC/ST

15. ' Remarks

Signature of the candidate

Date Address

Countersigned

(Employer)
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Annexure D
bay SCALES 1 THE GOVERNMENT PAY SC;.LEg_J:QWM:
e ST UNDERTAKXNGS
L i donsting gcale of Pay (Revised) Maximum
. e Ve arer e e —-.—.—v..‘v—..' ---- M»//—’—//ﬂ
MGl of the Rate of Maximum of the GScales of pay.
scale is not less increment gcale is not (for public
than more than sector ynder-
' . takings
,..,.-..,_,,,._.4__,___,__,._____.___’__.________,___.__,,,__a_,,_,_.-—__ﬁ___,..‘-«_‘,.___.._,..4._
A. Supervisors .
1) Re, 1640 Rs.60-75 _‘ Rs.2900 Rs.715-40-135% |
i1) Rs.2000 RS&bO'?S‘lOO Rs.3500 Rs.900—50—1650 :
3. Executives »
i) Rs.2200 Rs.75-100 Rs.4000 Rs.1050-50—1350-
60-1170
i1) Jie.3000 Rs.100“125 ' Rs.4500 Rs.1450—60-'1750—
- 70-2240
ii1) Rs.3700 Rs.125‘150 _ Rs.5000 Rs.2050—70—2400" &
- 85-2740 §
iv) Rs.4500 Rs.150 ’ Rs.5700 Rs.2625-100-3225
C. _)_l_e_g'u_t_l_v’e_g in Scales
tnalopous to Ccheduled Scales
i) Rs.5100 RS.YSO"ZOO Rs.£760 Rs.3000—100—3700
i) Rs.5900 Rs.200 . Rs.7300 | Rs.3500-100-4000
i1i) Rs.7300 Rs.200-250 Rs.8000 RS‘.AOOO’lZJ_"
4500
_’___’,___/__/,___//,_/
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PROURNA FOR O REFEKRING PROPOSAL TO THE UNION ' w5
PURLIC SERVICE COMNMISSION FOR SELECTION OF
OFFICERS FOR APPOINTWENT ON DEPUTATION/TRANSFIER/

, CORTRACT
1. Name of Ministry/Department/QOffice
2. Grade/FPost for which selection is

to be made for appointment on
deputation/transfer/contract

a) Dcsignation
b) Classification
c¢) Scale of Pay

3. Total nember of post(s) in the
Crade

a) Number of posts filled on
regular basis:

by direct recruitment

By promotion

by Demutation

Fy Tyznsfer

Bv Contract

b) Number filed on ad-hoc basis,
if any. Initial date(s) from
which ad-hoc appointments had
bheen made

c) Number unfilled

4, a)  Number of repular vacancies
1talling under deputation quota
now reported. (In terms of
instructions contained in
para 4.1. of DOP&AR OM No. 22011/5/86-
Estt.(D) dated 10.4.89)

R
& FIAPW - L

v

b) Date(g) of occurrence of
vacency(s) in (a) above :
cupbeie jeb deseryption i.e. . ' H
. ;

duties attached to the post
(separate sheet to be attacled)

v. Kecruitment Rules for the prade/post

2) Date on which the Recruitment
rules were notified in the
Gazette of India and UPSC _
reference number under which
they were approved




R

10.

ok

b) Method of recruitment :-

% direct recruitment
% promotion
{ deputation/transfer
¢) Whether up—to-daic copy of the

recruitment rules has been enclosed?
(this should invariably be sent

for reference). 1f any change

in the Recruitment Rules has been
agreed to by the Commission after
they werc notified, details

should be attached.

Relaxation

a) Whether any relaxation involved

b) if so, whether DOP's approval
taken

¢) Whether relaxation indicated
in the vacancy circular

Method of recruitment followed for
filling up the last vacancy in
the grade. :

UPSC ‘reference number under which
selection for appointment on
deputation: was lost considered.

"~ a). Whether the post was circulated

to all the authorities provided '
in the Recruitment rules? if
not, state reasons (Please
enclose a copy of the circular
issued alongwith a list or
organisations to whom it

was sent) A certificate to the
effect that the copies of the
vacancy circular have been des-~
patched to all the authorities
mentioned in the recruitment
rules to be attached.

bywhether the post was published
in the 'Employment News' vide
Deptt. of Personnel & Training
Ne.0.M. No. 14017/17/83-Estt(RR)
dt.17.7.85 & 22.5.86, if so,
a copy of relevant extracts to
be enclosed.

¢) Total number of applications
received in response to.the
circular/Employment News.

A}
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CHECK LIST FOR TRANSFER ON DEPUTATION/TRANSFER

RECRUITMENT RULES

a) Whether already nrotified
b) Wether uptodate

c¢) Does it provide for transfer on
deputation/transfer.

d) Whether consultation with UPSC ‘
necessary. : S

VACANCY CIRCULAR

a) Has it gdne to all concerned
organisations/agencies pres-
cribed in RRs.

b) Whether list given of organisations
to which c¢irculated.

c¢) Whether prescribed eligibility
conditions/field of selection/
educational qualification and mode
prescribed in the rectt. rules
mentioned in the circular.

d) Whether vacancy recirculated if RR was
subsequently amended (after initial
appointment on deputation) to provide
for transfer (applicable only for
transfer cases)

VACANCIES

Whether date and manner of occurrence
given

RELAXATION
a) Whether any relaxation involved

b) if so, whether DOP's approval taken.

c) ~ Whethar relaxation indicated
in the vacancy circular.,

SENIORITY LIST (FOR COMPOSITE FIELD)

a) Whether seniority list in the feeder
grade received

b) If so, whether in prescribed proforma
(Anneuxre 1 of DOP OM dated '10.4.89)

¢) Whether duly signed by an officer not
' below Under Secretary's rank.

d) Is there any discrepancy

—19b
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t 6. JOB DESCRIPTION

"Whether given
7.  CONSOLIDATED COMPARATIVE STATEMENT

a) Whether in prescribed proforma

b) Whether required particulars given.

¢) Whether eligibility/non-eligibility
indicated (with reason for non-
eligibility)

8. ' BIO-DATA OF CANDIDATES

a) Whether received for all nominees
(eligible and ineligible)

b) whether signed by nominees

¢) whether received through
proper channel

9. CHARACTER ROLLS

a) Whether received for all.

b) Whether uptodate (Position to be
indicated in a separate sheet)

¢) In case of attested copies of CR
whether attested by an officer not
below Under Secretary's rank,

d) Whether reascns for incomplete/
non-available CRs given.

10. PREVIOUS SELECTION

a) Yas UPSC reference number given

b) Whether reserve list (still valid)
available {rom previous selection.

1. GEXISTING DEPUTATIONISTS

a) ‘Whether certificate given that no
other deputationist was appointed
prior to the officer who is being
considered for transfer.

b) If there are other deputationists, has a
certificate of their unwillingness
for transfer given.

12. @CONSENT FOR_TRANSFER

a) Whether available from officer(s).

b) Whether avé-._i]ablc from parent
department(s). :

@ Applicable only for transfer cases.
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d) No. of applicants considered
eligible

e) No. of applicants considered
ineligible, )

f) Whether bio-data in original
of all applicants have been
enclosed.

g) Whether the proiorma showing names
and qualificationis posseegued by
the applicant and those pres-c
cribed in the Recruitment
Rules has been enclosed (vide
DOP&R O.M. No.39011/8/81-
Estt(B) dt. 18.7.81).

Character rolls

i.omplete and uptodate character rolls
of all the applicanis are required.

a) Whether a list has been attached
showing the names of officers whose
character rolls are enclosed with
this reference.

b) Are the character rolls complete
and uptodate? ’

Whether a self-contained note explaining
the proposal for dcputation is enclosed.

Whether 2 check list on the format
circuleted by Deptt, of Personnel &
Uraining vide their O.M. No.
A2011/6/186~Estt (D) dated 20.5.86

15 enclosed.

Signature

1%~

Designation

Date

. Office Tel. No.
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Government of In
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Ministry ©
North Block New Delhi, the 26tn May, 1998 o7
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ereony sccorded to tne

ganction of the president is n

dy offlicer in the scale of pay of

on of one post of Hin
Bastern Pollce Acadeny

creatl
Rs.6,500-200-10,500/- in the North

th effect from the date the post 1s £1lled

Umsaw, Meghalaya Wi
ost of Hindl

stion of the existing p

up, by gimultaneous abol
cademy

-8, 000/-) in North Eastern pPolice A

Instructor_(Rs.S,OOO
Umsaw, Meghalaya.
2e This expenditure 1S deoitaple to appropriate Major

Head and sub-Head under grant No.46-0ther Expend

y of Home sffairs.
ssues with the approval

590/Fin,V/98 dated 5.5.98.

tture of the

Ministr

3. This 1 of Integrated Finance

" Division yide Dy.No.
nf Hindl

creation of one nost
pay. scale of Rs. 6 500-10,500/~ 18 hovever subject

4, TMssmmManw‘me

officer in the

to the condltion tha S for the post are

t Recrultment Rule
£ three months from the d
_’____——-——_’/ —// H
Deptt. of 11

finalised within a period o] ate of
as per Ministry of Finance,

creation of the post,
_R(Coord)/93 dated 25.11.93.

YA

( p. K. Banerjee )
Desk Offlcer(N JI10)

1998.
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gxpenditure 0.M.No.7(19)

No.5/1/98-NE.IT Dated the 26th May,

Copy tos

onal Pay and pccounts officer, I.Be, Shil\ong -793001.,
{By speed post).

1. . Regl
2. ~ gecretary, North Eastern Counclil, shillong- ~793001.
(By speed Post).
3. pirector, North Eastern Police Academy, Umsaw,
bhillong-793001.(By speed Post).
4, Finance=y Desk, MHA, '

( P. Ku Baner joo )
Desk Oflluel(“u.
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V ' IN THY CENTRAL ADMIN‘ISTRATIVE TRIBUNAL /RDO —
Cw GUWAHATI'BENCH 8 %2

Original Application No.159 of 2003
Date of decisioni This the /éf%day of March 2005

The Hon'ble Justice Shri G. Sivarajan: Vice-Chairman

The Hon'ble Shri K.V« prahladan, Administrative Member

Shri Swaroop Sharma
«Gauri Shankar":. Kench's Traces 7 .
shillong - 793004. ' e Applicant

By Advocate Mr V.M. Thomas E

- yersus -

1. The Union of Indiay represented by the
Secretary to the Government of India:
Department of Development of North Eastern Region;
vigyan Annexe. Maulana Azad Road,
New Delhi. '
2. The Union public Service Commission,
through its Secretary:
Dholpur Houseé: New Delhi.
3. The North Eastern Councily
(Taxation Building) .
through its Secretary:
Shillong. _ :
4. The Directory : i
North Eastern police Academy. ’ :
Umsaw, Umiam, Meghalaya.
5. Smt Gahabati Chanambam,
C/o N.E. Police Academy .
\Umsaw Umiam, Meghalaya. "7 .Respondents
‘Nvocate Me A. Deb Roy. for respondents 2 & 4.

G. SIVARAJAN (J) VICE-CHAIRMAN

ik
£
3
!

The matter relates to selection and appointment
to the post of Assistant Director (Lecturer) in the North
Eastern Police Academy, Umiam in Meghaiaya State. The
applicant, Shri Swaroop Sarma is a Post Graduate Degree

N

holder in Sociology (MA) from North Eastern Hill

A

s/

University. He has also two years research experience in

e e
B rvter o wrpa L \

—
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_theasubject under Professor A.C. Sinhay the then Head of
theg‘Department .of Sociology: “NEHU. The applicant had
served as Assistantv_Director (Lecturer) in N.E. Police
pcademy during 15.12.1998 to 11.06.1999. '18.06.1999 to

13.12.1999. 22.08.2002 to 31.12.2002, 10,02.2003 to

07.08.2003 totalling 669 days- .
2. The ypsC issued advertisement inviting
applications, inter aliav for the post of Assistant

Director (Lecturer) in the North Eastern police Academy
(NEPA  for short) Meghalaya in March 2002. The
qualifications prescribed for the said post are :

Essentiali

A. Educational: Post Graduate Degree in Socioloqy/

?E& hology/Social Anthropology from a cecognised
-2

Univdrsity orf quivalent.

Experience: TwO years research/teaching

erience 1in any of the subjects mentioned in EQ (A)
Above. |
Desirable:

Experience of teaching in educational
institutions in'North Eastern Region of India.
3. Altogether 183 applications were received. since
there was only one post of Assistant Director (Lecturer),
on the pasis of‘ preliminary scrutiny and shortlisting
criteria approved by the Commission: ten persons were
called for interview. since the applicant's name was not
included in the said listy he filed application 0.n.595 of
2003 before this Tribunal. pursuant to direction issued
by this Tribunal in the aforesaid 0.A. the applicant was
also called for interview alongwith the ten persons. The

' applicant appeared for the interview. The grievance of the

'%\'%v

20T




agplicant in this O.A. 1is that, ignoring his superior
claim for the said post respondent No.5 in the application

was selected ‘and appointed to the post as per order

No.NEPA/Apptt/AD(LeC)/5/99/Vol—I/l705—ll dated 17.06.2003.
This order is impugneéd in the application.

4. On behalf of respondent No.2 a written statement

is filed. In para 3 of the said written statement it is

stated that the applicant's candidature was rejected as he
was not having possession of two yearé teaching experience
in academic institutions of North Eastern Region ot India
as per the short listing criteria approved by the
Commission. It is further stated that after interviewing
the applicant also, one candidate was recommended tor the
above post-and the recommendation letter was issued on
13.05.2003. The applicant, it is stated, was not found

suitable by the Interview Board to be recommended tor the

t is filled by an OBC candidate though it 1is not

or ST/SC or OBC provided he/she fulfils the requifements
of the poét “and is calléd for interview and 1in the
interview he/she performs to the satisfaction of the
Interview Board to be finally recommended for the post. It
is further-stated that in the instant case 6 ST, 3 OBC and
2 general (including the applicant) were called forlthe
interview and the recommended candidate happened tc be an
OBC and the question of reservation of the post does not
arise at all in this case. It is also stated that the role

of Ministerial Representative is limited to apprising the

"L
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Interview Board of "the reéuirement of the post, service
conditions, career pfospectus etc. within the organisation
and such other information as may be sought by the Board
or the candidates and that he does not participate in the
actual process of the selection. Respopondent 3, it is
stated, was not in the Interview Board and that neither

respondent 3 nor respondent 4 _has'got any role in the

-selection of candidates. The 1interview. Board, it is

Stated, has on it two or More expert Advisers who have the
technical knowledge and expertise to éssess the
candidqtes; they are chosen and appointed by the
Commission for obtaining independent expert assistance and
advice in assessing the pefformance of the candidatevand

his suitabiiity for the post in question. They also assess

the "potentiality" of the candidate. 1t js further stated

t?e conduct of the interview and that the Board also
qlscusées the subject requirement of the posté SO that the
rd

examination of évery candidate is wel] directed and
purposive and -afterv the candidate 1s interviewed the
President of the Board aséigns marks to each candidate

based on the advice given by the éXpert Advisers and on

his own judgment regarding the performance of- the

. candidate.

5. As directed by the Tribunal the UPSC has also
produced the files ln a sealed cover despite the written
objection filéd' claiming the privilege available under
Section 123 of the Indian Evidence Act, 1872,

6. We have heard Mr V.M. Thomas, learned counsel for
the applicant and Mr A. Deb Roy, 1learned counsel for
réspondents 2 and 4. The counsel for the applicant

submitted that the applicant has. got all the required
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qpalifications and that he was not selected for /
' \'/_

appointment bnly because he belongs to a forward caste.

Though there are certain allegat:ons regarding malaltide on R

the part of the vrespondents in the applicaticon, the

counsel did ,not seriously pursne such allegations. The

,f%tnsel‘ further submitted that he 1is entitled to be

/

selected and appointed in preference to respondent 5 1in

view of his superior qualificatiéns. Mr A. Deb Roy.
counsel for respondents 2 and 4, submitted that the
InterviewIBoard consisted of experts in the field and that
the sélection was made strictly in accordance with the
procedure prescribed which can be discerned from the
records now pfoduced.

7 We have considered the rival submissions and also
perused the original files which have been produced before
us in sealed cover. |

8. Circular No.29 dated 27.07.1992 1issued by the
UPSC, Recruitment (C&P) Section (vide No.F.16/11(i)/92-
é(C&P) datea 27.07.1992) prescr;bes the procedure to be

tollowed by the Interview Boards and size of Reserve List.

ras 4 and 6 of the said procedufe are extracted below:

"4, Candidates are called for interview after
preliminary scrutiny of applications by the
Commission. The Interview Boards '"examine" the
candidate. This is a constitutional function of
the Commission. The purpose of the examination of
“every candidate is to ascertain. his suiltability
for the post in view. The Board has to express its
view on each candidate by awarding marks on the
basis of a total evaluation of the candidate's
performance and taking into account his
qualifications and experience. In order to he able
to do so, the Board will tind it useful to discuss
with the .Advisers and the M.Rs. the specilal
requirements of the post. The Board will also find
it useful to determine the broad pattern for the
conduct of the interview so that the examination
of every candidate is well directed and purposive.

"6. After each candidate 1is interviewed, the
President of the Board will consult the expert
Advisers regarding the total marks o pe allotted,



66 2057
no. attempt will be made to give marks for each
plus point. [N the light >f the advice tendered by
the Advisers and his -ow: judgment regarding the
performance of the candidate, the President will
.assign marks to each candidate. Each Adviser is
not asked to assign marks with a view to strike an
average, the attempt 1s to arrive at a concensus
but where this is not possible, the President will
use his own discretion and assign the marks. In
certain cases these marks may be firmed up only
after interviewing a few more candidates, it
considered necessary. Final marks awarded during a
session must be announcec and recorded." '

£

9. =~ We have alsc perused the relevant files. We find

that the Interview Board under the Presidentship of the
Hon'ble Member Dr S.R. Hashim in the UPSC conducted an

interview on .28.3.2003 to'select a -candidate for the post
of Assistant Diféctor (Lecturer) in the N.E. Police
Academy, Umiam, Meghalaya. The interview Board consisted
of Dr S.R. Hashim, Prof. B.N. Chattora), Re;d. Prof. and

Head, Faculty of <{riminology, National Institute of

yminology, New Delhi, SHri ».V. Subramanian, Retd.
ctor Ceneral of Police, Assam and Shri T. Pachuau,

Director, lNEPA, Meghalaya. It 1is 'seen that eight
Mdidates were interviewed 1in the morning and four
candidates, including the applicant, were ihterviewed in
the afternoon of 28.3.2003. We also find that, as provided
in clause 6 of the procedurs extracted above, the
president of thé'Boa;d after consultation with the other
members of the Intervie& Board had aséigned marks
regarding the performance of all the twelve candidates. We
find that highest marks was &awarded to respondent 5
(60/100), whereag the applicant had secured only 58 out of
100 marks. Thé other persons interviewed secured less

marks.

10. In this context it must be noted that judicial
review is not concerned with the merits of a decision but
with the manner in which the deisicn was made. Judicial

review is entirely different from an ordinary appeal.

¢ .
’ \’71./‘"



These positiohs are settled by the apeX court decision

(Tata Cellular Vs. Union of India. (1994) 6 SCC 651) .
1l. From the perusal of the confidential records
the

produced pefore us We€ are full~ satisfied ~that

selection and appointment of r:spondent 5 was made

strictly 1in accordance with the pcocedure prescribed in
the circular mentioned above.

12. Having regard to the fact that the Interview Board
consisted of eminent persons particularly Technical
Experts in the field and the said Board had taken 2@
decision strictly 1in accordance with the procedure it
would be inappropriate on the part of Courts and Tribunals
to sit in judgment over the expert opinion pbased on which
the selection toO the post 18 made._We find no jllegality
in the impugned’ order. .There 1s  no merit in this

application. It 1s accordingly dismissed.

No order as to costs.

33/ VICE CaAlRIAR
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Y/ F.No. 3/24(18)/2004-ADT-3
| 7/&  UNION PUBLIC SERVICE COMMISSION
M( DHOLPUR HOUSE, SHAHJAHAN ROAD

.‘(1!' . . = .
g; : New Delhl the (7 January, 2005
b To,

The Secretary to the Govt. of india,
North Eastern Police Academy,
Ministry of DONER,

Umsaw:.793 123: Umiam

Meghalaya
(By Nama: Shri T. Pachuauy, IPS, Director).

Subject:  Selection of Assistant Director(Scientific Aids) on transfer on deputation in the
- scale of pay of Rs.8000-13,500i-
Sir, :

1 am directed to refer to your letter No. NEC/ADM/144/79 Vol. TV dated 13" August,
50040n the above subject and to say that the Union Public Service Commission on the
basis of assessment of available ACRs, bio-data of the eligible cofficer received in
connection with the case cited above. and by holding. Personal Talk with him on
73.12..2004 at Commission’s office . recommend Shri’ Purushottam Sharma for
appointment on transfer on Deputation basis (as per DOPT OM No. AB 14017/71/89-
Estt(RR) dt. 3-10-1989 — para 1.1) to the post of Assistant Birector(Scinetific Aids) in
the grade of Rs.8000-275-13500 in the North Eastem Police Academy, Ministry of
DONER.Umsaw, Meghalava, as provided in the Recruitment Rules. .

2. The officer recommended for appointment on transfer on deputation basis may be
appointed after the appointing authority has satisfied itself about his integrity. :

3 None of the Ministry's Representative represensts the Department
4. - Acopy of the notification appointing the officer may kindly be forwarded to the Coimimission

as and when issued.

0. The Character Roll of Shri Purushoitam Sharma is ret‘dmed herewith. Iis receipt may
kindly be acknowledged.

Yours faithfully

b M\ \\c<
4 (K.S.SAMTATH )

o ['NDFR SECRETARY (ADT-3)
Caclan adove Talo 23076263

-
-
-
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qITETet FqTY9S
Guwaheli Bench

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUUWAHATYT BEMCH: GUNAHATIE

QA NO. 1686786

¢ s

Spi L .Q.K'um&af“m

)3 em

thion of iﬂdia £ Qre.

REJOINDER
1. That the applicent has received a copy of the Written

Statement filed by the respondents. The applicant has gone
through the WS and has understood the contents thereaf. Save and
except the statements which are admitted hereinbelow other
statements may be treated as total denial and the respondents are

put ta the strictest proof therebfn

2. That before dealing with the various contentions raised
in the Written Statement,the applicant hegs o raise the

P preliminary objections towards the acceptshility of the same sas
under:

(&) The verification made by ane 8Sri T.Pachuhu is devoid of
any substance as specified in the Rule and there is no

indication as to the authority of 5weafing the verification
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on hehalf of the Union of India including WRSC and the

private respondent Sri P. Bharma.

(b)) The written gtatement stated to be filed on hehalf af the
respondents whereas the respondent no.d4 has also filed

written statement with material contradiction.

(c} The efficial respondents wunder any circumstances can  nob

aespouse the caume of the private respondent No H.

It dis therefore the applicant prays
before this Hon'bie Tribungl for an  appropriate direction
towards the respondents to file appropriate written statement

sworn through an authorised officer.

3. That with regard to the statement made in para 1 of %the

written statement the applicant doesnot admit anything contrary

to the relevant records of the cese.

4. That with régé?d to the statement made in para 2 of the
written statement,the appliﬁant wihile reiterating and reaffirmiﬁg
the mtatement made in the 0A hegs to state that the respondents
have willfully znd deiiberataly suppressed the two earlier
advertisements published towards Tilling up of the poast of
Assistant DirvectoryBocientific Alds in MEFA in the year 19% and

‘ 7 — , , - Wm"_" - )
1992 (Ref. Annexure & and 7 of the O8).In this connection it is

noteworthy to mention here that in the month of UOGotober,82 the
respondents once again made an attempt to i1l up the maid post
but except Mr.FP. Sharme nobody spplied  for the said
post.Candidature of said Mr. P Sharms was rejected on the ground

of submission of incomplete azpplication.Thereafter the post was
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readvertised in June,ﬁﬁﬁo and said Mr. P. Sharma did not gubmit

any application . However providing an indulgence with some

wlterior motives the respondents prmvided'ﬁppmrtunity to said Sri

P, ‘Sharma and zllowed him to submit more documents which is not

legally permissible.The respondents ought to have canceled the
caﬁdidatﬁre of eaid Sri P.Sharma on the ground of submitting
incomplete application.In response to that the documents ware
submitted by Mr.P. Sharma.The NEPA authorities put uwndue  pressure

on  UPSC to appoint Sri P.Sharma which will be revealed from the

communication enclosed in the 0A and the UPSC subsequently

sppointed Sri  P.Sharma in Chemistry.The respondents  took into
consideration the notification dtd. 19.8.1958 which indicate the

fact that AIC diploma is only equ;»al@nt ta M.SC in chemistry for

it oo - - P S R
the purpose of recruitment of chemist nor for any other purp;seﬁ‘
LN .
From their own ﬁhmming it is clear that AIC ‘diploms “is THEE -
equivalent to M.Be. in  Chemistry forrl_kﬁé pu;pwse of
recruitment/promotiunmwwmpEBVﬂwwwigéwT<Jpéét of @ssistant

D1rpctor, Geientific Qide in NEPA.The respondents having noticed
even such a disqualification appointed said 6ri P.gharma.It is
under the said fact situation of the case the recruitment process
along with the appointment of said Sri P. Sharma is required to be
set agide and quaghéd repatriating him to i parent

arganisation.

B That with regard to the statement madé in para 3 of the
written statement,the zpplicant doesnot admit anything contrary

to the relevant records of the case.

ba That with regard to he statement made in para 4 of the
written statement the applicant while denying the contentions

made therein hegs to state that the respondents have admitted the
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Csuitability of the applicant to be sppointed as Astt. Director

Seientific Aids,in NEPA and also admitted the fact that despite
repeated advertisement they were unable %o recruit suitabiéi
officer and as such the applicant who fulfills all the required
qualification wass allawed to work as Astt. Director,Bcientific
Aids.The respondents alsoe admitted the facts that the indoor
class in the Foveﬁsichﬁaience and there is a requirement af the
service of the spplicant.lt is noteworthy to mention here that
though the appointment mnade to the applicant was an  adhoc
arrangement but st the same time his service wag never treated as
a temporary one and for all practical purposes he was as guod  as
a regular employee.lt is stated that the respondents were in need

of the service of the spplicant and there was no one qualified to

;hnld the said post other than the applicant.The long continuance

af adhoc eervice by operation of law as well as such mere

incorperation of a clause in the appointment order regarding
right af an adhoc employee will not disqualify him for
reqularisation.the Hon"ble Apex Court in number of occesion has

termed such activities ss unconscionable contract.

7. . That wi th regerd to the statement made in para 3 of the
written statement,the deponent doesnot admit anything contrary to
the relevant records of the case.the respondents however have
admitted the fact that the sarvice of the amblicant was

satisfactory.

8. That with ragérd to the statement made in para & of the
written . statement,the applicant while denying the contentions
made therein begs to state that the respondents have admitted the
fact that the recruitment rules in Annexure-d was inadequate to

suit the changed situation and it was therefore the respondents
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themaelves have written to the UPSC for a clear cut recruitment

ruale providing sufficiency to the nature,duties arid

¥

responsibilities of the post of Astt.Director,Scientific Aids.

2. That with regard to the ctetement made in para 7 of the

written statement the deponent doesnot admit anything contrary to

the relevant recorde of the case.

14. That with regard to the statement made in para 8 of the
@ritten statement,the applicant while reiterating and reaffirming.
the statements made above as well as the 08 beg to shtate thaf tihe
respondents  at no point of time have denied the eligibility of
the applicant to hold the said post.Admittedly the applicant
having regard to his educational Qualification and experience has
got 2 better claim than 8ri P.Sharma.The educational qualification
based on which said Sri.P. Sharma was appointed is not at  all
equivalent to M.8c in Chemistry and as such it can safely be
presumed  that the respondents have appointed ﬁaidl HSri  P.8Bharma
illegally and as %uch zsame is required to be set aside and

tuashed.

14. That with regard to the statement msde in para 9 of the
written statement, the applicant while denyimg the caontentions
made therein begs to state that the applicant who possesses all
the required qualification as mentioned the Recruitment Rules and
who continues for fairly long period has gathered a valuable
right of consideration of his case for regularisation wunder the
recruitment rules holding the field and he has got a2 bhatter right
than the respondent NQ Py, who is not a qualified person to hold

the said post.



It is stated that the respondent have not disputed the
qualification of the applicantvat any paint of time and as such
there can not be any cogent ground for not considering his case
for such appointment, more so when the recruitment rules provide
the absorption of ad-hoc emplwyees.'Under the recruitment rules

the applicant possesses 8 better right for consideration of his

- case for regular absorption agsinst the poat in question. It is

further stated that the Bio-Data of Sri P. Sharma was prepared and
sent by the Director NEPA which clearly indi&atéﬁ that uwndue
favour has been sought to be made by the said Director(Ref. psaoe
21 and 22 of the Written Statement). The said statement indicates
that the qualification of said 8ri Bharma is equivalent to M.Sc.
Chemistry whereas the AIC Diploma is eguivalent to M.Sc. degree
in Chemistry is only applicable for the purpose of recruitment as
Chemists MHowever, the duties and responsibilities attached to the
post of Chemist can not  he equated with the duties and
responesibilities of the post of Assistant Director Scientific
Aids. The basic duties of the post Qf'Di?éctGP'@f Scientific Aids
has been clearly spelt out by the respondents which primarily
includes teaching of Forensic Science, to set papers in Forensic
Geience, to prepare and update the training notes, tb prepare
prajéct assignment in the field of Forensic Science, to prepare
legson plane in forensio relsated subject, ete, and same can not

be done through the Private Resgpondent, S8ri P.Sharma.

11. That with regard to the statement made in parse 18 of
the written astatement, the applicant while denying the
contentions made therein begs to state that the respondents have
admitted the fact that by mno means am under qualified bersmn can

be appaointed. Said P.Sharma does not Fulfill the required
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qualification and as such his sppointment is illegal. Apart  from

that since the recrultment rules provides for absorption of ad-

hoc appointment and same being the first option, the respondents
oucght to have appointed/sbsorbed the applicant in the said pmst;.
The recruitment rules provide the aethod of recruitment - *
Deputatiung(including short term contract)/absorption. ‘In the
instant case when apparently the respondents have failed to get
qualified person on dépuéatian, the method of absorbing the ad-
hoe should have been adhered toa. The respmhdéﬁtg being well aware
of the recruitment rmles_shauld rnat have cammitted auch a glaring

illegalities, in appeinting the private respondent.

12. That with regard to the statement made in para 11 of
the mritteﬁ stetement, the aﬁﬁ}imﬁnt while denying the
contentions made therein Beqa'%m..ﬁtate that sdmittedly the
pfivate respondents does ﬂo§ fulfill the reguired qualification
%s prescribed in the R/R and as such his appointment can not be
srid to be legal and same is required to be set aside, with a
direction to appoint/absorb the applicamt who has got a batter

right for the said post with huge experience in the office of the

- respondents  in  Forensic Science itself. épart from that the

private respondent does not hald an analogous post in his parent
depertment and on this score zlone his apptint is required to set

aside.

A3, That with reaard to the statement made in para 12 of
the written statement, the applicant while denying the
contentions made therein begs to state thet taking into
consideration the need and the proposal ( Annexure~14) the claim

of the applicant can be judged and same being an  admitted fact

“the entire contention af the respondent in not considering the

34
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case of the applicant and appointing the private reaspondents is

illegal and arbitrary.

14, That with regard to the statement made in para 13 of
the written statement,; the applicant while denying the
contentions made therein begs to state that the respondents have
acted contrary to the R/R and thereby virtually rejected the cage
of the applicant appointing the private respondent in the post in
question who does not even fulfill the required educational

qualification etc.

15. That  with regard te the statement made in para 14 of
the written statement, the spplicant begs té state that the
respondents have admitted the statements made in the para 4.15
and 4.16&6 Sf the (0.4 and as such no further compent is required to

be placed.

16, That with regard to the statement made in para 13 and
16 of the written statement, the applicant while denying the
contentions made therein begs to state that the applicant was not
sllowed to participate in the selected process by the respondents
whereas hé has got 2 batter right of consideration than the

respondents No 5. for the said post.

On  the other hand the offticial respondents to provide
undue advantage to the made several attempte which will bhe
evident fTrom the admitted facts, of which some are placed below,

&) The respondents without any kauthmwity submitted

the written statement even on hehalt of the private

respondent.,

£
R
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B The respondent themselves have submitted the bio~

data ( Incorrect) to the UPSC.

<) The regpondents have appointed the regpondent No

9. who does not even fulfill the required qualification.

diﬂ The afficial respondents requesting appointment of
the respondent No S. hes written private letters in  the
official capacity to the UPSC; and the UPSC without any
application of mind with the collection of official
respondents have recommended the case of the said

respondent no 5.

Tﬁa% from the above the favour shown by the official
respondenta towards appmintmént 5f the respondent No % clearly
indicates the wmalafide sction on thei} part and as asuch the
appointment .uf the private respondent No 8 in the said post is

liable to be set aside.

i7. That with regard to the Eta%emenf made in para 1% and
14 of the written statement, the aﬁplicant while denying thé
contentions made therein begs to wstate that there is no
distinction between short term contract and ad-hoc service
rendered by the applicant. The relationship of master and servant
as discussed by the Hon'ble Apex Court in number of cases is the
prime factor to determine the nature of service. Taking into
consideration the above,; the statement made by the respondents
are not at all tenable. The Annexure XIII ( 3.14.98) as indicated
by the respondents is applicable only to the posts o be filled
by transfer on deputation/transfer. The respondents have failed

to take into consideration the Q.M. dated 25.%.98 ( Annexure ~X).
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Undar any circumstances the respondent No 5 can not be treated as
8 qualified person to hold the said post zs he does not fralfill,
the Fequired educational gqualification. It is not the case of the
respondents that they have applied the relaxation clause in  case
af the respondents No 5, raiher they stick to the proposition
that the said respondent No 2 ig a'quaiified person to hold the
sgid past. The stand taken by the respondents ére:ﬂmﬁ correct as

he in not holding a post of Chemist.

18. - That with regard to the statement made in para 17 of
the written statement, the applicant while denying the
conténtimns made therein begs to state that tﬁe recruitment rules
provides the clause of absorption of éhort term contract service
ag  rendered by the applicant which will be evident from the‘
subsequent advertisements made by them. As such the respondents
have illegally ignored the ¢laim af the applicant only with the

sole purpose to accommodate the respondents No 5.

19. - That with regard to the statement made in perag 18 of

. the aritten statement, the applitant_ while denying the

contentions made therein begs to state that the duty echart and

the records will reveal the fact of efficiency of the workings of

“the respondents No 5 vis-a-vis the applicant. The subject covered

by the applicant during his service tenure are vast mﬁere as
after the appointment of the private respondent most of the waid
subjects are being managed by the guest lecturers. This shows the
efficiency of the respondents 5 and the malafide action oaf the

official respondents.

208, That with regsrd to the statement made in para 19 of

the written atatement, the applicant while denying . the
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cantentions made therein begs to reiterate and reaffirm  the

statement made ghove zs well as in the 048,

21. That with regard to the statement made in para 26 of
the ‘ written statementy, the applicant while denying the
contentions made therein begs o stste that the respondents have
admitted the fact as to how they have zcted contrary to the
relevént . rules in the metier of public abpointment. The
respondents  even during the pendency of finalization of R/ZR  of

their. own promoted and effected recruitment, and there are some

‘more examples which will be placed at the time of hearing of the

CasRa.

22. | That with regard to -the statement made in pars 21  of
the written stat@ment; the applicant while denying the
contentions made therein begs to state that the statement made by
the respondents are contradictory and misleading. The respondents
have failed to take into considerstion the wording incorporated
in the R/R and the has heen malafide intention and as such they

are following their own interpretation not cuided by the rules.,

- The decided case indicated by the respondents are hbased on

completely different facts, wheress in the present case malafide
and faveritism have heen praved on records in  the matter of

public employment.

23, That with regard to the statement made in para 22 to 24
af the written statement, the applicant while denying the

contentions made therein begs to state that in view of the above

there are good grounds in the 0A ta grant relief to the applicant

and to set aside the appointment of the respondent Neo 5.

a8
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AL

VERIFICATION

I, Shri Laishram Shyam Humar,‘ﬁon of late L. OGourahari
8ingh, aged about X9 years, at present residing at Qusrter Type

1Vg Umsaw-— 793123, Meghalayas, do hereby solemnly aftfirm and

. verify that the sbtatements made in

paragraphs WS, LIS AE S 0 L. are  true  to iy

knowledge and those made iﬁ,pavagraphﬁ.%uﬂdﬁd?fl?a!bLGK.,.i are
alscs matter of recovrds and the rest agre my humhle submission
before the Hon'bie Tribunal. I have not suppreéssed any material
facts OFf the case,

And T siagn Qﬁ‘ﬁhiﬁ the Verification on this the %?Jaﬁay

C?f J\l 9%}:- ‘M LA,

Laisdrn. Ayoon. K

Signature,
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